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Wednesday, August 28, 1963/Bhadra 6,
1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

National Coal Reserves

+

Shri Bhakt Darshan:

*330. . .
IShu Bhagwat Jha Azad:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether Coal Council of India
is engaged in the reassessment of
national coa] reserves; and

(b) if so, whether the Resources
Assessment Committee of the Council
has prepared any report of its find-
ings?

The Minister of Mines and Fuel
(Shri O. V. Alagesan): (a) and (b).
The Coal Council’s Committee on
Assessment of Resources is engaged
in the assessment of the coal reserves
of the country. So far the Commit-
tee has submitted reports in respect
of Raniganj, Jharia and East Bokaro
coalfields only.

Shri Bhakt Darshan: By what
time this Committee is expected to
finish its labours and submit its final
report?

Shri Alagesan: As I said, they
have submitted reports with refer-

976 (Ai) LSD—1.
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ence to three coalfields, namely,
Jharia, Raniganj and East Bokaro.
These are considered to be the most
important coalfields. There are othes
coalfields also, like, West Bokaro,
Ramgarh, Karanpura etc. The Com-
mittee is proceeding with the work of
collection of data and it is understood
that its work of collecting data would
be completed by the end of March
1965.

Shri Bhakt Darshan: Is it a fact
that superior grade coal, like, metal-
lurgical coal, is only about 6 per cent
of the total coal reserves of the coun-
try? Has this Committee made any
recommendations in this connection
or are the Government themselves
taking any steps to conserve these
reserves?

Shri Alagesan: This is a very
important  question. Coking coal
reserves form only a percentage. As
far as the Jharia coal-fields go, they
are roughly 10 per cent, but the per-
centage may be less in other places.
So, it is incumbent wupon us to see
that we conserve the coking coal
reserves in the country and try to use
them over as long a period as possi-
ble.

Shri P. R. Chakraverti: What is
the nature of the interim recommen-
dations of this Assessment Committee?

Shri Alagesan: As I said, with
reference to three coal-fields they
have submitted a report. It is a big
report running over thousands of
pages.

Shri Surendra ¥®al Singh: In view
of the fact that the deposits of the
superior quality of coal are very short
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and are fast deminishing, what steps
are being taken by the Government
to popularise the use of low-grade
coal by our industries, railways etc.?

Shri Alagesan: Instead of using
coking coal certain blends are sought
to be used and experiments are going
on constantly in this field so that
these reserves can be conserved as
much ag possible.

Shri Kapur Singh: 1 would like to
know whether any assessment is avail.
able about how long our national coal
beds are likely to suffice the require-
ments of a fully industrialised India.

Shri Alagesan: It should be possi-
ble to say that, but at present I am
unable to say that. I do not want to
venture a figure,

Shri Kashi Ram Gupta: Have any
estimates been reported about the
quantity and the quality of the depo-
sits?

Shri Alagesan: Yes, Sir.

Shri R. G. Dubey: Will this assess-
ment be confined to the existing re-
serves of coal or will it also take into
consideration the likely or the prob-
able areas?

Shri Alagesan: These reserves of
which we have got figures are all
clubbed together, namely, proved re-
serves, indicate, inferred and unclassi-
fied.

Shri P. V. Venkatasubbaiah: Has
the a'lention of the hon, Minister
been drawn to the geological survey
that has been conducted in the Goda-
vari Basin ncar Bhadrachalam area
and will that also come within the
purview of thig Committee?

Shri Alagesan: I should say that
this is at present restricted to reserves
in the Bengal-Bihar area. Mapping
operations are going on with reference
to other fields.

AUGUST 28, 1963
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Lead in Katar (Rajasthan)
+
Shri Yashpal Singh:
Shri D. C. Sharma:
*881. { Shrimati Savitri Nigam:
"Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether large quantities of lead
have been found in Katar, 24 miles
from Udaipur in Rajasthan;

(b) if so, the estimated quantity of
the mineral; and

(c) the steps being taken to exploit
the same?

The Minister of Mines and Fuel
(Shri Alagesan): (a) The Depart-
ment of Mining and Geology of the
Government of Rajasthan have found
good indications of lead mineralisa-
tion near Katar in Udaipur district.

(b) It will be possible to assess the
reserves only after the occurrence is
fully investigated.

(c) Prospecting work has recently
been staried by the Department of
Mining and Geology of the Govern-
ment of Rajasthan.

it g fag : F4T § 9 awar
g i za¥ sfrandam ¥ feamm wy
A FIAT 937 ?
Mr. Speaker: How much money

shall have to be invested for this ex-
ploitation.

Shri Alagesan: As I said, the de-
partment of Mining and Geology of
the Government of Rajasthan ig doing
this work. I do not know what
amounts they propose to invest,
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Mr, Speaker: He wants to know
whether we will become self-sufficient
after the exploitation of these re-
sources.

Shri Alagesan: It is too much to
say.

Shri D. C. Sharma: I want to know
why this work has bcan entrusted to
the Mining and Geology Department
of the Governmen: of Rajasthan and
why it has not been entrusted to the
Geological Survey of India. What
are the advantages accruing from
that?

Shri Alagesan: Some of the State
Governments have their own depart-
ments of Mining and Geology and
they are entrusted with the work of
proving minera] reserves. It is good
that the Rajasthan Government has
come forward and taken up this work.
But the Geological Survey of India is
doing some work in another region in
Rajasthan.

Shrimati Savitri Nigam: May I know
whether the Rajasthan Government
has asked for any help in the form of
equipment or otherwise from the Cen-
tral Government?

Shri Alagesan: I am not able to say.

Shri Ramanathan Chettiar: May 1
know whether the National Mineral
Development Corporation will look
after this or whether a separate corpo-
ration will be set up for this purpose?

Shri Alagesan: The National
Mineral Development Corporation
should be able to look after this. As
I said, it is the State Government
which is at present, doing it.

Shri Kashi Ram Gupta: May I know
how long it is expected to take to find
out the results of the prospecting and
whether the Rajasthan Government,
after its successful drilling, will come
to a conclusion about forming a corpo-
ration there for doing this work?

Shri Alagesan: All that will be
known only after the State Govern-
ment is able to get definite data.

BHADRA 6, 1885 (SAKA)
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Examination at Sccondary Schoel
Level

+

Shri Surendra Pal Singh:
Shri Bhagwat Jha Azad:
Shri Yashpal Singh:
Shri Warior:
Shri Vasudevan Nair:
Shri M. N. Swamy:

| Shri P. K. Ghosh:

| Shri Kapur Singh:

| Shri Kesar Lal:

| Shri p. C. Borooah:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Gov-
ernment have made some
“tentative decisions” about changing
the pattern of examination at the
secondary school level; and

"3,

(b) if so, the nature thereof?

The Parliamentary Secretary to the
Minister of Education (Shri M. B.
Krishma): (a) and (b). A statemenmt
is laid on the Table of the Sabha.

STATEMENT

(a) and (b). The Government of
India set up a Central Evaluatiom
Unit five years back which is func-
tioning as a part of the National
Counci] of Educational Research and
Training and is carrying out research
in the field of examination reform.
The Central Government is also
giving financial assistance to State
Governments to set up similar Units
The main objectives of programme
for examination reform are:—

(i) Introduction of objective-based
questions in  the external
examination.

Development of essential tools
and a system of maintaining
cumulative record for interna:
assessment in schools.

(ii

~

(iii) Bringing about changes in cur-
ricula and syllabi so as to help
objectivegcentred teaching.

(iv) Improvements in the structure
of examinations based on suit-
able research.
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Shri Surendra Pal Singh: I learn
fiom the statement that the Central
Government set up a Central Evalua-
tion Unit five years back to go into
this whole question of examination
reforms, May I know whether this
Unit has made any gspecific recom-
mendations uptil now, and, if not
may I know how soon it is expected
to do so?

Shri M. R. Krishna: This is really
& big job and we had set up State
units also to take up this work. Th2
objects before this Unit are: introduc-
tion of objective-based questions in
the external examination; develop-
ment of essentia] tools and a system
of maintaining cumulative record for
internal assessment in schools; bring-
ing about changes in curricula and
syllabi so as to help objective-cen-
tred teaching; and improvements in
the structure of examinations based
on suitable research.

Mr. Speaker: It is all given in the
statement.

Shri M. R. Krishna: By the end of
the Third Five Year Plan, all these
units are likely to make recommenda-
tions.

The Minister of Education (Dr.
K. L. Shrimali): I may add that the
Central Evaluation Unit which was
set up five years ago has already done
considerable work in this field. Iu
tringing about reforms in the exami-
nations, tests nave to be devised and
a literature has to be prepared. A:l
that preliminary work has been done
and now hundred per cent grants
have been given to the State Govern-
ments for setting up State units. We
hope that with the Collaboration of
the State Evaluation Units the Cen-
tral Evaluation Unit will be able to
tunction more effectively and als»
tring about co-ordination.

Shri Surendra Pal Singh: In ad li-
tion to what is already being done :in
this field, may I know whether there
17 also a proposal to set up a Secon-
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dary Grants Commission on the lines
of the University Grants Commission
to evolve a uniform pattern of exami-
nation at the secondary level in the
whole of the country?

Dr. K, L. Sorimali: This does -at
seem to be feasible. In the first place,
the Central Government have no
power to appoint such a commission.
The University Gran‘s Commission is
on a different basis; ‘here, the Central
Government have the power to deter-
mine and co-crdinate standards. Tae
csame does ont apply to secondary
education, because primary and secor.-
Jdary education are entirely in the
state field. But everything that is
possible is being don¢- with the help
of the Centrai Advisory Board of
Aduzation.

Sktri Yashpal Singh: May I know
how many Siates ave reluctant to
iollow this scherne?

Di. K. L Shrimali: To which
scheme is the hon. Member referrin;?

Shri Yashpal Singh: I want to know
kow many States are reluctant :c
follow this changed system of secon-
dary education? '

Dr. K. L. Shrimali: I think the
hon. Member is referring to the State
evaluation units. I may inform him
that grants have been sanctioned to
Andhra  Pradesh, Assam, Bihar.
Kerala, Madhya Pradesh, Maha-
rashtra, Mysore, UP ond West Benga!
The applications from the other State
Governments are also being consider-
ed,

Shri Kapur Singh. May I know
whether this changecver in pattern iz
primarily aimed &t separating the
academic from the non-academic
types at the pre-pubertal stage or
whether this change 1is merely to
orientate the education towards
faculty developing ends instead of
for cramming ends?

Dr. K. L. Shrimali: A number of
objectives are involved. The main
problem in examinations today is that

-
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they are too subjective. An attempt
is being made to make them a little
more objective, and if the examina-
tions become objective, the cramming
element will also naturally be elimi-
nated.

Shri P. C. Borooah: May I know
whether the proposed change in the
pattern of examination would require
any real reorientation of the gecon-
dary education system also, and if so.
what will be the nature of that re-
orientation and what will be the main
difficulties in implementing it.

Dr. K. L. Shrimali: It is quite
obvious that an examination reform
cannot take place unless secondary
education also is reoriented. They are
both interdependent.

Shri Daji: The statement says that
the unit has been set up for five
years. May I know whether some
tentative or interim recommendations
at least have come about some objec-
tivity in examinations or tests, and if
so, whether those interim recommen-
dationg are being implemented?

Dr. K. L. Shrimali: Yes, a number
of experiments have been made and
the results are very promising. If
the hon. Member would table a
separate question, I would be able to
give him detailed information on this
subject.

= TRmOE: § 98 ST SEan
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Dr. L. M. Singhvi: The statement

mentions four objectives of the pro-
gramme of examination reform. I
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should like to know what specific
steps have been taken in pursuance of
these objectives or are proposed to be
taken or are being considered.

Dr. K. L. Shrimali: As I have said,
the Central evaluation unit was set
up five years back. Now, the State
evaluation units also have been set up.
All these units will work in collabora-
tion to achieve the objectives that
have been mentioned in the state-
ment.

Dr. L. M. Singhvi: I am not con-
cerned about the machinery set up
for this. I am concerned about the
specific steps taken in pursuance of
this or which are being considered or
which are proposed to be taken. I am
not concerned about the machinery or
the collaboration.

Dr. K. L. Shrimali: These objec-
tives can only be achieved after the
State units have been set up.

Shri Gauri Shankar Kakkar: May
I know whether there is any proposal
to give some consideration to those
students who succeed in the home
terminal examinations in case of their
sudden illness at the time of the final
examination?

Dr. K. L. Shrimali: This question is
different from the main question.

Mr. Speaker: He wants to know
whether the internal examinations or
tests also will be taken into consi-
deration. It is a suggestion for
action.

=t T Jaw arER A A AER
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Shri S. C. Samanta: Is it not a
fact that Dr. Gayen of Kharagpur
Institute of Technology is making re-
search on the system of examination,
and if so, what sort of encouragement
is being given to him, and on what
wsubjects has he done research?

Dr. K. L. Shrimali: Assistance was
given by the Central Government for
carrying on this project referred to by
the hon. Member. This is one of the
projects set up by the Government of
India,

Shrimati Savitri Nigam: It has been
mentioned in the statement that one
of the main objects of the research
centre is to bring about a change in
curriculum and :yllabi. Have any
model syllabi or curricula been sent
1o this research centre to guide them
or not? Also what is the pattern of
the grant given to the States?

Dr. K. L. Shrimali: We have set up
a Council of Educational Research
and Training which is looking into all
these matters. Modern syllabi and
curricula have been prepared. This
is a continuous process which is being
carried on.

Shri S. N. Chaturvedi: Are the
tasis being given on an experimental
basis? Also, what is actually the
result of those tests?

Pr. K. L. Shrimali: Before a test is
figilsed, a lot of experiment has
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naturally to be de~e. The test can-
not be finalised un! .: = i<; - f evperi-
ment has been done :n the neld,

=it fstfa fow : weme oY, Ew
Q8  F IR & SHM ¥ T FI
A TF A AR ATEH Fai
# e ¥ fafax a0% frwmw @
& S AR fF T g@wawa ¥
HE 9T FIFT I GEAT TQFT
frra aret & fordr 5 fgrgeam &
faarerat & s 9% formme % gam
EA

o §To ATo =rarat : farsr ¥
FIX AR FIFAT T87 31 a%at | foreqr
F T H fATa< gER AT war @
AT HfrT o7 qF TE g o G |
g A Sraw F | anfeaa & o
FF Sftaq §  fawm &1 af=w agg
F A wrar 7 & forerr F o #5
A afew F€0 T

Dr. Sarojini Mahishi: In view of the
fact that the Ilower 8th and the
highor 8th classes are already com-
bined at the secondary level in some
States, is it not a fact that students of
the higher 8th suffer a loss of one
year?

Dr. K. L, Shrimali: All these prob-
lems are there in the examinations
system and there is a considerable
loss and wastage. It is for that rea-
son that new methods and new techni-
ques are being evolved.

Dr. Gaitonde: In view of the fact
that the modern trend in education is
towards the elimination of the exami-
nation system at the level of secon-
dary education, is the same trend
being followed by Government?

Dr. K. L. Shrimali: Government
does not follow the trend; this trend
has to be studied by educational
bodies.

Dr. Gaitonde: Are the trends being
studied?

-
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Dr. K. L. Shrimali: Yes.

ot %o ATo faart : W wAY
TEET A #3715 o9 aed  faet @
fawa eI TiIAFTTANSY
qreq 7 =i faar St g M 39S 9w
& ITRT AW A T § Ay F forn
ST 1 & ST A g fF @ ag
agfa @t =it # 9] & a7 349 §B
wiat A & ?

o ¥lo Ao s : AT aF,
Jg | STIE AL G & | T HG1 & |

Coal in Garo Hills

+
( Shri P. C. Borooah:
Shri P. R. Chakraverti:
’333.4 Shri Warior:
Shri Vasudevan Nair:
LSh.ri Dinen Bhattacharya:

‘Will the Minister of Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No. 1400 on the
3rd Awpril, 1963 and state:

(a) the action since taken by the
National Coal Development Corpora-
tion in response to the Assam Gov-
ernment’s request to undertake ex-
ploration and mining of coal in the
Garo Hills; and

(b) whether the overall economics
of production of coal in the Garo Hills
region has been studied and if so, the
result thereof?

The Minister of Mines and Fuel
(Shri Alagesam): (a) An area of
2,220 acres of land in West Dar-
rangiri has been notified under
the Coal Bearing Areas
(Acquisition and Development) Act of
1857. The National Coal Develop-
ment Corporation expects to com-
merce drilling operations in this area
soon after the monsoons viz. by about
mid-October, 1963, In the meantime,
the State Government has been
requested to take action for the im-
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provement of roads, bridges and cul-
verts in this area to facilitate trans-
port of machinery to the site.

(b) The overall economics will be
known only after sufficient prospect-
ing data is available, and a Project
Report hag been prepared.

Shri P. C. Borooah: Has the Assam
Government been able to provide
funds necessary for construction of
roads for developing the coal-bearing
areas in Derrangiri? If not, will the
National Coal Development Corpora-
tion or the Centra! Government come
to its rescue with funds for the pur-
pose?

Shri Alagesan: My information is
that the Assam Government has
undertaken to construct these roads
and make them pucca, with bridges
etc. and to strengthen them.

Shri P. C. Borooah: Does the pros-
pecting done by the Geological Sur-
vey of India reveal that there is a
large deposit of coal in the area? If
90, what ig the estimated quantity?

Shri Alagesan: Prospecting in res-
pect of one mine with a production
programme of 025 million tons is
expected to be completed in a year’s
time, Then only the project report
will be ready. And thereafter, a
second mine also is proposed to be
taken up.

Shri P. R. Chakraverti: May I know
whether any survey has been made
about the prospects of raising coal in
this area, and if so. what is the esti-
mated stock and the varieties of coal?

Shri Alagesamn: I partly answered
this question before. It is 00 early to
say. Only after this prospecting has
been done and the project reports pre-
pared, we shall be able to get an idea
of the reserves.

*
Shri Swell: In the prospecting pro-
posed in this area and in making pre-
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parations for its exploitation, have the
views of the District Council of Garo
Hills been taken into consideration, or
have they been consulted?

Shri Alagesan: I have no informa-
tion to answer that question whether
the District Counci! of Garo Hills was
consulted or not.  Originally, it was
the Assam Government that wanted
to prospect in this area through their
State Electricity Board, Then they
asked the NCDC to do it. We have
agreed to it.

Royalty on Bauxite

#334. Shri Hari Vishnu Kamath:
Will the Minister of Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 906 on the
17th April, 1963 and state:

(a) the nature of the proposals made
by the Madhya Pradesh Government
with regard to the royalty on bauxite;

(b) whether the proposals have been
finally accepted;

(c) whether the rates of royalty are
uniform in all the States; and

(d) if not, the reasons therefor?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). The
proposal made by the Government of
Madhya Pradesh in respect of varying
the present rate of royalty on bauxite
has been examined along with the
proposals received from the other
State Governments and the revised
rates of royalty will be announced
shortly.

(c) Yes.
(d) Does not arise.

Shri Hari Vishnu Kamath: The
Minister said, if I heard him aright,
that this proposal made by the
Madhya Pradesh Government for
revising the rate of royalty on bauxite
was examined alrng with the pro-
posals made by other State Govern-
ments. Is the House to understand
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that the other States also made
similar proposals with regard to
bauxite or other minerals? If it is
other minerals, how can this be .
lumped with the proposal for other
minerals?

Shri Alagesan: The question relates
to royalty on bauxite.

Shri Hari Vishnn Kamath: Bauxite
only.

Shri Alagesan: ] do not have the
various recommendations of the other
State Governments with me, but their
tecommendationg were with reference
to bauxite.

Shri Hari Vishnu Kamath: May 1
know when exactly the Madhya Pra-
desh Government made this proposals,
how many months ago, and for how
long Government have been sitting
over it, sitting pretty I mean, and not
coming to a decision?

Shri Alagesan: At present I am not
able to mention the date on which the
Madhya Pradesh Government made
this recommendation. They wanted
the royalty to be raised from five to
seven and half per cent. Then, this
question was considered at a meeting
of the Minera] Advisory Board held
in May, 1962 at Srinagar. Then there
was a discussion between the Central
Government and the various State
Governments and also private inter-
ests, and then certain conclusions
were arrived at. Now, they will be
notified shortly.

Shri Hari Vishnu Kamath: On a
point of order, Sir, It is amazing the
Minister has said that he does mnot
know when the proposal was made.
Either there is something wrong with
the files, or he has not been griefed
properly by his Secretariat.

Shri Alagesan: I said I did not
have the information just now. I am
prepared to give the information.

Mr. Speaker: Can anything amazing
be a subject for a point of order?

-
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Shri Jashvant Mehta: They have
received the proposals from the differ-
ent States and also from Madhya Pra-
desh. May I know whether it is the
policy of the Government to have
uniform rates of royvalty all over the
country.

Shri Alagesan: Yes, it will apply
uniformly.

Shri Jashvant Mchta: My question
is whether they are going to have a
uniform rate of rovalty in all the
States.

Shri Alagesan: [t will apply uni-
formly I said.

Status of Teachers

*335. Shri Bnbhutn Mishra:
Shri Surendra Pal Singh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a meet-
ing of experts from Australia, New
Zealand and other countries was held
in the last week of May, 1963 in New
Delhi to study the status of teachers
in Asia;

(b) if so, whether the conference
was sponsored by Government; and

(c) the main recommendations of
the conference?

The Parliamentary Secretary to the
Minister of Education (Shri M. R.
Krishna): (a) Yes, Sir.

(b) No, Sir. This meeting of ex-
perts was spomsored by the World
Confederation of Oraganisations of the
Teaching Profession.

(c) No report uf the meeting has
been received from the World Con-
federation of Organisations of the
Teaching Profession.

it fayfa fast & ST =TT
frgg aR ¥ g w1 v faua §
W ag S99 ®) FAT AW AT €2
&7 AT & 7
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Shri M. R. Krishna: This is an
international organisation  which
wanted a survey to be conducted in
Asia, and they had the first meeting
in Delhi. Their recommendations will
be forwarded to the national govern-
ments. They will be examined and
then action may be taken on them.

it farfer frer @ & st s 2
f5 gardr g fogsi & i@ $9
1 M WR F14 97 €229 qredr @ 7
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st ferfa fe : g e ¥ gwrdr
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1 a:(m I o F
gt g frag ;y wRAT g ?



3055 Oral Answers

Mr. Speaker: The question is whe-
ther we put forward any views on
behalf of our Government and, if so,
what are our views on this subject.
There should be a reply. At least
they may say that they do not know.

Shri M. R. Krishna: I do not think
we have sent any of our representa-
tives to represent the Ministry at this
meeting. The non-official who was
there has given only his opinion about
certain recommendations made in this
«<onference for instance they wanted
teachers to be allowed to take part in
-politics, Excepting this type we do
not have any other information.

=it fsgfa fres : Wl g oTice oW
HET, g | Aewy wge A forg weT
FI A GANIT J TEAT ATET & ST
sqra 74 faar g 1w AgET 9w
Fa9 T |

qenq WERR : HT A A A
fedy & fewmr @ @Y faere =i &
g | 79 3 A% § 5 gAR 919 Fa1T
qE 8
The Minister of Education (Dr.
K. L. Shrimali): This world federa-
tion is a non officia] international or-
ganisation and this conference was
held under its auspices. There was an
Indian representative but that wus in
a non-official capacity. There were no
Government representatives and now
that these recommendations have

come, Government will give due
consideration to these recommenda-
tions.

Shri Surendra Pal Singh: While
inaugurating this conference, the hon.
Minister of Education made two cate-
gorically different statements on the
status of teachers, Firstly, he said
that the social and economic uplift of
the teachers can only be brought
about by the teachers themselves. In
the later half of the speech he says:
if a country neglects its teachers it
does so at its own gfeat peril. May
I know how the hon. Minister re-
conciles these two views? And is it
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not a clear indication of confused
thinking on this subject on the part
of the Ministry?

Mr. Speaker: 1 do not allow this
question.

Shri Surendra Pal Singh: I am
sorry, Sir but may I have the answer
to the first part of my question?

Dr. K. L. Shrimali: The hon. Mem-
ber is completely misinformed. I
never said that the teachers them-
selves should raise themselves up.
They are paid by society and by Gov-
ernment. Therefore, it is the responsi-
bility of the Government to improve
their economic status. What I said
was that these legitimate demands of
the teachers also give them some res-
ponsibilities. The hon, Member is
not probably fully informed about this
matter.

Shri S. N. Chaturvedi: May I know
whether the Government is going to
wait for the recommendations of this
conference or will do something in
the matter of raising the status of
teachers, particularly primary school
teachers who are now almost on a
level with the orderlies of the local
bodies?

Dr. K. L. Shrimali: The House is
aware that Government have taken a
number of measures to improve the
economic and social status of teachers
and I am glad to say that by this time
the average trained matriculate
teacher in India gets Rs. 100. 1t is
not satisfactory and we are not satis-
fied with that. Government will there-
fore continue to make further efforts
to improve their status. We have told
the State Governments that they
should draw 50 per cent of assistance
from the Central Government for
bringing about improvement in the
salary of teachers.

= firx Ao « s, # ag S
=gt § FF 5@ Fi%a ¥ wka #7 9
¥ ATT-ARES AF T AT 9T |
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o Flo WMo ST : TG &
am A F 9 qFT A1 97 qGFAT § |
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Shri P. R. Patel: May I know whe-
ther this conference at Delhi was
invited by the Government or any
private organisation, and if it was by
a private organisation, what contri-
bution has been made by the Govern-
ment?

Dr. K. L. Shrimali: The Govern-
ment does not make any contribution.
This is a non-official organisation
and they have a branch, a regional
office, in Delhi also.

Shri P. Venkataswbbaiah: In spite
of the best efforts to raise the salary
and status of teachers, many of the
State Governments are not in a posi-
tion to give effect to this scheme for-
mulated by the Central Government
because of the lack of finance, and if
that is so, may I know whether any
financial assistance outside the Plan
is given to such States as need help
to improve their position and meet
the difficulty?

Dr, K. L. Shrimali: I do not know
how assistance can he given outside
the Plan. The Flan itself has to
operate within a certain framework.
They have to draw assistance from
the Centra] Goverrment within the
Plan.

Shri S. M. Banerjee: May I know
‘whether the attention of the hon.
Minister has been drawn to press re-
ports that the Delhi Teachers’ Associa-
tion has demanded the appointment
of a Pay Commission to go into the
conditions of teachers and, if so, what
is the reaction of the Government?

Dr. K. L. Shrimali: We are shifting
from this conference to salaries of
primary school teachers and now from
tLat to the Delhi Teachers’ Associa-
tion!
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Shri S. M. Banerjee: He is trying
tu better the condition of teachers and
said—

Mr. Speaker: Onc should not go
from one answer to another and from
cne supplementary another point
arises. Then we go far away from
the real question. This does not arise
out of the question,

Shri Kapur Singh: May I know from
the Minister of Education whether
during these deliberations the term
‘status’ was understood as meaning
merely money-based social estimation
or non-material prestigeousness, and
if it was the former, is there any hope
of our ever being able to raise the
status of the schoo] teachers in our
country in the foreseeable future?

Dr. K. L. Shrimali: A copy of the
report will be placed on the able and
the hon. Member can refer to it.

Explosives and Detonators

+
Shri Rameshwar Tantia:
Shri Basumatari:
+336. N "
Shri Yashpa] Singh:
|_Shri Bishanchander Seth:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that Union
Government have taken a decision to
cet up a Committee to review the
position of expl:csives and electric
detonators for the collieries;

(b} if so, wnether any report has
been submitted by the Committee;
and

(c) if so, the main features thereof?

The Minister of Mines and Fuel
(Shri Alagesan): (a) to (¢). An Ex-
riosives Commiitee has been set up in
the office of the Coal Controller to
review the demand and supply posi-
tion of explosives and detonators and
their shipping programme. The Com-
mittee meets periodically and keeps
the Government informed. The Com-
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mittee is nnt required to submit any
report as such.

Shri Rameshwar Tantia: May I
know whether it is a fact that on ac-
count of the drastic cut in the imports
of explosives, the coal mines’ working
and production have suffered and, if
so, what steps are under the consi-
deration of Government to improve
the situation?

Shri Alagesan: Sometime last year
that was the case, but now the posi-
tion is very satisfactory, and we were
able to import. There was some fault
in the distribution arrangements; that
has also been set right and this Com-
mittee, set up by the Coal Controller,
is looking after this question, Now the
position is comfortable.

Shri Rameshwar Tantia: May 1
know whether steps are being taken
to manufacture these explosives in
the country and, if so, whether they
are undertaken in the public sector or
the private sector?

Shri Alagesan:
answer that.

I am not able to

Shri Basumatari: May I know whe-
ther the indigenous production of
detenators is sufficient to meet the
demand of the country?

Shri Alagesan: As far as electric
detonators are concerned, the supply
is sufficient up to the middle of
December, 1963.

st amarw ez c e § 9= awar
gfF s 3 fmmar awaa @
g 7 frw fem wrzfar a9 i E ol
I AFTATEL & AT AT E P

Shri Alagesan: These detonators
are required by coal mines and other
mines too, and even by power pro-
jects where there is drilling.

St TRT™ fog : TS F AR
IR A & wreefa ?
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Shri Alagesan: This Committee has
been set up by the Coal Controller.
The Deputy Coal Controller, Produc-
tion, is the convener of the Com-
mittee. The Joint Working Committee
of the Coal Mining Industry, the
Indian Chemical Industries, Ltd., the
Indian Detonators, Ltd.,, and the Min-
ing Machinery and Explosives, Ltd.,
are represented on this Committee.
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ey aftwg # faget d3% q "R} R
ST, 9853 #1 AdaE ¥ gf, Sud
@ Ama 91 qq: fae fafrm fmar
T | 3H 5F F A 9 AR IA
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[(a) and (b). The Committee met
twice but was not ahle to make any
agreed recommendations. The matter
was, therefore, again discussed at the
last meeting of the Central Zonal
Council held at Mainita] on 1st and
2nd July, 1963. A cseitlement between
tre Governments cf Uttar Pradesh
¢nd Madhya Pradesh in regard to the
supply of power from Rihand Dam
Project to Madhya Pradesh was reach-
ed at that meetirg. Copies of the
rroceedings embodying the decisions
of the last meeting of the Council will
be placed in the Poriiament Library,
as soon as they are finalised).

st WA T sftg, =T Q)

T TSAT A AEFT F A H
S ogERTQE AT g 3, ¥ &
far gifas aarf 37 gu § ag s
Trgar § 5 ST awER 1 we a9
#77 &, 59 & AR @ ag faww e
g ?

Shri Kapur Singh: Sir, can hardik
badhai be given while putting a sup-
plementary question?

qeqA AT @ T EFT §

TEwW WA (s W aI]
et ): By quAr ar B we qurg w9
HYw fae s, AfET A Y geren
IR

gt a% wal #7 a g, fEg =
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Natural Resources under Continental ~
Shelf

*338. Dr. L. M. Singhvi: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether Government have ex-
plored the possibility of exploiting
natural resources under the continen-
tal shelf;

(b) if so, the nature of the work
done so far and the possibilities indi-
cated; and

(c) if the reply {o part (a) above
be in the negative, the reasons there-
for?

The Minister of Mines and Fuel
(Shri Alagesan): (a) The Oil and
Natural Gas Commission have started
geophysical surveys for oil and
natural gas in the continental shelf in
the Gulf of Cambay.

(b) Seismic surveys have been
started this year. Sufficient data have
not yet been collected to assess the
prospects of the area.

(c) Does not arise.

Dr. L. M. Singhvi: Is the Govern-
ment aware of the very considerable *
progress that has been made in this
field in foreign courtries and, if s%
may I know whether the Government
has made any efforts io secure colla-
boration from foreign countries which
have made progress in tnhe field of
exploration of resources from the
continental shelf?

Shri Alagesan: We are just now in
the stage of making surveys and if
these surveys are encouraging we will
have to start drilling work. We have
no experience of drilling in off-shore
regions. So, we may have to go in for
foreign assistance at that time.

“
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Dr. L. M. Singhvi: What different
resources, apart from cil and natural
gas, are proposed to be explored in
the continental shelf and may I know
whether any comprehensive pro-
gramme for the exply ation of the re-
sources has been drawn up or is pro-
posed to be drawn up shortly?

Shri Alagesan: We are now res-
tricting ourselves to oil and natural
gas.

Mr. Speaker: Next question.

Dr. L. M. Singhvi: Sir, he has not
answered my question whether a com-
prehensive programme is to be drawn
up for the exploration of other re-
sources in the continertal shelf. It it
a very important question.

Mr. Speaker: He has said that he
is restricting himself only to these.
That is what he said.

Pro-Peking Gommunists

+
( Shri P. R, Chakraverti:
| Shri Sidheshwar Prasad:
Shri Sham La] Saraf:
+339.{ Dr. L. M. Singhvi:
Shri Hem Raj:
Shri Kachhavaiya:
Shri Raghunath Simgh:

Will the Minister of Heme Affairs
be pleased to state:

(a) whether the attention of the
Union Government has been drawn to
the statement made by the Chief
Minister of West Bengal on the 30th
May that pro-Peking Communists
were continuing their activities in the
border areas of West Bengal; and

(b) it so, the action, Government
propose to take in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) The Government of India
has seen a Press report regarding the
information given to newsmen by the
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Chief Minister of West Bengal on 30th
May, 1963.

(b) Government keeps a close
watch and adequate action is taken
when required.

Shri P. R. Chakraverti: In view of
the outspoken statement made by the
Chief Minister of West Bengal, a
border State of strategic importance,
has the Government of India acquaint-
ed itself with the activities of these
Communists and the strategy of
their action?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Yes, Sir. We
are trying to get ourselves in touch
with the activities of this group of
Communists and, as replied to in the
answer just now read out by my col-
league, necessary action will be taken
as and when called for.

Shri P. R. Chakraverti: Is it a fact
that a network of organisations has
been set up interlinking the cadre of
workers working underground and the
leaders detained in jails?

Shri Lal Bahadur Shastri: They
do try their level best to strengthen
themselves and to make their organi-
sation strong, but I do hope that Shri
Chakraverti will not give them more
credit than what is due to them.

ST fagTaT T AT qg A9 2
f& S @ v & awdw S Ffee
A TI IO AIAR & qre AT
grafwez de o e g g, afz g ar
fa AT Fgt are g § 7

=t AT TEFT AR : GEHC BT
T A g A 8

Dr. L. M. Singhvi: What is the
nature of pro-Peking activities alleg-
ed to have been qarried on by these
Communists, have any prosecutions
been launched and what is the result
of those prosecutions?



7 Ural ATSWers

Shri Lal Bahadur Shastri: Their
general activity is to carry on pro-
paganda and preach views which in
a way are helpful to the Chinese or
to their way of thinking., In so far
as action is concerned, a few of them
have been detained and are in de-
tention.

it maETa « AFT gHdF AW R
T fad § ST A s TR # AR
g ¥ S¥ & qATIR G §. ...

Y g faewy wwa . wan ST
#E A A |

= wFaAW : FAT ZAY gEE A
ot e Y g fF 9O A W &
THA BT, IAH a1 TCHT A1 ey 2

ot g TR et faar
T H A AT AT § T I A
wod  agifeEt & off quer AR At §
T g R A Al

Shri Nambiar: May 1 know whe-
ther it is a fact that the Government
are aware that all the Communists in
India have agreed to the Resolution
of the National Council of the Com-
munist Party and that there is noth-
ing like a pro-Peking wing inside the
Communist Party? Has the Central
Committee of the Communist Party
denied...... (Interruptions) ?

Shri Raghunath Singh: You are a
back member now,

Shri Nambiar: We want to know
this because it is an accusation
-against the Party, that is, their say-
ing that a section of the Party.
(Interruption).

Dr. L. M. Singhvi: It is not an
allegation against the Party, It is a
reflection on ... (Interruption). We
have not made any allegation against
the Party.

Shri Lai Bahadur Shastri: 1 very
much wish what Shri Nambiar has
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stated was correct; but unfortunately
it is not so. In spite of the official
line adopted by the Communist Party
of India, there are some friends or,
shall T say, comrades who do not en-
tirely agree with the approach of the
official resolution. They do not agree
with that.

Shri Kapur Singh: Are they very
considerable?  (Interruption).

Mr, Speaker: Shri Raghunath

Singh.

st v feg : i-gfaw afee
g, A ama ¥ ger  fEer
A 3 A1 wfeet fw afvam F
sfgFma ?

Y WA AgIGT WAL 2 I I AEE
F gy F F AT G A STAT
T ATEAT | e A A wgA
Y 7ET =TEaT §, AT S 8, U A
Y 7 wean g | g Aw e miwwT
& TFe ST AT 8, ) TSRS & g
§ graroore: Aifa 8, @ Aife 57 A Wi

g

Shri N. R. Ghosh: Is the hon
Minister aware that in the border dis-
tricts of Darjeeling and Jalpaiguri, in
the tea gardens in this peak season
there is another attempt being made
by the Communists there to foment
strikes and to create disaffection and
if they succeed in that, will it not
affect the foreign exchange earning
capacity of the country?

+ff TRTATAT : AHE TR

weael wgvew : @ {9 A

ST 3 A Tw g 7

Shri Lal Bahadur Shastri: I am not
aware if there is a threat of a strike
in the tea gardens at present, If it
is there, or if anything is to develop
on those lines, the West Bengal Gov-
ernment will naturally do the need-
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ful. It is true that in Darjeeling
their activities are more intense than
in other areas of West Bengal.

Shri Mamaen: In view of the alleg--

ed pro-Peking activities of the Com-
munist Party of India in the border
areas, particularly, in Darjeeling Dis-
trict, may I know what specific mea-
sures are being taken by the Govern-
ment to counteract this propaganda
and also to disabuse the minds of a
section of more gullible people there?

Shri Lal Bahadur Shastri: Gov-
ernment, of course, will do what its
duties are. But in this matter it is
more important, if I may be permitted
to say so, for the non-officials and
for other political parties to fight that
kind of approach.

Shri Thirumala Rao: May I know
whether, the Chiet Minister of West

Bengal besides taking the public in--

to confidence with regard to that situ-
ation in a press conference, has been
in direct touch with the Central Gov-
ernment and has sought the coopera-
tion of the Centre in dealing with
this situation?

Shri Lal Bahadur Shastri: West
Bengal and ~ its Chief Minister are
strong enough to deal with the situa-
tion. They need not take our help.

off TRTANAT + F1 & T T ¢
fe st wm & Fafe awm
T FTTA I W & 4 3R I
TR WE AR YT A&
AR § 7 T AR T A [
v ug wa & awee § st g i
e

ol AT TP A ¢ S M
T A AW g ag A A & A
T &

oft T Fam avem: § AT A
fron seqfaect & & 5 fifar &
7 & g § wfga aE fRe @
976 (Af) LSD—2.
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AR gaX FREE § A 5 i F
T F § g Y 0T A g 7

off @i g e ¢ e el
at Y area o €, sufed afy amEd
R & faed & a9t gr ot
& F T § | @ G § e
FE AqTE AW AAT & T T
far w0 7

it sETmAT et ;o § 99
war g fr dme & dedt &7 ¥
wfafa s vy, woeam ok fae
% Hn A & H W 3 W AR A
wr & g feosw § dfe & anew
TER @ E, S & e e
TR AT T AEAET g A
T A TFR AT PR ?

i W agge el ;o q A
F2T AT G260 90 9 F) q€C §
s yEfr AR YR E @ E |
& 1 gy, ST AT T A SARTE
W fram dw § 0 3w oAn
TET T T &Y 7 € | WK AR @
w1 73 71 & i 7% e oreaed 0% &
v Mg Al @ | g aa dw g
0 oar TE I AR T TEWT &
I F ATATL FATE FA A1 |

Shri Hem Barua: May I know if the
attention of Government has been
drawn to a statement made. by the
West Bengal Minister for Prisons in
the legislature to the  effect that

Mr. Dange received a sum of Rs.
2,58,000 from Peking?

Mr. Speaker: Order, order; that is
not relevant here.

Shri Hem Barua: I will come fo
that. I will connect it up.

Mr. Speaker: I have got another
separate notice for it. Now he might
confine himselt to the present
question,
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Shri Hem Barua: If I tail to con-
nect it up, then you may disallow it.
This is my humble submission.

Mr. Speaker: That is not relevant
here. I have got another separate
notice for that.

Shri Hem Barua: If so, may I know
whether Government can enlighten us
on the percentage of this huge money
that went into the work or activities
of the pro-Peking communists in this
country? This is very relevant. It
can be linked up like that.

Shri Lal Bahadur Shastri: [t is a
separate question altogether. I would
like that a fresh notice may be given
for that.

Shri Hari Vishnu Kamath: Has the
attention of the Home Minister been
drawn to certain press reports—and
have they been corroborated by re-
ports from his own sources—to the
effect that the West Bengal unit of the
Communist Party of India is dominat-
ed—we do not want to know the num-
bers if he does not want to give them
—by the pro-Peking section and China
stil] adheres to its plan of making
‘West Bengal the base or spearhead for
its ideological and other offensive in
India and, if so, has Government
taken care to smash all possible links,
such as, the hundreds of phoney Chi-
nese shops and establishments, in Cal-
cutta, Kalimpong and -elsewhere ty
now?

Shri Lal Bahadur Shastri: I do not

think that those who believe in the

pro-Cinese policy are being led by
China. This is my opinion. It may
be not entirely correct. I feel that
they ho'd those views on their own.
In so far as their getting any kind of
guidance o assistance from the Chi-
nese who are living in those areas is
concerned, I must say that they are
not such people as are against India
or are in any way indulging in any
king of anti-Indian activity. As re-
gards those Chinese against whom we
had some suspicions or doubts, as the
hon. Member is aware, we detained
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them, and quite a few of them are still
under detention. So, those outside are
from the Government’s point of view
quite safe people.

Shri Hari Vishnu Kamath: The
latter part of my question has not been
answéred. I want to know whether
the hundreds of phoney Chinese estab-
lishments and shops in Calcutta,
Kalimpong and elsewhere in West
Bengal are still functioning, or whe-
ther they have been closed down, par-
ticularly, those in Calcutta and Kalim-
pong.

Shri Lal Bahadur Shastri: Some of
them, or rather most of them, espe-
cially in Assam are now closed, and
many of them in Bengal also have
been closed.

Shri Ramanathan Chettiar: We
hear of pro-Peking group and pro-
Russian group. I want {o know whe-
ther Government have assessed whe-
ther there is really a pro-Indian group
amongst the Communist Party of
India, and if so, what the percentage
of them is.

Mr. Speaker: Order, order. Next
question,

Shrimati Vimla Devi: Look at the
resolution of our National Council.
(Interruptions).

Shri Ramanathan Chettiar: Sir,
there has been no answer to my ques-
tion.

Shri Daji: I can give the answer.
Here we are, the pro-Indian group,
sitting here,

Mr. Speaker: Order, order.

Shri Ramanathan Chettiar: If so,
what is the percentage? Have Gov-
ernment assessed the percentage?

Mr. Speaker: Order, order. Why
should the hon. Member Shri Daji give
an answer when I have not allowed
the question at all?

Shri Daji: May I submit that we
cannot allow a one-sided statement to
go to the press? We cannot allow that
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one-sided statement to go to the press
without its being challenged.

Mr. Speaker: When the question it-
self has been disallowed, where is the
need to give an answer?

Shri Daji: The correct position has
to be explained. Otherwise, it is a
wrong statement which has been made
and that will have io e expunged. I
cannot allow a onc-sided report to
go to the press. TIhercfore, I have
given that answer. No insinuations
should be allowed in the form of a
question.

Mr. Speaker: Therefore, I did not
allow it. Therefore, Members are nnt
to answer the question.

Shri Tyigi: Why should he answer?
Is he on the Treasury Benches?

Mr. Speaker:
question.

Order, order. Next

foit & ford garer Farafaam

*3e. ot wwmE b
1 fmen 0 gg @ S Fw F&
f&

(%) feet & guor famafaay
ToqTfag <9 & ey § ok F@y swfa
g e

(@) fezafaarm &1 7a7 59 9%
a FT JAR G qE; W}

(7) swTa: s@ faafaaea &
faator ax faaar = =9 & qun
71 99 ¥ fe faxi @R ¥ @
ggam fae A @wraeT g 7

The Parliamentary Secretary to the
Minister of Education (Shri M. R.
Krishna): (a) The Committee ap-
pointed by the University of Delhi
to undertake a study of the problem
held its last meeting on the 20th
August, 1963. Its report is awaited.
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(b) and (c). Do not arise.

st geTE et 3T § am
wwar g fF faeelt ® guro feafaare
T H Ao A @ yfe ¥ fe
T faedt famafaaem & gl &
gear  wiaw g w94 g9 Wi fauow
WaEFE e @ gl fam-
foer & wWreAWw ¥ W@E WY
e o

Shri M. R. Krishna: All tliese
things are being considered by the
Academic Council, these were consi-
dered at their meeting which was
held on 20th August, 1963. In Sep-
tember, they will be having another
meeting in which they will discuss
these things further.

Mr. Speaker: The question is whe-
ther the necessity for a second uni-
versity has arisen because there is &
large number of studants who cannot
be accommodated in one university or
whether there are other considera-
tions for coming to that decision, I
suppose that that was the question.

Shri M. R. Krishna: The number
of students is great, this is one of the
reasons and, therefore, this decisiom
had to be taken by the Academic
Council.

=t ST et fray |aE,
F gfgasw & faey =0 St 7 oF o=
F IO 3} gu aawmn @ fF g
s faarad| & 1 ;@ & S awar
§fF ™ w79 75 af<w o @
I Y geEAT g 7

Shri M. R. Krishna: There war &
slight delay in this because therc was
already a proposal to start a naticnal
university in Delhi with collaboraticn
of the Ford Foundation. In the
meantime, the emergency set in, and,
therefore, there was delay. Since the
proposal to start & national university
has been dropped, the Second uni-
versity might spring up.
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ot fa Aro@w ;. /T ATERE FY
g AW Ag g fF A o0
Fremd faelt ¥ i @ & fad
TN E? @ gEwEa B @ g,
# I AEAE, TER M AG
gfafadY @AY § wurarea § ? a
3ooo faemdt = mfsamame o §
o 5@ Y qgt o T w4 g

Shri M. R. Krishna: Do you want
me to reply to this question?

Mr Speaker. If there is a reply
to that question, it might be given,

Shri M. B. Krishna: For starting a
new university we vequire lot of
funds and also the technical pecple
to handle them. These are the thwngs
which are being consilered by the
Academic Council which has rightly
decided now to hold its final meeting
in September and decide over the
setting up of the second university.

Shri Ranga: Where is the need for
an additional university in Delhi city,
when there is already cne university
here? What is it that a new univer-
sity is going to do? Is it going to
be another college?  Otherwise it
would only add to overhead expenses.

Dr. K. L, Shrimali: The number of
students has considerably increased
during the last few years. After all,
one university can look after only a
limited number of students. The roll
on the colleges was nearly 20,774, of
vh.ich approximately 14,000 were
studying in the colleges located at
Delhi and the remaining 7,000 were
catered for by the colleges in New
Delhi. These figures relate to 1961.
The student population 1s continuously
increasing and it will increase further.

This question has been before Gov-
ernment. As the hon. Member pointed
out, a number of students have to go
outside Delhi for their education,
which is not a satisfactory arrange-
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ment. As soon as possible, we should
have a new university in Delhi.

Moreover, the students have to tra-
vel 45—50 miles and have to spend
two hours in going and coming from
the university to their homes in New
Delhi. If there is a university in New
Delhi, they will not have to waste so
much time. That is aiso an important
consideration.

Shri Man Sinh P. Patel: Am 1 to
understand that the circular issued by
the authorities not to open additional
universities in different States will be
relaxed in view of this decision?

Dr. K. L. Shrimali: There was this
reference in the last meeting of the
National Development Council which
took place immediately after this
action. It was suggested that we
might call a halt to the opening
of new universities for the time being

. but I do not think that can stand for

very long. Higher education will have
to be developed in this country and to
that end Government has iy take
action.

Shri U. M. Trivedi: Does the hon.
Minister want to convey that the Delhi
University has no right to affiliate
colleges situate in New Delhi?

Dr. K. L. Shrimali: There is no such
suggestion. At present, there are col-
leges in New Delhi which are affiliat-
ed. But what the pattern of the New
Delhi University would be is a matter
of detail which will have to be dis-
cussed by the various academic bodies,
But I am quite certain that there is

need for a new University in Icw
Delhi.

WRITTEN ANSWERS TO QUES-
TIONS

Standardised Text-Books

*340. Shri Indrajit Gupta: Will the
Minister of Education be pleased to
state:

(a) whether any new steps have
recent]y been taken for preparation of

-
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standardised text-books for secondary
schools;

(b) if so, which subjects have been
given priority; and

(¢) whether the new textbooks will
be published simultaneously in diffe-
rent languages?

The Minmister of Education (Dr. K, L.
Shrimali): (a) Yes, Sir.

(b) Physics, Chemistry, Biology,
History, Geography, Mathematics and
Hindi.

(c) Text-books other than those for
Hindi will in the first instance be pre-
pared in English. They will then be
rendered in Hindi and also made avail-
able to the State Governments to be
rendered in the regional languages, if
any State Government decides to
adopt the books.

Compensation for Land Acquired
in Delhi

+343, IS Shri Buta Singh:
L Shri Kapur Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether attention of the Gov-
ernment of India has been drawn to
a news-item in the Indian Express
dated the 7th June, 1963 in which it
was reported that a number of cases
of impersonation regarding claims for
the payment of compensation of land
acquired by Delhi Administration for
Master Plan have come to light; and
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(b) it so, the number of such cases
of impersonation reported and the
total amount involved?

The Minister of State in the Mimis-
try of Home Affairs (Shri Hajarnavis) :
(a) and (b). Ten cases of alleged im-
personation, involving claims worth
Rs, 7697357 nP. have come to the
knowledge of the Government. These
cases have been registered with the
Police and are under investigation.

Retired Civil Servants im Private
Firms

Shri V. B. Gandhi:
Shri Raghunath Singh:
Shri Bibhati Mishra:
*343. J Dr. L. M. Singhvi:
Shri Sham Lal Saraf:
Shri P. K. Deo:
{_Shri D. D. Mantri:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of retired members
of the All-India Services like IC.S,
I1.AS., and ILP.S. who sought permis-
sion of the Home Ministry during the
last three years to join commercial
firms;

(b) whether permission was refused
in any case; and

(c) it so, the number of cases and
the grounds for refusal of such per-
mission?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a)

LP.S. IMsS ISE Total

Year I.CS. IAS.
1960 5 8
1961 5 8
1962 3 4

7 b -_ 18




3079  Written Answers

(b) Permission was relused in {wo
cases as the officers cencerned had
been officially associated with the
firms in which they wanted to take
up employment.

Singareni Colleries

+344 J Shri Ramachandra Ulaka:
\ Shri Dhuleshwar Meeaa:

Will the Minister of Mines and
Wuel be pleased to refer to the reply
given to Starred Question No. 444 on
the 23rd January, 1963 and state:

(a) whether Government have since
considered the question with regard
to the participation between the
Centre and the Andhra Pradesh
Government in the equity capital of
Singareni Collieries Company; and

(b) if so, the board features there-
of?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). It has
now been agreed between the Gov-
errrment of India and the Government
of Andhra Pradesh that the existing
pattern of participation between the
Centre and the State, in the ratio
of 40:60 in the equity capital of the
Company, should continue. The
authorised capita! of the Singareni
Collieries Company is to be raised
from the existing Rs. 4 crores to Rs. 9
crores in the Third Plan in view of
the Company’s expansion programme.
The Central Government has agreed
to advance a loan of Rs. 3 crores in
the years 1964-65 and 1963-66 to the
State Government to enable it to sub-
scribe its share of the additional
equity capital.

New Oil Sitg Near Ahmedabad

*345. Shri Bishwamath Roy: Will
the Minister o Mimes and Fue] be
pleased to state:

(2) whether o0il has been struck
Ppeeently at any new gite near Ahme-
4adad; and
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(b) if so, the p~-! -ulars thereof?
The Minister of Mines and Fuel
(Shri Alagesan): (a) Yes, Sir.

(b) Oil was struck in July, 1963 in
Bareja well No. 1, located near
Navagam village, about 15 miles from
Ahmedabad city. 4
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7= 3 a1 i famafaaeml & 3% &
faramr coarfyg 7 & fad a9 =9
AU

Indian Engineers Service Abroad

Shri Surendra Pal Singh:
(Shri Yashpa] Singh:

Shri Warior:
Shri Vasudevam Nair:
Shri M. N, Swamy:
Shri S. N. Chaturvedi:
Shri P. C. Berooah:
348 { Dr. L. M. Singhvi:

* | Shri Sham Lal Saraf:
Shri P. R. Chakraverti:
Shri Sidheshwar Prasad:
Shri Prakash Vir Shastri:
Shri Bibhuti Mishra:

Shri Onkar Lal Berwa:
Shri P. K. Deo:
| Shri Kolla Venkaiah:

Will the Minister of Scientific Re- .
search and Cultural Affairs be pleased
to state:

(a) whether it is a fact that during
his recent visit to Europe he made a
study of the problem of ever increas-
ing tcndency amongst Indian students
of science and engineering in foreign
countries to seck employment abroad
rather than return to India after the
completion of their studies; and

(b) if so, his main findings and the
steps he proposes to take to solve this
problem of migration of scientists and
technicians?

The Minister of Scientific Research
and Cultura] Affairs (Shri Hamayun
Kabir): (a) and (b). My visit to
Europe was for certain other purposes
but I took advantage of the occasion
to study the Question of migration of
European Scientists to US.A, In a
Press Conference held on the 12th
June, these questions were raised and
I pointeqd out that the problem of mig-
ration of Indian sciedtists was not yet
serious. I also mentioned some of the
steps taken to assist scientists abroad
% return to India
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Barauni Refinery

Shri P. €. Borooah:
*349 Shri P. R. Chakravertk
") Dr. Mahadeva Prasad:
Shri D. J. Naik:

Will the Minister of Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 688 on the
3rd April, 1963 and state:

(a) the progress so far made in the
setting up of the Barauni Refinery.

(b) when the first stage of the Re-
finery is likely to be commissioned so
as to put the Nunmati-Barauni Pipe-
line into operation; and

(c) the extent of depreciation of the
said pipe-line during the period when
it lies idle?

The Minister of Mines and Fuel
(Shri Alagesan): (a) A statement is
laid on the Table of the House.

[Placed in Library, See No. LT-1584/
63]

(b) February-April, 1964.

(c) This can be assessed only after
all facilities of the pipeline have been
completed and a  completion report
has been submitted.
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Research Cruises

*351. Dr. L. M. Singhvi: Will the
Minister of Sciemtific Research and
Cultural Affairs be pleased to state:

(a) whether a U.S. Research Vessel
has been making research cruises in
the Indian ocean in collaboration with
Indian experts during the last few
months;

(b) it so, the studies made by the
teams undertaking the cruises and the
personnel of the team; and

(c) the terms of collaboration and
whether any Indian scientists have
been trained in the field during the
cruises?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir, since March,
1963.

(b) and (c). A statement is laid on
the Table of the House, [Placed in
Library, See No. LT-1585/63).

-
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Promotion of Class IV S.C. and S.T.
Enmployees
Shri P. R. Chakraverti:
Shri P. C. Borooah: ‘:
*353. { Shri Muthiah: B
Shri Kachhavaiya:
Shri Bade;

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have taken
a decision to reserve 12} per cent in
the quota of promotions of employees
from Class IV to Class III for Sche-
duled Castes and Scheduled Tribes;

(b) whether the reservation  will
apply to promotions on the basis of
seniority; and

(¢) whether the States have agrecd
to introduce the same reservation in
the State Services?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). The question is under
examination and no final decision has
yet been reached.

(c) Does not arise.
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0il Explonilon

354 Shri Bibhuti Mishra:
“7 Shri Sezhiyan:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
former Minister for Mines and Fuel
had announced in Ernakulam on the
10th June, 1963 that the Oil and Natu-
ral Gas Commission would support
the proposal for a joint exploration
of the Cochin area, the Cauvery basin
and the Andamans by foreign oil
firms;

(b) if so, the brief planning for this;

and N

(c) whether it is in accordance with
the Industrial Policy Resolution of
Government?
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‘The Minister of Mines and  Fuel
(Shri Alagesan): (a) to (c). There
‘have been reports in the Press broad-
ly to this effect. According to the
policy of Government on oil explora-
tion announced from time to time,
Government may invite foreign oil
-.explorers to join in the search for ojl
in selected areas provided the terms
are mutually acceptable, and the
agreement is in keeping with the
Petroleum and Natural Gas Rules as
well as the Industrial Policy Resolu-
tion.

Drilling at Navagam

355 f Shri Bhagwat Jha Azad:

*\ Shri Surendra Pal Singh:
‘Will the Minister of Mines and Fuel

‘be pleased to state:

(a) whether Oil and Natural Gas
Commission has found out a new
structure of oil  while drilling at
Navagam pin point in Kaira District;
and

(b) if so, the prospects thereof?
The Minister of Mines and Fuel
(Shri Alagesan): (a) Yes, Sir.

(b) It is too early to assess the
prospects of this structure.

Kathmandu Valley

«356 f Shri P. C. Borooah:
" Shri P. R. Chakraverti;

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 1737 on the 10th
April, 1963 and state:

(a) the reaction of Government of
Nepal to the offer made by the Gov-
.ernment of India to help carry out the
sculptural and iconographical survey
.0of the Kathmandu Valley;

e
(b) whether terms of assistance
-have since been settled; and

(c) if so, whai are the terms?
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Written Answers 3088

The Deputy Minister in the Minis-
try of Sciemtific Research and Cul-
tural Affairs (Dr. M. M. Das):
(a) The reaction of the Nepal Gov-
ernment was evidently favourable be-
cause the sculptural and iconographi-
cal survey by the Indian party was
carried out in consultation with the
Nepal Government.

(b) & (c). The
were agreed to:

following terms

The representatives of the Archaeo-
logical Survey of India are to carry
out the iconographical survey in Ne-
pal with the collaboration of the
Directorate of Archaeology and Cul-
ture of the Népal Government.

The field notes are to be taken by
the survey party in Nepal, but the
notes are to be finalized in India
where comparative material and other
facilities are readily available. After
finalization a copy of the report to-
gether with a complete set of phcto-
graphs is to be provided to the Nepal
Government.
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4 All India Service Officers

( Shri Surendra Pal Singh:
*358. { Shri Harish Chandra
{ Mathur:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that at a
recent meeting of the Chief Ministers
of the States, he stated that the Cem-
tre was enforcing the “Principle of
Rotation” of officers between the Cen-
tre and the States in order to curb
the tendency amongst All-India Ser-
vice officers to migrate to the Centre
from their respective States;

(b) if so, the main features of this
“Principle of Rotation” scheme; and

(¢) the extent to which it has been
tried so far and the result thereof?

The Minister of Home Affairs (Shri
‘Lal Bahadur Shastri): (a) to (¢), The
question of rotation of ICS/IAS offi-
cers was discussed with the Chief
Ministers recently,

Officers are borrowed .rom the
States to fill the posts of (i) Jnder
‘Secretary, (ii) Deputy Secretary, and
(iii) Joint Secretary and above, for
a tenure of three, four and five years
Tespectively. This system has been
tried over a number of years and has
been found satisfactory. During the
Peaiod January 1960 to end of July
1963 167 officers of the ICS/IAS were
reverted from the Centre to their
States.
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Book on 0il

*359. Dr. L. M. Singhvi: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether the former Mines and
Fuel Minister has sought the permis-
sion of Government to write a book
on oil; and

(b) whether it involves any facili-
ties, files or assistance being made
available to him by Government?

The Minister of Mines and Fuel
(Shri Alagesan). (a) and (b). The
former Minister for Mines and Fuel,
Shri K. D. Malaviya, has made a ie-
quest for help from the oil and Natu-
ral Gas Commission and the Ministry
of Mines and Fuel in writing a book
on “History of Oil Industry in Indis”
and for facilities to  consult papers
and files in the Ministry and get other
connected information. This is under
consideration.

Monuments in Rajasthan

1022. Shri Karni Singhji: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether survey in regard to
the monuments of Rajasthan has
since been completed;

(b) the steps taken for their pre-
servation; and

(c) the annual grant sanctioned fcr
their preservation from the point of
view of their national importance?

The Deputy Minister in the Minis-
try of Scientific Research and Cul-
tural Affairs (Dr. M. M. Das):
(a) The work is in progress.

(b) Monuments of national impor-
tance are being preserved by carrying
out repairs according to their indivi-
dual requirements.

?

(c) An amount of Rs. 1,60,064/-
during 1963-64 has been earmarked for
their maintenance and preservatien.
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Social Defence (Care) Schemes

1623, / Shri Dhaleshwar Meena:
 Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any financial assistance
was given by the Centre to Orissa
and Rajasthan Governments for the
implementation of Social Defence
(Care) Schemes in the States during
1961-62 and 1962-63; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chanm-
drasekhar): (a) Yes.

(b). Orissa was given Rs. 2002 and
Rajasthan Rs. 25,465 in 1961-62. In
1962-63 we have provisionally decided
to give Orissa Rs. 38,677 and Rajas-
than Rs. 26,250. The allotments will
be finalised on receipt of figures of
actual expenditure incurred by these
States in that year.

Free and Compulsory Education in
Orissa

1024. Shri Ramachandra Ulaka; Will
the Minister of Education be pleased
to refer to the reply given to Unstar-
red Question No. 1688 on the 10th
April, 1963 and state:

(a) whether Government have since
considered the matter with regard to
giving financial assistance to the Orissa
Government for expansion of free
and compulsory primary cducation in
the State;

(b) if so, the details thereof; and
(c) it not, the reasons therefor?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir. It has
been decided to give accelerated Cen-
tral assistance to State Governments
in 1963-64 for their programmes of
primary education., A statement of its
needs has been received from the State
Government of Orissa and is under
consideration.

(b) and (c). Do mot arise. i
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Auditoria i» Rajastham Scheels and
Cotleges

1025 Shri Dhuleshwar Meena.
"\  Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

(a) the amount sanctioned for con-
struction of auditoria in various
Schools and Colleges in Rajasthan
during 1961-62 and 1962-G3; and

(b) the details thereof?

The Minister of Education (Dr. K.
L. Shrimali): (a) 1962-63........ Nil.
1962-63........ Rs. 20,000.

(b) The above amount was paid as
second instalment of grant to  Shri
Mahaveer Digamber Jain High
School, Jaipur.

Political suffererg in Rajasthan

1026, J Shri Dhuleshwar Meena:

"\ Shri Ramachandra Ulaka:
Will the Minister of Home Affairs

be pleased to state:

(a) the amount distributed to poli-
tical sufferers in Rajasthan since 1952
up-to-date;

(b) whether any applications from
Rajasthan are stil] pending; and

(c) it so, the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekbar): (a) The scheme for
grant of financial assistance to poli-
tical sufferers and their families was
formulated only in 1855. A state-
ment giving the information since
1955 is lajd on the Table of the House.

STATEMEBNT

Amounts distributed to  pofitical
sufferers in Rajasthan State ffom the
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Home Minister’s Discretiomary Grant
since 1955 todate,

Year Total amount given
1955-56 8,000
1956-57 1,200
1957-58 4,600
1958-39 200
1959-60 1,500
1960-61 200
1961-62 1,750
1962-63 1,500
1963  (tilt 24-8--63) 500
(b) No.

(c) Does not arise.

Petroleum Products

f 8hri Dhuleshwar Meena:
\ Shri Ramachandra Ulaka:

Will the Minister of Mines and Fuel
be pleased to state:

1027.

(a) the total consumption of petro-
leum products in Rajasthan during
1962-63; and

(b) the extent to which the Indian
Oi] Company depots were able to
cater to the needs?

The Minister of Mines & Fuel (Shri
Alagesan): (a) The total consump-
tion of petroleum products in Rajas-
than during 1962-63 is estimated at
about 210,000 metric tons,

(b) The Company has put up depots
at Kotah, Jodhpur, Jaipur and Ajmer.
These depots are increasingly meet-
ing the requirements of Rajasthan.
Besides, despatches are being made
from installations outside Rajasthan
to consumers in the State. It is not
in the interest of the Indian Oil
Company to disclose the extent of its
sales in the State.

Welfare of Denotified Tribes
1028 Shri Dhuleshwar Meena:
° Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state:
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(a) whether any amount wag sanc-
tioned to Rajasthan for taking up
schemes for the Welfare of Denotified
Tribes during 1962-63; and

(b) if so, the details thereof?

Fhe Deputy Minister in the Minis-
try o Home Affairs (Shrimati Chan-
drasekhar): (a) Yes.

(b) The requireq information is
given below:

1. Scholarships Rs. 0.25 lakh
2. Hostels Rs. 0.85 lakh
3. Aid to Voluntary

Agencies. Rs. 0.75 lakh
4. Residential

Schools Rs. 0.55 lakh
5. Rehabilitation Rs. 1.10 lakh

Total Rs. 3.50 lakhs
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Central Consumer Cooperative Stores

1031. Shri E. Madhusudan Rao: Will
the Minister of Home Affairs be
pleased to statey

(a) the number of Central Govern-
ment employees who have become
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members of the Central Consumer Co-
operative Stores; and

(b) the nature of divideng to be
given to the members?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasekhar): (a) About 15,000 Central
Government employees and employees
of the Corporate Public Sector have
so far applied for membership.

(b) In accordance with the Bye-
laws of the Society, dividend on
shares may be paid to the members
from the net profits of the Central
Government Employees Consumer Co-
operative Society, Ltd. at the rate not
exceeding 6% per cent. Further, re-
bate on purchase of goods by the
members may be paid in accordance
with the Bye-laws of the Society.

Gift ot Paper from Sweden and
Australia

1032. Shri Sezhiyan: Wil] the Minis-
ster of Education be pleased to state:

(a) the State-wise figures of the
allotment of the 10,000 tons of paper
received ag gift from the Govern-
ments of Sweden and Australia;

(b) the quantity utilised by each
State;

(c) the number of text books prin-
ted; and

(d) total amount collected by sale
of these text books?

The Minister of Education (Dr, K.
L. Shrimali): (a) to (d). A statement
is laid on the Table of the House.
[Placed in Library, See No. LT-1587/
63].

House of Mirza Ghalib

1033, Shri Ram Harkh Yadav: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether Government propose to
acquire the house in which the Urdu
Poet Mirza Ghalib lived and to declare
it as a protected ancient memorial
and convert it into a national museum;
and
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(b) if so, the steps taken by Gov-
ernment in the matter so far?

The Depll.ty Minister in the Mlnlstry
of Scientific Research and Cultural
Affairs (Dr. M. M. Das): (a) No, Sir.

(b) Does not arise,
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Drilling in Khary
1035, Shri Yashpal Singh: Will the

Minister of Mimes and Fuel be pleased
to state:

(a) whether it is a fact that the Oil
and Natural Gas Commission has
been conducting round the clock dril-
ling in Khara, a smal] village near
Shahjahanpur; and

(b) if so, the result of the drilling
operations?

The Minister of Mineg and Fuel
(Shri Alagesan): (a) No. Drilling
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operationg are however going on near
Ishra in the same district.

(b) The well near Ishra (Tilhar well
No. 1) has been drilled down to a
depth of 1415 metreg upto 17th Augst,
1963.

Scientific Developments

1036, Shri Yashpal Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any facility exists in
the country to enable the engineers to
keep themselves abreast with latest
developments in science; and

(b) if not, whether it is proposed to
arrange some sort of refresher courses
for them?

The Minister of Scientific Research
ang Cultural Affairs (Shri Humayum
Kabir): (a) Yes, Sir.

(b) Does not arise.
Anti-Indian Propaganda

1037 f Shri P, R, Chakraverti:
"7 Shri P. C. Borooah:

Wil]l the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 682 on the
3rd Apri] 1963 and state:

(a) how many Chinese maps/publi-
cations carrying out anti-Indian pro-
paganda have been found to be in
circulation in India during the last
nine months;

(b) how these publications continue
to find their way into India, includ-
ing the border areas; and

(c) the special measures taken to
prevent infiltration of such literature
into India, particularly into the border
areas of NEFA and Ladakh?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Some mapsipublications of Chin-
ese origin did find they way into the
country,
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(b) Surreptitious methods have
been used by the Chinese to smuggle
such literature into the country,

(c) Necessary measures have been

taken to prevent infiltration of such
literature,

Survey of Border Areas

( Shri P. C, Berooah:
1038.J Shri P, R. Chakraverti:
Shri Bhakt Darshan:

Will the Minister of Educaties be
Pleased to refer to the reply given to
Starred Question No. 700 on the 3rd
April, 1963 and state:

(a) whether the study into the
needs of the border areas including
NEFA has since been conducted by
the Central Socia] Welfare Board;

(b) if so, the result thereof and if
not, in respect of which particular
border areas such study has since been
completed and how far it has progress-
ed with respect to the other areas;
and

(c) the action being taken in the
light of such study to improve the
socio-economic lot of the people in
those areas?

The Minister of Education (Dr, K.
L. Shrimali): (a) Yes sir,

(b) and (c). The study has been
conducted in the border areas of
Himachal Pradesh and NEFA and it
is proposed to start 10 multipurpese
Welfare Extension Project Centres in
NEFA and one Welfare Extension
Project in Himacha] Pradesh. Further
a proposal for holding 20 training
camps in 2 border districts of Gujarat
State has also been sanctioned. The
Chairman, Central Social Welfare
Board. visited Assam in December last
and she is visiting Leh in Ladakh and
Lahul (in Punjab) in the near future
to study the local conditions.
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B.A. Syllabus

1039. / Shri Bishanchander Seth:
| Shri Yashpal Singh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Delhi University and the All India
Board of Higher Secondary Education
are considering a proposal regarding
English syllabus for B.A_ (Pass) and
school students;

(b) if so, the details of this scheme;

(¢) how far Government have ap-
proved the scheme; and

(d) whether this scheme will be
applied all over the country?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). The Uni-
versity of Delhi is reviewing its B.A.
(Pass) courses with a view to intro-
ducing optional English and simplify-
ing the content of the compulsory
papers with the particular aim of lay-
ing greater emphasis on the compre-
hension and correct use of language.
The Central Board ot Higher Secon-
dary Education has no such proposal
under consideration,

(¢) As the Universities are autcno-
mous bodies, the question of Govern-
ment’s approval does not arise.

(d) No, Sir.

Institution of Electromiz: and Rudiio
Engineers

1046. Shri Shree Narayan Das:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) the facilities made available to
the Indian Council of the Institute
by the British Institute of Radio En-
gineers;

(b) the extent to which the facili-
ties so offered are being utilized by
the Council; and
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(¢) how the activities of six zones
functioning in India are being co-or-
dinated by the Council?

The Minister of Scientific Research
& Cultural Affairs (Shri Hamuyun
Kabir): (a) According to the reports
received, the British Institution of
Radio Engineers has offered facili-
ties as below to the Indian Council of
the Institute:

(i) Setting up of a permanent
office in India with a  full
time Secretary;

(ii) Autonomy within the approv-
ed budget;

(iii) Publication of a  separate
journal for Indian Members;

(iv) Holding of examinations in
India on behalf of the Insti-
tute;

(v) Maintenance of an Appoint-
ments Register of Radio and
Electronics Engineers for the
benefit of both employers and
employees;

(vi) Training facilities for stu-
dents;

(b) The Indian Council is utilising
these facilities gradually.

(¢) The Executive Committee of
the Council co-ordinates the activities
of the zones.

Jammu anqg Kashmir

1041, Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) whether any steps were taken
or any consultations helq with the
State Government of Jammu and
Kashmir since September, 1962 with
a view to further ang closer integra-
tion of that State with the rest of he
Indian Union; and

(b) if so, the outlines thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):

976 (Ai) LSD—3.
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(a) and (b). Certain proposals made
by the Government of Jammu and
Kashmir are under consideration. It
would not be jp public interest to dis-
close them till final decision is taken.

Code of Conduct for Police

1042. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 372 on the 13th
March, 1963 and state:

(a) whether the Code of Conduct
for Police is being properly imple-
mented; and

(b) if not, the measures being taken
to ensure correct practice of the
same?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes.

(b) Does not arise.

Naga Hostiles

[ Shri P, C. Borooah:
1643. { Shri P. R. Chakraverti:
(_ Shri Raghunath Singh:

Will the Minister of Home Affairs
be pleaseq to state:

(a) whether it js a fact that Naga
Hostiles killed 8 Nagas, including a
village headman between Toushem
Khullon and Mandu in Tamenglong
sub-division on or about the 18th
May, 1963; and

(b) if so, the action taken by the
authorities in this matter?

The Minister of State in the Minis-
try of Home Affairg (Shri Hajarnavis):
(a) No. There was one incident on
the night of 18th|19th May, 1963, in
which eight persong including a head-
man of Toeushem Khullel anq Tou-
shem Khunou villages were killed in
a raid by the folTongs of Rani Gaide-
lieu.

(b) A case has been registereq at
Tamenglong Police Station and 14
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suspects have been arrested. The case
ig under investigation.

Standard of English

1044. Shri D. C. Shasma: Will the
Minister of Education be pleased to
state: FEE

(a) whether the standard of Eng-
lish has gone down in the country;

(b) if so, the reasons therefor: and

(c) the steps proposed to be taken
in the matter?

The Minister of Education (Dr, K. L.
Shrimali) (a) There is a general feel-
ing that academic standard of English
in the institutions has gone down.

(b) The main reasons are:—

(i) the reduceq time given to the
i teaching of [English in
Schools.

(ii) Non-availity of teachers
trained in modern techniques
for teaching FEnglish as a
foreign language.

(iii) the medium of instruction at
the Secondary stage being the
regional language instead of
English,

(c) The following steps have been|
are proposed to be taken for ‘he im-
provement of teaching of English:—

(i) The Central Institute of Eng-
lish was established at Hy-
drabad in 1958 with the co-
operation of Ford Foundation
and the British Council. The
Institute’s programme covers,
inter alia the training of
lecturers of Training Colleges
and Secondary School Tea-
chers, the preparaton of suit-
able teaching materialg and
research work into the prob-
lems of teaching English in
thig country.

The suggestion of the University
Grants Commission for the setting up
of a few more regional institutioas of
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this type ig under consideration of Go-
vernment.

The State Governments of Bihar,
Punjab, Uttar Pradesh, West Bengal
and the four Southern States jointly
have established their own institutes
of English. )
(ii) The reports of the XKunzru

Committee set up in 1955 and
the Special Conference of Eng-
lish Teachers held in 1958 to
consider the recommenda-
tions of the Kunzru Commi-
tee were sent by the Uni-
versity Grants Commission to
all the Universities ang the
State Governments. Most of
the Universitiec have gene-
rally accepted the conclusions
contained in these reports.
On the basis of the replieg re-
ceived, a programme Wwas
drawn up by the Director,
Central Institute of English,
Hydrabad, and was circulated
by the Commission to all the
Universities for implementa-
tion.

(iii) The University Grants Com-
mission appointed a Commit-
tee in 1960 to undertake a re-
view of the Universily
courses both at the Under-
Graduate and post-graduate
levels in English The report
of the Committee is expected
soon.

(iv) The Chief Miaisters’ Confer-
ence held in 1961 and the Cen-
tral Advisory Boarq of Edu-
cation, have suggested that
teaching of English should
begin at a fairly early stage.
The matter is under consider-
ation.

New Techniques for Teaching Science

1045 Shri D. C. Sharma:
’ Shri Bhagwat Jha Azad:
Will the Minister of Education be
pleased to state:

-
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(a) wheiher new methods and
techniques of teacning scicnce deve-
loped in the United States were intro-
duced in four summer Institutes in the
country for the benefit of Secondary
School teachers; and

(b) it so, the result thereof?

The Minister of Education (Dr, K.
L, Shrimali): (a) Four Summer In-
stitutes were organised to examine im-
proved methods of teaching Science
and in this connection the new
methods and techniques evolved and
books prepared in the United States
were also taken into consideration,

(b) The Summer Institutes bene-
fited Secondary School teachers who
attended the course and familiarised
them with new developments and
trends in this field.

Mountaineering Institutes

f Shri Subodh Hansda:

1646. IDr_ P. N. Khan:

Will the Minister of Scientifie Re-
search and Cultural Affairs be pieas-
ed to state:

(a) whether any tfinancial aid is
being given to mountaineering insti-
tutes of Darjeeling and Manali from
the International Monetary Fund;

(b) if so, whether out-right grant
is given or annual aid is given; and

(c) the items for which the aid is
being given?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) and (c¢). Do not arise.
Off-shore Drilling

1047 f Shri Subodh Hamsda:
' Pr. P. N. Khan:

Will the Minister of
Fuel be pleased to state:

Mines and
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(a) whether the off-shore drilling
in South Indian Coasts has started;

(b) if so, the number of explora-
tory wells drilled in the Cauvery
Basin and Cochin areas; and

(¢) whether any of them proved to
be successful?

The Minister of Mines and Fuel
(Shri Alagesan): (a) No. Geoclogical
and geophysical surveys are being
conducted to decide whetker or noi to
undertake drilling.

(b) and (c). Do not arise.

Drilling in West Bengal

Shri Subodh Hansda:

lo48. Dr. P. N. Khan:

Will the Minister of Mines and
Fuel be pleased to staie:

(a) whether Oil and Natural Gas
Commission has finalised the pro-
gramme for drilling work in West
Bengal;

(b) if so, which areas have been
chosen for this purpose; and

(¢) when the drilling operation

will start?

The Minister of Mines and Fuel
(Shri Alagesan): (a) No. Geclogical
and geophysical data are being col-
lected and analysed. The decision
whether or not to drill will depend on
these studies.

(b) and (c). Do not arise.

Education in Rural Areas

f Shri Jena:
1049. 7 Shri Rameshwaranand:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a
scheme has been formulated by his
Ministry with the ®o-operation of the
Community Development Ministry for
training women workers for impart-
ing education in rural areas;
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(b) if so. the outlines thereof; and

(c) the date from which this scheme
would operate?

The Minister of Education (Dr. K. L.
Shrimali) (a) A scheme is under con-
sideration.

(b) and (c¢). Do not arise.

Grant to Bhadrak College

1050. Shri Jena: Will the Minister
of Education be pleased to state:

(a) whether the Bhadrak College in
Orissa has received any grant either
direct from the Centre or through the
State Government of Orissa for its de-
velopment during the three plan pe-
riods; and

(b) if so, the nature of grants in
cash case and the steps taken by Gov-
ernment to see that the money san-
ctioned was properly utilised by the
college authorities?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir. Grants have
been sanctioned to the College by
the Ministry of Education and the
University Grants Commission.

(b) A Statement is laid on the Ta-
ble of the House. [Placed in Library.
See No. LT-1588/63].
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Overstay of Pakistanis

1053. Shri Raghunath Singh: Will
the Minister of Home Affairs be
pieased to state the number of Pakis-
tanis held for overstay in India dur-
ing the last four months?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarma-
vis): Except for Rajasthan, from whom
information is awaited, the number of
Pakistanis held for overstay in India
during the period from 1-4-1963 to
31-7-1963 was 454.

New Coal Deposits

1054 f Shri P. Venkatasubbaiah:
'\ Dr. Mahadeva Prasad:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that new
coal deposits have been discovered by
the National Coal Development Cor-
poration in an area near the Singa-
rauii Coal belt in Madhya Pradesh;
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(b) if so, the quantity of coal asses-
sed to have beenr discovered; and

(c) whether mining operations have
been commenced?

The Minister of Mines and Fuel
(Shri Alagensan): (a) and (b). The
Geological Survey of India, and not
the National Coal Dovelopment Cor-
poration, established the existence of
coal deposits in the Singrauli coal-
field after necesary investigations a
few years ago. No new discoveries
have been made since. The total coal
reserves in this region are estimated
to be of the order of 4000 million
tonnes. Out of these, about 1558 mil-
lion tonnes have already been proved.

(c) A project Report for Singrauli
mine with an annual production of 3
million tonnes has already been ap-
proved and preliminary work has
commenced. Another Project Report
for the production of 1.5 million to-
nnes a year from a second mine at
Jhingurdah is under preparation.
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Laying of Pipe Line

1056. Shrimati Savitri Nigam: Will
the Minister of Mines and Fuel be
pleased to state the reasons for the
delay in the progress of laying of a
‘pipe line from Gauhati to Siliguri,
Barauni to Delhi and Calcutta?

The Midister of Mines and Fuel
(Shri Alagésan): There has been no
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delay in the execution of the projects

relating to laying of the pipe lines

from Gauhati to Siliguri and from
Barauni to Haldia and Barauni to

Kanpur. The construction work on

the Gauhati-Siliguri pipeline started

in March, 1963 and the project is

expected to be completed by August,

1963, as originally scheduled. The

work on the construction of Haldia-

Barauni-Kanpur pipelines will start
in October, 1963 and is expected to

be completed progressively by June,

1965.

Traffic Signal Research Unit

1057. Shrimati Savitri Nigam: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that traffic
signal research unit at the Road Re-
search Institute, Delhi has been able
to find out some methods with which
the number of road accidents will be
minimized and traffic will be able to
move much faster; and

(b) it so, the details thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): (a) and (b). Yes, Sir. A
pedestrian flashing signal, designed
by the Institute, warns the approach-
ing motorist about the existence of
pedestrian  ‘Cross-walk’ by  50-60
flashes per minute in amber colour.
The Institute has also recommended
the installation of a 4-phase traffic
signal which wil]l permit heavy traffic
and pedestrian flow to use the inter-
section in different time-phases, there-
by creating conditions of safety and
reducing delays.

Unteuchability in Tripura and Goa

1058. Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to state:

(a) whether fingncial assistance was
given by Government to any organi-

'sation to fight untouchability in Tri-

pura and Goa during 1962-63;
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(b) if so, the amount given and the
names of organisations?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). Tri-
pura did not give any financial assist-
ance to any organisation for this pur-
pose during the year 1962-63.

In Goa, the Scheduled Castes have
not yet been notified. The question of
giving assistance to any organisation
during 1962-63, did not, therefore
arise.

Post-matric Scholarships

1059. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) the amount granted to and
allotted for Uttar Pradesh during
1961-62 and 1962-63 separately for
granting post-Matric scholarships to
Scheduled Caste Students; and

(b) the amount which was actually
utilised during 1961-62?

The Minister of Education (Dr. K. L.
Shrimali): (a) 1961-62—Rs. 60,66,400.
1962-63—Rs. 67,56,400.

(b) The entire amount granted in
the year 1961-62 was utilised.

Libraries in Uttar Pradesh
1060. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) the names of the voluntary or-
ganisations that have received grants
from the Central Government for de-
velopment of Libraries in the State
of Uttar Pradesh during 1960-61,
1961-62 and 1962-63;

(b) the amount sanctiomed to each
of them; and

(¢) the condition under which the
amount was sactioned?

The Minister of Education (Dr. K. L.
Shrimali) (a) to fc). A statement is
laid on the Table of the House.
{Placed in Library. See No. LT-1590/

sl
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Braille Appliances

Shri P. K. Deo:
1061 Shri Buta Singh:

Will the Minister of Education be
pleased to state:

(a) Whether Braille Appliances are
manufactured and Braille books are
produced in regional languages in
this country for providing facility of
reading to the blind;

(b) if so, the regional languages in
which the Braille books are produced;

(c) whether the present production
is considered adequate to meet the
country’s demand; and

(d) if not, the steps being taken to
step up the production?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) Braille books have so far been
produced in (i) Hindi (ii) Bengali
(iii) Gujarati (iv) Marathi (v) Punja-
bi (vi) Tamil (vii) Telugu.

(¢) No, Sir.

(d) A statement giving the re-
quisite information is laid on the
Table of the House. [Placed in Library.
See No. LT-1591/63].

1964-Olympics in Japan

f Shri P. K. Deo:
1062'1 Shri P. Kunhan:

Will the Minister of Education be
pleased to state:

(a) whether India is going to par-
ticipate in the Olympics to be staged
in Japan in 1964;

(b) the items in which India is
likely to participate; and

(¢) whether intensive training and
practices are envisaged for the sports-
men likely to participate in the
Olympics?

The Minister of Education (Dr. K. L.
Shrimali) (a) Very likely.
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(b) Not yet decided.
(c) Yes, Sir.

Institutes for ~ Handicapped Children,

1063. Shrimati Savitri Nigam: Will
the Minister of Education be pleased
to state the number of new institutes
opened for the welfare of the crip-
pled and handicapped children dur-
ing 1961-62?

The Minister of Education (Dr. K. L.
Shrimali): The Government of India
did not open any new institution dur-
ing 1961-62 for the crippled and the
handicapped. Complete information
about new institutions started by
State Governments or Voluntary Or-
ganisations during 1961-62 is not
available.
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Houses for Policemen

1065, Shri Koya: Will the Minister
of Home Affairs be pleased to state:

(a) whether Central Government
are giving any assistance to State
Governments for constructing houses
for policemen; and

(b) if so, the amount sanctioned to
Kerala State during 1963-64 and uti-
lised by that State?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis).
(a) Yes. Loans are advanced to
State Governments for this purpose.

(b) Rs. 10 lakhs. Figure of the
amount actually utilized is not avail-
able.
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Scholarships to Backward Class

Students

1071. Shri G. Mohanty: Will the
Minister of Education be pleased to
state:

(a) the total number of scholar-
ships awarded to the students belong-
ing to (i) Scheduled Castes (ii) Sche-
dued Tribes and (iii) other Back-
ward Classes for Post-Matric studies
during 1962-63; and

(b) the total number of students

who applied for the same scholarships
State-wise?

The Minister of Education (Dr. K.
L, Shrimali): (a) and (b). Informa-
tion is given in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-1592/63].

Copper ore im Guntur District

1072, Shri Kolla Vemkaiah: Will the
Minister of Mimes and Fuel be pleas-
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ed to refer to the reply given to Un-
starred Questio.: No. 1732 on the 10th
April, 1963 and state:

(a) the progress made so far in the
investigations for Copper Ore in Gun-
tur District; and

(b) when the investigations will be
completed?

The Miinster of Mines and Fuel
(Shri Alagesan): (a) The Geological
Survey of India started its investiga-
tions in 1959 by undertaking mapping
operations. Further .intensive work
was commenced in April 1963 by
starting drilling operations in the
Dhukonda Block. So far, 75'3 metres
have been drilled. Simultaneously
exploratory work is being conducted
by the Indian Bureau of Mines in the
Dhukonda Block. 192 metres have
been drilled so far. One borehole has
been completed and a second one has
been taken up.

(b) The investigations of the Geo-
logical Survey of India are expected
to be completed by the end of the
Third Plan period and those of the
Indian Bureau of Mines by March,
1967.

National Monuments

1073, Shri Raghumath Singh: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state whether cases have been de-
tected where curio-hunters have
damaged the monuments of national
importance in Rajasthan?

The Deputy Minister in the Minis-
try of Scientific Research and Cultu-
ral Affairs (Dr. M. M, Das): No
monuments of national importance in
Rajasthan has been damaged, But
some loose sculptures from an ancient
protected site at Krishnavilas in Dis-
trict Kotah were used in the wall of
a newly constructed school building
on the site. To énsure safety of the
loose  sculptures Goyernment of
Rajasthan have been allowed to re-
move them to the State Museum.
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Minera] Potentialities in Ladakh

1074. Shri R, S. Pandey: Will the
"Minister of Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that a sur-
‘vey team was appointed to survey the
mineral potentialities in Ladakh;

(b) whether the survey has been
«completed; and

.(c) if so, the result of the survey?

“The Minister of Mines and Fuel
(Shri Alagesan): (a) The area is be-
ing surveyed by the Geological Sur-
vey of India since 1956.

:(b) The survey is still in progress.

(c) So far, occurrences of coal,
limestones, borax, sulphur, chromite,
gypsum, marble and slates have been
found. The Geological Survey is
making further investigations into
these occurrences.

Air-Conditioners

1075. Shri Warior: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether air-conditioners have
been provided recently in the rooms
of certain senior officials of his Minis-
try even though those officers are
occupyving centrally  air-conditioned
rooms;

(b) if so, the tota] .cost of the air-
conditioners; and

(c) the special reasons for provid-
ing these extra air-conditioners dur-
ing the emergency when austerity is
being observed?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarma-
wis): (a) and (c). Room air-con-
ditioners were provided in the office
rooms of 5 Joint Secretaries in accor-
dance with the principles laid down
by the Ministry of Works, Housing
and Rehabilitation as these rooms
wvere not served satisfactorily by the
old central cooling system.

(b) Rs. 37,977]-.
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Improvement in Teaching
System

1076 J Shri Ramachandra Ulaka:
. '\_ Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No, 384, on the
14th November, 1962 and state:

(a) whether the Committee appoint-
ed by the University Grants Commis-
sion to suggest changes and improve-
ments in the teaching system prevail-
ing in schools and colleges today has
since finalised its recommendations;

(b) if so, the details thereof; and

(c) the decision of Government on
the recommendations?

The Minister of Education (Dr, K.
L. Shrimali): (a) The Committee
appointed by the University Grants
Commission ,to undertake a systema-
tic and objective investigation into
the problems relating to the standards
of higher education in Indian univer-
sities has not yet submitted its report.

(b) and (c). Do not arise.

Petro-Chemical Industries

1077 { Shri Ramachandra Ulaka:
" 7\ Shri Dhuleshwar Meena:
Will the Minister of Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No. 385 on the
14th November, 1962 and state:

(a) whether Government has
since examined the request of Ceylon
Government for assitanee in prepar-
ing a project report for petro-chemi-
cal industries in Ceylon; and

(b) if so, with what result?
The Minister of Mines and Fuel

(Shri Alagesan): (a) and (b). The
matter is still under consideration.
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Koyali Refinery

1078, J Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Mines and
Fuel be pleased to refer to the reply
given to Starred Question No. 447 on
the 23rd January, 1963 and state:

(a) whether the Oil and Natural
Gas Commission have since consider-
ed and finalised the matter with
regard to the formation of a limited
company to run the public sector re-
finery at Koyali in Gujerat; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Not yet.

(b) Does not arise,

State Government Officers at Centre

1079. Shri Birendra Bahadur Singh:
Will the Minister of Home Affairs be
pleased to state:

(a) the names of State Govern-
ments which have asked the Central
Government for the release of their
high officers now serving in various
departments at New Delhi or clse-
where on deputation;

(b) the number of officers of
Madhya Pradesh cadre serving the
Central Government; and

(¢) whether a decision has been
taken to send them back to thekr
State?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): (a) None.

(b) 29 I.A.S, officers.

(c) Does not arise.

Nationa] Games Meet

1080. Shri P, K. Deo: Will the
Minister of Education be pleased to
state:

(a) where and when the 21st
National Games Meet will be held;
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(b) the items on which the athe-
letes will compete; and

(c) whether provision has been
made for inclusiomn of country games
in the Meet?

The Minister of Education (Dr. K.

“L. Shrimali): (a) At Calcutta from

25th to 29th February, 1964.

(b) Athletics, Weightlifting, Box-
ing, Cycling, Rifle shooting and, possi-
bly, Volley ball.

(c) The Indian Olympic Associa-
tion permits competition in Olympic
items only during the National Games.
The only exception made is in the
case of Kabaddi. The Kabaddi Cham-
pionships, however, are not being held
along with the National Games in
1964.

Tankage Capacity

1081. Shri Bhagwat Jha Azad: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether Government have any
programme (o increase the tankage
capacity to meet the increasing fuel
requirements of the country; and

(b) whether State Governments
have programmes to build their own
depots in collaboration with the Union
Government?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Yes. The State-
owned Indian Oil Company Limited
has a programme to increase its tank-
age capacity to meet the increasing
fuel requirements of the country.

(b) No.

Petro-Chemical Industries

1082, Shri P. Venkatasubbaiah: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether Government propose
to set up five joint petro-Chemical
Industries complexes in the country;
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(b) if so, the salient features and
the financial implications of this
scheme; and

(¢) which are the other countries
that are participating in this venture?

The Minister of Mines and Fuel
(Shri Alagesan): (a) to (c). The
French Petroleum Institute in its Re-
port on the development of Petro-
chemical Industries in India has re-
commended the setting up of five
regional Petro-chemical complexes by
stages by the end of the IV Five Year
Plan. These are to be located in
Bombay, Gujarat, South India,
Barauni and East India. The salient
features of the Report have been given
in the reply to Starred Question
No. 1118 answered in the Lok Sabha
on the 1st May, 1963. The estimated
cost of complexes recommended (ex-
cluding working capital, housing and
Petro-chemical utilisation Equipment)
is about Rs. 263 crores. The Report
is under examination,

Survey of Kashmir Valley

1083. Shri Bhagwat Jha Azad: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether Survey of India has
carried out any survey in Kashmir

Valley between Khanabal and Pam--

pore;

(b) if so, the result of this survey;
and

(c) whether some promising and in-
teresting sites have been located?

The Deputy Minister in the Minis-
try of Scientific and Cultural Affairs
(Dr. M. M. Das): (a) Yes, Sir.

(b) Topographical maps of the area
are under preparation.

(c) The Survey of India surveys
only topographical information. Be-
yond picking up already existing
archaeological information, Survey of
India have not come across any new
information of archaeelogical imterest,
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Espionage

Dr. L. M. Singhvi:
1084.'{ Shrimati Renuka Barkataki:
\_Shri Bishanchander Seth:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of persons appre-
hended in the country on charges of
espionage during the last three years;
and

(b) the number among them of
Indian national, men and women sep-
arately?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). It will not be in the
public interest to disclose the infor-
mation,

Politica] Sufferers in Punjab

1085. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount distributed among
political sufferers in Punjab during
the last five years, yearwise;

(b) whether any applications from
Punjab are still pending; and

(c) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Amounts dis-
bursed to political sufferers in Punjab
State from the Home Minister’s Dis-
cretionary Grant during the last five
years (from 1st April 1958 to 31st
March 1963) yearwise:

Year Total amount given
1958-59 1,100
1959-66 1,600
1960-61 700
1961-62 2,400
1962-63 700
(b) No.

(c) Does not arise.
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Nicobarese Tribes

1086. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the concrete steps Government
have recently takcn to stop the eco-
nomic exploitation of the Nicobarese
tribes by the monopolist-licensed-
traders in Nicobar Islands; and

(b) the reasons for not raising the
minimum purchase rates for Nico-
barese produce, prescribed in the trade
licence since 1960 consequent upon
sharp increase in the selling price of
Copra and betelnuts in Calcutta
market?

The Minister of State in the Minmis-
try of Home Affairs (Shri Hajar-
navis): (a) The steps taken are:

1. The minimum purchase prices
of Betelnut, Copra and Coco-
nut have been raised with
effect from 1st July 1963.

2. A special officer has been ap-
pointed to keep a continuous
watch on the working of the
licensed trading companies
with a view to ensuring strict
observation of the conditions
of the trading licences.

3. The administrative set up in
the Nicobar Islands has been
strengthened to organise the
Nicobarese to take over and
handle the entire trade them-
selves as soon as it is feasi-
ble.

(b) The minimum purchase rates
could not be raised earlier as the en-
tire working of the licensed trading
company was under examination.

Construction of Jetty in Andamans

1087. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 1210 on the
27th March, 1963 and state the amount
of charges levied for the unauthoris-
ed construction of the jetty at Dundas
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Point (Andamans) and the amount
paid by the firm?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): Charges levied amounted to
Rs. 1589 which were paid by the firm
in full.
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Preservation of Tombs

1091. Shri Seghiyan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether Government have re-
ceived any request for preservation
and maintenance of the tombs of the
family of Hyder Ali and Tipu Sultan
at Vellore, Madras State; and

(b) if so, the action taken by Gov-
ernment thereon?

The Deputy Minister in the Minis-
try of Sciemtific Research and Cul-
tural Affairs (Dr, M. M. Das): (a)
Yes, Sir.

(b) The tombs cannot be considered
as monuments of national importance.

Punjabi as Subject in Delhi Schools

1092. Shri G. S. Musafir: Will the
Minister of Education be pleased to
state:

(a) the number of schools under
Delhi  Administration  where the
demand for teaching of Punjabi was
made during 1962-63; and

(b) the number of schools where
Punjabi is expected to be introduced
during the current academic year on
the basis of the demands made?

The Minister of Education (Dr. K.
L, Shrimali): (a) Eight.

(b) Out of these eight schools
Punjabi has been introduced in seven
schools during the current academic
year. The request of the eighth
school in under examination and if
found justified, the teaching of the
language will be introduced from the
next academic session.

M.C.C. Team to India

1093. Shri D. D. Mantri: Will the
Minister of Education be pleased to
state:

(a) whether any foreign exchange
has been allocated to Board of Con-
trol for Cricket in India for having
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M.C.C. team from London for test
matches in India during the coming
winter; and

(b) if so, the reasons for doing this
in time of National Emergency?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) This is part of Commonwealth
reciprocity in this game.

High Grade Coal

' f Shri Mohammaq Elias:
"\ Shri Warior:

Wil] the Minister of Mines and Fuel
be pleased to state:

1094.

(a) the quantity of high grade coal
required for steel production as per
target fixed for the Fourth Plan; and

(b) how much of that can be met
from  existing mines and coal
washeries?

The Minister of Mines and Fuel
(Shri Alagesan): (a) The total re-
quirement of coking coal (including
blendable coal) for metalurgical indus-
tries in the IV Plan is estimated to be
about 62 million tonnes.

(b) The production of these coals
at the end of the Third Plan is ex-
pected to be about 32 million tonnes,
and the washing capacity in terms of
raw coal input, planned to be estab-
lished during this Plan is 24 million
tonnes. This capacity for raw coal
production and for washeries will
continue to be available in the IV
Pan. Planning for the additional
production and additional washing
capacity for the Fourth Plan is in

progress.

Coal 'Washeries

1695 f Shri Mohammad Elias:
" \_Shri Warior:

Will the Minister .of Mines and Fuel
be pleased to state:

(a) whether there will be any new
coal washeries to supply high grade
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coal for steel production during the
Fourth Plan; and

(b) if so. whether these new coal
washeries will be built under Hindu-
sthan Steel Ltd. or under N.C.D.C.?

The Minister of Mines and Fuel
(Shri Alagesan): (a) It is proposed
to set up washing capacity in the
Fourth Plan to wash practically all
coals for supply to steel plants.

(b) So far as coal produced by the
Nationa] Coal Development Corpora-
tion is concerned, the National Coal
Development Corporation itself will
establish the necessary washing capa-
city. In regard to coal produced by
the private sector, the agency for
washing will be determined when
their plan for the production of coking
coal during the Fourth Plan has been
finalised.

Middlings and Rejects from Washeries

1096 J Shri Mohammagd Elias:
* 7 Shri Warior:

‘Will the Minister of Mines and Fuel
be pleased to state:

(a) the estimated value of middk
ings and rejects likely to be available
from the existing. as well as new
washeries in West Bengal and Bihar
coal fields during the Fourth Plan;
and .

(b) how this amount of rejects and
middlings is proposed to be utilised
during each year of Fourth Plan?

The Minister of Mines and Fuel
(Shri Alagesan): (a) It is estimated
that the quantity of middlings which
will be available in the last year of
the Fourth Plan will be about 25 mil-
lion tonnes, and rejects about 1:25
willion tonnes,

(b) The rejects have a limited use
for stowing purposes only. The
utilisation of middlings will be mostly
in thermal power plants, and the
question of linking the supply of mid-
dlings to such power plants is present-
ly under examinations.
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Scholarships to Backward Class
Students in Assam

1097. Shrimati Jyotsna Chanda: Will
the Minister of Education be pleased
to state:

(a) the amount sanctioned to the
Assam Government for award of Post-
Matric Scholarships to the Scheduled
Castes and Scheduled Tribe students
during 1960-61 to 1962-63;

(b) the procedure of disbursement
of Scholarship amounts to stuents; and

(¢) whether it is a fact that unusual
delay in disbursement of scnolarship
amounts has occured during the above
period?

The Minister of Education (Dr. K. L.
Shrimali): (a) (i) Scheduled Castes.

1960-61 Rs. 3,73,800
1961-62 Rs. 4,61,800
1962-63 Rs. 5,61,800

(1) Scheduled Trites

1960-61 Rs. 11,42,000
1961-62 Rs. 11,80,000
1962-63 Rs. 12,80,c00

(b) and (c). Information is being
collected from the State Government
and will be laid on the Table of the
Lok Sabha in due course.

Mineral Deposits in Mysore

1098. Shri S. B. Patil: Will the Min-
ister of Mimes and Fuel be pleased to
state:

(a) wehther Government are aware
of the mineral deposits in the State
of Mysore;

(b) if so, the places where various
minerals are found; and
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(c) steps taken by Governmen: to
exploit these deposits?

The Minister of Mimes and Fuel
(Shri Alagesan): (a) Yes.

(b) Minerals so far known to occur
in Mysore State include gold, silver,
manganese, chromite, copper, corun-
dum, quartz, felspar, clays, lime-
stones, asbestos, bauxite, dolomite,
garnet, iron ores, kyanite, magnesite,
mica, ochre, salt, steatite. The loca-
tion of some of the more important
minreral deposits in the Mysore State
is as follows:—

1. Gold—Kolar, Raichur.

2. Manganese—Bellary, Chikamaga-
lore, Chitaldrug, Tumkur,
Shimoga, North Kanara, Belgaum
and Dharwar.

3. Iron ores—Sandur, Chikmagalore,
Chitaldrug, Bellary, Tumkur and
Bijapur.

4. Chromite—Hassan, Mysore,
Shimoga, Bidar and Chitaldrug.

5. Pyrite—Chitaldrug.
6. Magnesite—Hassan and Mysore.

7. Limestone—Gulbarga and
Shimoga.

8. Fullers earth—Gulbarga.

(c) The Government of India have
no scheme of their own for utilisation
of minerals in this area at present, ex-
cept for the Kolar Gold Mines.

Lime Stone Deposits in Manipur

1099. Shri Rishang Kcishing: Will
the Minister of Mines and Fue! be
pleased to state:

(a) whether it is a fac! taat there
is a rich deposit of lime stoues ia the
hilly areas of Manipur;

(b) if so, the quantity of the depo-
sit and the areas where the deposit
is found; and

(c) the steps taken by Government
for the exploitation of the deposit?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Yes. The lime-
976 (Ai) LSD—4.
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stone is considered suitabie for tha
manufacture of cement.

(b) Reserves have so far been
estimated at 12 million tonnes ana
deposits occur at Ukhrul, Lambui,
Hungdung, Shuganu, Yaithibi, Lam-
gang Khunou, and Sokpa in Uklrul
sub-division and near Palie!, Chapi-
karong and Sugnu in Tengnupal sub-
division.

(c) The Government of india have
no scheme of their swn for the ex-
ploitation o the deposit in this area,
at present.

Excavations at Baliraj Garh

1100. Shri Yamuna Prasad Mandal:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) the result of the excavations at
Baliraj Garh (in Darbhanga District
—Babu Barahj Block) in North Bihar
carried on by Archaeological Depart-
ment; and

(b) whether the excavations have
thrown any new light on the ancient
historical trends in our country?

The Deputy Minister in the Minis-
try of Scientific Research and Cultu-
ral Affairs (Dr. M. M. Das): (a) The
excavations are still in progress. They
have brought to light a well fortified
township, which flourished approxi-
mately from the Mauryen period till
medieval times.

(b) The main contribution cf the
excavations is that they reveal a well-
planned defensive work, rectangular
on plan, constructed of 1mud brick
core encased within burni-brick fac-
ing, with gateways on 1iil four sides.

National Discipline Scheme

1101. Shri Hari Vishnu Kamath:
Will the Minister of Educalion be
pleased to refer to the reply given to
Starred Question No. 35 on the 14th
August, 1963 and stgte:

(a) the qualifications, background
and previous experience of ihe new
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Director-General of :he National Dis-
cipline Scheme:

(b) where he was posted during ine
Sino-Indian conflict of October-Nov-
ember, 1962; and

(c) whether his appointment as
Director-General of 1aticnal Discip-
line Scheme is for a definitz or an
indefinite term?

The Minister of Education (Dr. K. L.
Shrimali): (a) Major General A. S.
Pathania, MVC, MC who has been
posted as the Director General of the
National Discipline Scheme was com-
missioned from the Indian Military
Academy, Dehra Dun on the Ist Feb-
ruary 1936, when he was attached to
the 1st Battalion The South Wales
Border.

Later on he was transferred to 6th
Battalion 13 Frontier Force Rifles in
February, 1937 and served with them
till January, 1944 when he was detail-
ed to attend a course ai Staff College,
Quetta, While serving with his
Battalian in Eriteria he was awarded
Military Cross for gallant action. After
passing from Staff College, he was
posted as Brigade Major of an Infan-
try Brigade in Fourteenth Army in
Burma.

Promoted to the rank of Lt. Col
in March, 1945, he held the appoint-
ment of Deputy President of Services
Selection Boards and aiso> commanded
a Gorkha Infantry PBattalion in Jammu
and Kashmir operations, where he was
awarded the Maha Vir Chakra. He
was promoted to the rank of Colonel
in November 1948 and posted as
Second-in-Com=:an? ¢{ a Para Bri-
gade in Jammu and Kashmir. and
later held a staff apointment at Army
Head qarters in the same rank.

In the rank of Brigadier te which
he was promoted in October, 1949, he
commanded two Infantry Brigrades
and held the appointment of Director,
Military Intelligence at Army Head-
quarters for 4 years. On promotion
to the rank of Major General in July,
1959, he was given command of an
Infantry Division in Jamnmu and Kash-
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mir and was later posted as Director,
Nationai Cadet Corps in October, 1061.

(b) He was posted as General Offi-
cer Commanding of an Infantry Divi-
sion in October, 1962 and took part
in Nefa operations.

(c) His appointmeni as Director-
General, National Dizcipline Scheme is
for one year in the first instance.

oo, J XY W :
2??-«{".“_3:

FT &I WTEA W Arpfas-
®@ WA A FAIT BT FAT HG

(%) =@ @9 qeewT %3
Fawd ¥ Fq % faeelt qmw oo @
g, ax

(@) 3@ #9 & TR 57 747
wié wforrd wmgw & @R 7

i s 9T angfas-am
HRE (A g wfaw) () e
(@). 5% & "6z 1 EEHTeT T
OIS & 'Y F qwar ¥ oy @w
iU

FTARAT  FT AR JEAWTT

(st wgam :
“"ii’ﬂn‘:

F7 &aifE wAEEE W argfar-
w@ W g q@E & FU G 0F



3137 Written Answers BHADRA 6, 1885 (SAKA) Written Answers 3138

()37 o= forax sgfea ot
R s gfen mfew snfaat & w=rd
iﬁafmmig"té‘?
= Fanfrs s T avgfar-eg
WAt (st gwmm wfaw) 0 (F)
%X (F). arzw, faad & 41 2 fafer
Mg A ¥y ow amfa
s anfadi w7 S wglaw i
& far gfem &0

() #¥ 7, = fawfow 9=
ot & o s d Jar wEn &
aqgfea sfaat wmfaa o= nfaat
FTHTE ITGFT  TeATY G A \ww v
dfg o T A ¥ g & H A
AR wat F fammw P g Al T #
¥ o wgfas sifadi R o A
g mfeai & fay gfem & 59
1 GaT AT & fawria # weder
21

g7 el framem & grawme

(st weam :

e

Fq7 fewew W7 g% SO & FAT
o &

(%) 7 ¥ fedy e &
g § fgw @ 9w § ge
A AT AL R

(@) afz g, 7 feay g @1
W S T AR

() so% eFR A fdqar TFe
g ot

mﬁ(ﬂoﬂomow):
CGEUARILEE R IR

(@) W (7). T® F pwve
gead A fa ard | q@ § w¥e qEa
*T 9qT 9 AT § W T g T
T A F SifEE Sl @

wata gt fadenem & seena g

=t ag

ggox,{sﬁw:

F7 forear W gg a9 &7 FAT
TG fF o

(%) a=Dw fer fdmem ®
= wEQ, tesy aF  feaw wg-

(@) s frd = =gl
afaat s wgfen mfew wrfedt @
fau fam & ; o=

() avea ¥ srpgfaa sfaat aun
grfaa  mfew wfqgi & feaq #9-
M FEYH GEF F 9] T T
g’

ﬁm’l’ﬁ(ﬂottomom):
(%) &z

(®) 2

() sgfeg sfaar <
i gt fRRoew | ages

afawd

~

st 79 :
et i wgEAw
w7 fen w7 Ag S99 #FAT
=4 &

(%) ¥ fedr fdmmem &
e BEA, 853 aF fFaq gEs
fore st = FX @ 9

() =% & fFy w® sqgfea
srfaat s sl sfew sfaat
¥ for fem & ; AR

(w) awqe # @ wfaal #@R
aifew anfaal & feay o= TS

 frn g F @At g ?

faran =t (To W0 ATo fiwTST):
(F) v
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(@)
() # T
qawfaat § cow
= aF
9 @t g -
;T OEEE A T3 aE A
g FO fF

(%) #1 Tomfar =& (facfw
TF FuH AWT) 9T qdwfaat ¥ qeEe
Frfaqt & faad wm dam s@ w
ot fa=q #X @ ;

(&) =fz g, @ a7 3w =9 fa@
IR ;R

(w) afs SOw W (%) &
FT IAT THFHAT §, @ @ & &0
Foor g ?

TEwd WA | Tew WA (s
oEw) ¢ (F) ag W e
¢ fr war admmfa g W ot AT a@)
¥ wygfa anfwal aar sqgfaa sfaw
anfeal & fod o g & sifed,
#iT afg g, av far afcamor &

(&) faska 1% oz, afs amEws
AL, @ ARw A R T

() W & & AT )
seita gEwET qar

ot uY ¢

tos. =t £3A7 :

faen 54 98 IAR A FAC
4 5
(%) 7 fafaea afgw wrcdia
Fai F T FET ST FAT
T ®r Ry AT 97 aE A
FTAE
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(@) afeg, @ g@ &&w & @
feedt sfafq ¥ o7 w71 farag fear
& AR

(1) wT TH HEE H W@ §FR
qEETed &9 (TEAHe e Efear
FEEds Efeame) 2 s
YTHT HT 6T 97 AR fE g, a7 39
T FEETE FY T § 7 :

fare ==t (¥10 W0 AT W)
(%) ¥=hm geawrey dar wqrfim
F 9 9% g wareg faa #T @r e

(@) &

() = TF AT AER -
FAY G FT WA § 9N S9N

& o R

Foreign Experts for Engimeering
Colleges

1109. Shri E. Madhusudan Rao: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether it is a fact that some
Russian, UK. and American experts
are coming to India for teaching in
various Engineering Colleges in the ’
country;

(b) if so, the number of experts
coming from Russia, UK. and U.S.A.
and the names of Engineering Colleges
to which they will be attached; and

(¢) the period of their stay in India?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) Yes, Sir.

(b) Fifty-six experts from these
countries are expected shortly and
will be attached to the institutions as
indicated below:—



3141 Written Answers

BHADRA 6, 1885 (SAKA)

Written Answers 3142

Name of the Engineering College to which Number and nationality of experts

S. theexpert will be attached.

No.
U.S.S.R. U.K. U.S.A. Total
1. Indian Institute of TechHOIOBY; Khmag
pur. 2 —_ —_ 2
2. Indian Instjtute of Technology, Bombay. . 17 —_ —_ 17
3. Maulana  Azad College of Eng. &
Technology, Bhopal. . . . . 5 —_ —_— s
4. Govt. Bnginecring College, Raipur. 1 —_ —_ 1
5. Govt, Engineering Collegc, Jabalpur. 1 — — 1
6. College of Engineering & Technology, Delhi —_ 8 — 8
7. Indian Ingtitute of Techonology, Kanpur. - —_ 13 13
8. Regional Engineering College, Srinagar. — 1 - 1
9. Indian Institute of Science, Bangalore. —_ 1 - 1
10. College of Engnneermg Osmama Umver-
sity, Hyderabad. 1 —_ —_ 1
11. College of Engineering, Guindy T, - 1 1 2
12. Regional Engincering Collcge, Warangal. . 3 — — 3
13. Natjonal Institute for Training in Industrial
Engineering, Bombay. . . . . —_ 1 -— 1
Total 30 12 14 56

(c) The period varies from

ferit & e
[u‘twmma‘%
280, <u’twomomﬁ:
lw’tuamw
Lﬁm:
AT AEOW FAT FZ FA AT OEA
w4 fr |

(%) T & wwr q & R F

forY dTHTr FY BITE FT FT°Y A TF

TR ¥ T W §; AN

six months to five years.

() = 599 & T FA H
A forqr @99 T A q9EET § 7

TEEW WA § qeq wA (s
W) : (F) WR (@) 3g g
# A g 6 WA 1853 F N
&1 e F W | 9 R F ferd der
o @ W ¢ e GwwTwr
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fest foewr #e

,’aﬁmm‘ftsrreh:
4tsﬁlto ATo TR ¢

e | =t TRTETAR

(s weEm :

AT A HAT TL F@T FTFA
Fa & 7 dawm g @i
fet fmmn a9 & =T qR3
¥ frad 21X ¥ Q1 S AT § auT
Y 79 ferdt ezt qu fe<t rmfafy
FiemmaRImET T @& ?

TEFW WAWE ® TS /A (s
) : o aF o gt
sfoewr 3w @ o7 9F § J97 9 av
F T a® Qo WX IE ¥ &I A9 F
oTaT § | &9 v ey esfan qar fest
wefafy F fag € 7R F= I
#1 famre 7Y §

fe=t faare

(st svoETe Sest
| st qo wvo avears :
U gy
(st weE
FAT TEHW FAT T FAT F FA
w41 {5 v wonfaa & & sH=fa
1 ferd famm o fg=dy avsfir qun
fer wrafafa w1 sfeeor 35 3 faa
w1 sraey foea ma @ AR 9w F sER
o7 aF foFaw Fa=T0 Sfea &Y T E 7
TZed WA R wed A (s
TR ) ¢ T7 dawm # e
sifirerer, fegwdt evfrr o few smpfafy
sferor A F seE F gwied
3w feeelt o femraw sew #, stav
ey a7 = &, gfud gowew
F wf § 1 fagq, ANgL, wEA™
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Calling Attention 31
to Matters of Urgent
Public Importance

Far fawE §i o awEE, s
JaT wASET § ¥ weneEt  #®
st & fg=r sfoerr 1 s
sy far mw € a1 fear s T @

Delhi Rent Control Act

1113. Shri Shiv Charam Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of cases under the
Delhi Rent Control Act pending in
the Courts on the 31st March, 1962
and 31st March, 1963;

(b) the number out of these which
are three years old;

(c) whether any representation has
been received from the tenants regar-
ding difficulties being experienced by
them on account of impact of the Rent
Control Act; and .

(d) if so, whether Government pro-
pose to take any action in the matter?

The Minister of State im the Minis-
try of Home Affairs (Shri Hajar-
navis):

(a) 3398 on 31st March 1962.

4092 on 31st March 1963.

(b) Nil on 31st March 1962.

151 on 31st March 1963.

(c) and (d). Representations are
received from various parties from
time to time and such action as
necessary is taken, e.g, Section 3 of
the Delhi Rent Control Act, 1958 was
amended recently.

12.02 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(i) INTRUSION INTO TRIPURA BY
PAKISTANI PLANES

Shri Hem Barua (Gauhati): I call
the attention of the Minister of De-
fence to the following matter of
urgent public importance and I
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request that he may make a state-
ment thereon:

‘The reported intrusion into
Tripura by Pakistan Air Force
planes on the 22nd August, 1963.’

The Minister of Defence (Shri Y.
B, Chavan): On 23rd August, 1963,
Government received a wireless mes-
sage from the Tripura Administration
that on 22nd August 1963, at 8.20
hours, two jet air fighter planes of
Pakistan flying about 500 feet high
trespassed into Indian territory at
Kalam Choura in Sonamura Sub-
Division. At 8:25 hours, two jet ajr
“ghter plance vame from East Pakis-
tan and came down to about 500 feet
over Agartala airport terminal build-
ing and runway and returned imme-
diately to East Pakistan. (Shri Hari
Vishnu Kamath: So low).

The Tripura Administration lodged
a strong protest by express telegram
with the East Pakistan Government
on 22nd August 1963 against the
violativns of TIndian air space, and
requested that Governinent tg inst=wat
all concerned not to indulge in any
such provocative activities with a

view to maintaining friendly relations
between the two counwles. rull

details of the violations were con-
tained in the protest.

Government is awaiting a reply
from the Government of Pakistan to
the protest sent by the Tripura Admi-
nistration before it considers further
action.

Shri Hem Barua: In view of the
fact that hostile activities by Pakis-
tan have been intensified of Ilate
against us, and on top of that it is
zeported that Chinese army men have
visited East Pakistanion a fact-finding
mission, may 1 know why it is that
Government have not considered it
necessary to take sterner measures by
way of shooting down these planes
that violate our air space? These air-
craft are said to have flown at a
height of 500 feet only. Why is it
that Government did not shoot them
down particularly when we have the
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example of Pakistan shooting our
Canberra in 1959? 1Is it because Gov-
ernment do not consider it civilised
behaviour, to use the words of our
ex-Defence Minister?

Shri Y. B. Chavan: May I say that
I very well appreciate the sentiment
of the hon. Member, and that I share
that sentiment. But this Agartala
airport js a civil airport, and there
we do not have any fighter planes.
Then again, we have also to take into
consideration the fact that Agartala
airport is just on the international
boundary, just on the boundary with
Pakistan. The planes just came, and
certainly flying at 500 feet was a
provocative action, no doubt about it,
but it is a question of a few minutes.
They were located at two points
which were about a few hundred
yards on our side of the border. So,
it was rather difficult to take action.

There is a misconception about
shooting down planes. We have cer-
tainly given the necessarv starding

X

orders tn th- *°° €. The -
sws vrders are there with .. Stax;cilr

Force.

Shri Hari Vishnu Kamath: (Hoshan-
gabad): Since you became Defence
Minister, not in your predecessor’s
time?

Shri Y. B. Chavan: Certainly there
are certain standing orders about
these matters. But I certainly share
the sentiment of the hon. Member.
Really speaking, it is the intention of
Pakistan to provoke us. Whether we
want to be provoked is really the
question.

Shri Hem Barua: How yong do
Government want to offer these argu-
ments that they fly very fast, we can-
not shoot them down, we do not have
the machinery etc.?

Mr. Speaker: Banerjee:

Shri S. M. Banerjee (Kanpur):
Has the attention of the hon. Minister
been drawn to the news item in some
of the leading Bengﬁli newspapers to
the effect that two Pakistani jets were
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[Shri S. M. Banerjee]

seen stationed in Mynamati, on the
Tripura border, and that these were
the planes which had flown over
Agartala airport? May I know whe-
ther it is a fact that in this area there
is a concentration of Pakistani planes,
if so, what steps have been taken by
the Government?

Shri Y. B. Chavan: For this, I will
certainly require notice. I cannot say
whether these were the two planes,
but two planes did fly; there is no
doubt about that.

Shri S. M. Banerjee: I have got the
press cutting.

My, Speaker: He says he requires
notice.

Shri S. M. Banerjee: Not for this.
The first question is whether these
two jets which, according to the Min-
ister, came into our territory and
flew low, were stationed in Mynamati.

Mr sretker:éérhat is exactly what
apswered, thes 1. Lannat say
he ‘i:)a‘ser they were there before tney

few Over our territory.

Shri Hem Barua: Will you please
direct him to make a statement after
he collects this information.

Mr. Speaker: This information
might be collected, if it can be done,
whether there is concentration there
and they came from there.

Shri Y. B. Chavan: That certainly
we can do, but it is difficult to say
from which place they came.

Shri Maheswar Naik (Mayurbhanj):
It is only in recent memory that our
Canberra was shot down when it flew
over Pakistan for a minute or so. Why
is it that our Government is so very
lenient that we cannot shoot down the
intruding planes even if they are over
our territory for not more than two
minutes?

Mr. Speaker: That answer has been
given.
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Attention to Matter 3148
of Urgent Public
Importance

o agerw fag  (FwE) 0 oA
# ow w5 fagm @ amw
T FF WY §U AG Y AHR
7 frat TR TUTWRE T & gfenw
frar @ fomd omawy & 929w A &Y
& ?
Shri Y. B. Chavan: In these matters,
anti-aircraft gun is not the answer.

(ii) ALLEGED HARRASSMENT TO THE
PUBLIC BY THE POLICE IN DELHI ON
THE 26w AucusT, 1963

NI qq® AT (@A)
& qead w@ & s A
afqavadis % We@ & fawa v
A7 wgee 7T § oA« g g fw
98 39 @FFR § HYAT a9 g -

~

e WE, 8%y F1 feedAr 7
afew g araraE ARl 1 aEEE
$X FDE G AT FTA F HITO AL
# 2€ qiarer
The Minister of Home Affairs (Shri

Lal Bahadur Shastri): 38«5 T read it
in English or in Hindi?

qeam WA Wi FHS F 93
Favw ¥ ax wifedr A
Fadr g |

= TW qEE qTA ¢ §AT AZET
& g fged) i o g v v
iz &) gafau g fer d 7 T

Y AT TSI ERA © AAEAE &
fraw o fafom game =1 § 9o
fFd o w3 feeet wmmmw q
W-c-18ed A oF faiw A
@I I TE A FEAE TR A
s wE F, S owwEd: saAr d
qﬁ'ﬁ'l =q Wﬁ ggmohile
courts ¥ #X @ F1 fawww
F ¢¥3o wwe o gy, fomd & ¢3s%
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(wmret) # vy safeat w qvs fear
T 35 el ¥ 99 3w fe W,
o foaq grafrag dfogel gra sem
T AT TS AR | FA {5,045
T &AW 6T T Qe,08¥ T
age 79 @ A AR qeee e
9 g fear mr

TR A T FE AR
g afRdl ' Fvw F gaw
FIoNE =T AT AFFX R | ST @
afgal 7, fod A qoFe & fa-
T W 9, 9% @ w5 oeRe
g F framt &1 e qg e
a7 |

% Hfawe, faeet 7 weusmar |7
a1 FHEY o geey #E A o)
T sfE 4, 7 aEmE &
oft M a9t e STl # 53
¥ § qrem w0 @ fawrfa &Y &)
g0 HET T 39 9| 9N I far fE
fradi ®1 #3 ®Y F qeW FOX W
T=g UG Ig I fF amamma &
gE @ ¥ 9T AT Fed
warfa fFw s qur AT T &
g frm 9w 4@ faaw @, f
T gHEATHT F1 VA q9T JTTET
F1 GATE ® F T@A 33 AT W@ A
93X ggua grm, & aama & fawm
o= fafmw g awg 9wy feg o

[The Delhi Administration launch-
ed a special drive on 26th August,
1963 to ensure observance of traffic
rules and regulations. Such drives
have been carried out ijp the past
though perhaps with not the same
intensity. 16 mobile courts were in
operation as part of this drive. 1420
cases were instituted during the day,
of which 1382 resulted in conviction.
38 cases were contested for which
separate dates will be fixed by the
<oncerned Magistrates. Rs. 18,756 was
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the total value of the fines imposed
and Rs. 16,714 were realised. Those
persons who could not pay the fine
on the spot were released on personal
bonds.

It should be recalled that the fines.
were imposed by properly constituted
courts. The remedies available in law
are always open to the accused per-
sons. All those persons whose cases
were disposed of on the spot accepted
that they had not complied with the
traffic rules.

The Traffic Committee, with the
Chief Coumisstuner, Delhi, as its
chairman, and several official and.
non-official members as its members,
has also recommended vigorous an-
forcement of all regulatory measures
and traffic laws. This Committee also
emphasised that the best way of
enforcing the rules firmly was to
establish mobile courts at principal
traffic points and to realise fines on:
the spot. In order to prevent serious
accidents and to ensure free flow of
traffic, I am sure the House will agree
that the traffic laws and regulations:
should be strictly enforced.]

Wt TW daw arew : wT oA aE
2 v gfam & fomifedt ¥ & sufei
TN AR X A ? oA owy oft
arfFe aaTdl &7 Jrerw o T A
are fa & R &7 S agt av ?
&l a7 a8 & 5 =y o qemiAgy
&1 30 e gfew g fear wan Sfe
] IR FT Y 9 AR q@g AoEw
g e 7 ar o oF St &
T A R T @) faay S
1 fagr ww ?

weaw wEED W S AT faar
T SE F AT AT gweT g fR g
T T § v feel vh § i st
T & oW am e ¥ wr fr
o s e T FA
ﬁm%mﬁwﬁawmm
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[reas wgian]

& Fafs wm e ¢ fr & IR
& 3T w1 &< faar sy i) o fam
H oo 9 ey § o arsfewEErd
1 WY TEm w3 feam ) mwow
w1 Fr gae fear S ?

= T JAE AR G4 S WA
fer g @ amaR A amar g fF @
FRfwE # 0 T ¥ fEr T
T ATl Y fasma @ AT Fifer @
W faerag sEd g g & W
AERET F AT ST § o ag PR
FE a% q@ g7

st o e meR: @
S FY ATFTD a1 g A& 6 o
S g AR R o AR g
R gEfea & feA @ ae ad i
g ¢, & 7 s v 3w & fawmw
FTETEY gt a1 7 g%, wfEa wegfea
g1 99 FT qg A% fAsTAT ST AT §
5 ag 9 Y W G T ) A
& 9 AEH A q qOAT qF F A @R
aﬁ%&aﬁmgﬁwﬁmaﬁ%ﬁ
T wody argfee § @ femm.

weas WEEA : wfwA fe F oA
Y WA WIS ¥ AR A T
qt Ta% fAq SEFT M a1 AE
gt ?

e fagren s aFa § fF o
firt 1 T TERe W AR AE A
-gmgagwmﬁ:fmﬁamﬁmo
% @t 7@ T = T @,
T T F FEA T TR TR

que T & e wEgfea o &
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¥ I A 2, A AR 6T
a1 = AT wwar @1 A T4 AW
tr R FmER oA & afE
TEHE & FAATY I T@ AT S0
T gr & fr fom ool & o A
Fh A or AT T § FW Y
T AR Ag 5 a8 Ta 1 o SEwT
e wE wer 8 At few i
a7 @A ¥ AU S ) A FEEr
gf T AR BE T A b

@0 an ga g o T g fE
guETREE A fog w1 H @ A9 #71
r foFa & wEr IO ST AREE gATE
iR amma g fF s A R
g faeeht mee ¥ S T &1 F318
TR RIS F 9T 4 G AG TH9A
g1

Shri S. M. Banerjee: I want to
know whether it is a fact that this
drastic action was taken by the police
authorities even without a week’s
warning, and this was done purely
in**.

Mr. Speaker: What is that ** .2
Is this the manner of putting a ques-
tion, a supplementary question, by a
seasoned Parliamentarian? He should
come straight to the supplementary
question.

Shri S. M. Banerjee: May I submit
that * * * * is not unparliamentary?

Mr. Speaker: 1 do not allow that.
That would be expunged.

Shri Ranga (Chittoor): There is
nothing there o be expunged.

Mr, Speaker: Cannot he say, “in an
arbitrary manner”? That is not the
way to put a question.

-#*Expunged as ordered by the Chair.
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Shri Rang2: Tt is not an abusive
thing.

Shri Kapur Sirgh (Ludhiana): **
*

*

Shri Hem Barua: Is it wrong to
quote history, Sir? ** **

Mr. Speaker: Why should he bring
in certain things which are not neces-
sary? He might put a supplementary
straight.

Shri S. M. Banerjee: My supple-
mentary question is this. The police
authorities did not give even a week’s
notice, and a fine has been imposed
by the magistrates on cycle-walas,
scooter-walas, taxi-walas and on pri-
vate car-owners and the fines ranged
from Rs. 3 to Rs. 100. So, may I know
whether the Government propose to
institute ap enquiry into the excesses
and harassment committed caused by
the police authorities in' the name of
these traffic regulations?

Shri Thirumala Rao (Kakinada):
On a point of order. Can these points
be raised on the floor of the House
when the cases are pending before
1he courts?

Mr. Speaker: They have been decid-
ed. No case is pending.

Shri Lal Bahadur Shastri: As far
as I am aware, publicity was given
in the newspapers that this kind of
drive would take place ~n such and
such a date—

Shri S. M. Banerjee: How many
days’ notice?

Shri Lal Bahadur Shastri: Even a
few days before. But besides that, I
might inform the hon. Member that
the police has been ' going round in
jeeps and announcing through loud-
speakers about the traffic rules and
observation of the rules by those who
drive vehicles and also the pedes-
traing and we have been carrying on
this propaganda..
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Shri S. M. Banerjee: Please hold
an enquiry.

Shri Lal Bahadur Shastri: Let me
complete my point. Either the hon
Member should speek or I should
speak. I know it for a fact, and in
fact I have received letters from the
citizens of Delhi greatly appre-
ciating this kind of education which
was carried op by the police. In the
circumstances, when thig drive was to
take place or when it was ordered, it
was enough that a few days before,
some publicity was given anq gene-
rally also everybody is expected to
observe the rules.

N aemm (wlest) @ § 9
gt § fa o qav aramra fre
AT g 9 T F4 9T 3% dfeq
fear s ok sl R o,
% faq Far AT @7 9@y ¥ @
fFar o @ ar gfew 7 mEEE &
THEH ¥ IT 9 gwer &< fmar ?

wEqR WA : TF JT TEET AT TH

21
Some hon. Members rose—
Mr. Speaker: Shri Kapur Singh

Dr. L. M. Singhvi (Jodhpur): Sir.
along with Shri Banerjee and others
I had also given notice.

Mr. Speaker: I have not got his
name,

Shri Kapur Singh (Ludhiana): May
I know whether the Government are
aware of two general public com-
plaints in relation to this rickshaw-
scooter gentry, namely, (i) that they
charge fares iy each case as they
please in the absence of fare meters,
and (ii) they refuse to take a passen-
ger to a destination which is not of
their own choice; 31 so, whether the
Government will bear these facts in
mind when making a final settlement
of this dispute?

“*Expunged as ordered by the Chair.

U NSNS S e e
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Mr. Speaker: That is not a dispute
and that does not concern this.

=it g2 fag (Avm) - & 9g S
wigt § fF gfam ¥ ifeF = @1
TR F & o i g 9T @
oM R as@mI @ F
fae #1% wwg fruifa fear mr &7

AW WEEW: 9 41 g

ST @A
s 7 f5 3 o fe zae )

12.22 hrs.
RE: ALLEGED INCORRECT STATE-
MENT MADE IN THE HOUSE

o TR wAAT Afgar (wRETETR):
T AERA, WEOE F ART {3Y
F ooER § 59 F TR F4 |
HAY g A A T@EAE A
qETE FIAT AT § |

wenw w@Rw: ¥ G Jen F
I& aX F A A s 3 g
a1 wg ) wg A faed wE faeh g
X Sar fe T gy M Fgr @, W
UL F AY N A aE qw
fod, @ oz¥ ¥ 3w A fafr
WM AT I FT F@T ¥ FT NG 9
F A ¥ duen wE ) A oA oA
faedt #t fafer & om s &
SaTa F g W § | 99 B A Afeg
TH 9 q AN FUEE H @ A
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o TN AT Mfpar: wewe
g, T oF f qw #;OE,
Fife 70 7 g A0 F F€AW oF
g1

TEAH WEEE | TE WG 1 g
faorm, a9 =17 ST oTm oo A
T Afau fe 59 F grarg # g=R
FT FEN R

AUGUST 28, 1963

Papers Laid on the 3156
Table

X0 TR FATER Mfgan : weae 7 )-
T, FEATT AR @D dqgd .

HEAN WEAT : AR, WS\ 57T
T R AN T I | W19 A 97wy
AR T o A war fw g 5 A
T #r faedt # fafree & saw &
fag s 21 wg @ gfeer @ 2 A
T ¥ A OF Fg1 gon fE o
W AE d a9 9 Iz FL?

o TN AT wifear: seqet
g, & AW FT gF Iga SATRT A
wr § % w9 o wwww g, afew &
Fgm arEa g 5 sqEEd ¥ |
FEATY FY g T foreft o F AT
g |T | TFT I FA. L.

T WAIW (AT T © & ®
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o z fa oz ww & a0

12.23 hrs.

PAPERS LAID ON THE TABLE

Mrn:rAL CONCESSION RULES

The Minister of Mines and Fuel
(Shri Alagesan): Sir, I beg to lay on
the Table a copy each of the follow-
ing Rules under sub-section (1) of
section 28 of the Mines and Minerals
(Regulation and Development) Act,

©1957:—

(i) The Mineral Concession (Fifth
Amendment) Rules, 1963 pub-
lisheq in Notification No. G.S.R.
1214 dated the 20th July, 1963.

(ii) The Mineral Concession (Sixth
Amendment) Rules, 1963 pub-
lished in Notification No. G.S.R.
1243 dated the 27th July, 1963.

(iii) The Mineral Concession (Seven-
th Amendment) Rules, 1963
published in Notification No.
G.S.R. 1278 dated the 3rd
August, 1963.

[Placed in Library, See No. LT-1579/

63].
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Papers (ENGLISH AND HINDI VERSIONS)
UNDER ARTICLE 323 (1) oF THE CONSTITU-
TION

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
Sir, I beg to lay on the Table a copy
each of the following papers (English
and Hindi versions) under article
323(1) of the Constitution:—

(i) Twelfth Report of the Union
Public Servicce Commission for
the period 1st April, 1961 to
31st March, 1962.

(ii) Memorandum explaining the
reasons for non-acceptance of
the Commission’s advice in a
case referred to in the above
Report.

[Placed in Library, See No. LT-1580/
63].

12.24 hrs.

COMMITTEE ON PRIVATE MEM-
BER’S BILLS AND RESOLUTIONS
TWENTY-FOURTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): Sir, I beg to present the
Twenty-fourth Report of the Com-
mittee on Private Members’ Bills and
Resolutions.

12.241 hrs.
ELECTION TO COMMITTEE
CENTRAL ADVISORY BOARD OF EDUCATION

The Parliamentary Secretary to the
Minister of Education (Shri M. R.
Krishna): Sir, on behalf ot Dr. K. L.
Shrimali, I beg to move:

“That in pursuance of para-
graph 3(2) (d) of the late Depart-
ment of Education, Hea'th and
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Lands Resolution No. F.122-3/
35-E, dated the 8th August, 1935,
ag amended from time to time,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, three
members from among themselves
to serve as members of the Cen-
tral Advisory Board of Education
for the next term, subject to the
other provisions of the said
Resolution.”

Mr, Speaker: The question is:

“That in pursuance of para-
graph 3(2) (d) of the late Depart-
ment of Education, Health and
Lands Resolution No. F.122-3/
35-E, dated the 8th August, 1933,
as amended from time to time,
the members of Lok Sabhg do
proceed to elect, in such manner
as the Speaker may direct, three
members from among themselves
to serve as members of the Cen-
tral Advisory Board of Education
for the next term, subject to the
other provisions of the said
Resolution.”

The motion was adopted.

12.25 hrs.

PERSONAL INJURIES (COMPENSA-
TION INSURANCE) BILL—contd

Mr, Speaker: The House will not
take up further consideration of the
following motion moved by Shri C. R.
Pattabhi Raman on the 26th August,
1963, namely: —

“That the Bill to impose on
employers a liability to pay com-
pensation to workmen sustaining
persona] injuries and to provide
for the insurance of employers
against such liability, be taken
into consideration.”

The Deputy Minister in the Minis-
try of Labour, Employment and for
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Planning (Shri C. R, Pattabhi
Raman): Mr. Speaker, Sir, during
war time special legislation becomes
necessary to provide for grant of relief
in respect of war injuries sustained
by civilian employees. The Work-
men’s Compensation Act, 1923, and
the Employees State Insurance Act,
1948, provided for relief in respect of
ordinary industrial injuries. War in-
juries cannot be compensated under
these Acts, because, firstly, the extent
and severity of war casualties
amongst industrial workers depends
upon the vulnerability and strategic
importance of the industrial areas.
Thus, while industries located in vul-
nerable and strategic areas may ex-
perience large-scale and. in some
cases, catastrophic casualties, the in-
dustries outside such areas may be left
free. Secondly, it is obvious that if
emloyers are made liable to pay com-
pensation for war injuries (otherwise
than by a scheme of insurance provid-
ing for pooling of risks) the burden
will fall on employers who have in-
dustries in areas vulnerable to enemy
action. In most cases, it will be
beyond their means to meet the lia-
bility. Further, they will be in such
a competitive disadvantage that they
may be forced to close down sooner
or later.

Accordingly, when "'the emergency
was declared in October 1962, action
was taken to undertake legislation to
provide for basic reliet in respect of
certain personal injuri:s sustained
during the period of emergency. Such
a relief could be given only from the
Consolidated Fund of India, and the
amount of relief had necessarily to be
restricted to the basic minimum. To
provide for such relief, the Personal
Injuries (Emergency Provisions) Act,
1962 was enacted in December, 1962.
The Act empowers the Central Gov-
ernment to make a scheme or schemes
providing for the grgnt of relief in
respect of (1) personal injuries sus-
tained by gainfully occupied persons
and by persons of such other classes
as may be specified and (2) personal
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service injuries sustained by civil
defence volunteers. A scheme called
the Personal Injuries (Emergency
Provisions) Scheme, 1962, was noti-
fied in December 1962. This scheme
provides for the grant of relief from
the Central] Government funds on a
scale approximately equivalent to the
amount of relief granted jn respect of
the lowest combatant rank of the
Indian Army. The civil defence
volunteers are entitled to relief at a
slightly higher rate as in the case of
the next higher ranks of the army.

Under the Personal Injuries (Emer-
gency Provisions) Act, 1962, the lia-
bility of employers to pay compensa-
tion for personal injuries under the
Workmen’s Compensation Act, 1923
and the Employees’ State Insurance
Act, 1948 has been removed. The
rates of relief provided for under the
Persona] Injuries (Emergency Provi-
sions) Scheme, 1962 do not take into
account the rates of wages of the
person sustaining a personal injury
with the result that they do not give
adequate compensation to the higher
paid labour. It is impossible for
Government themselves either to in-
crease generally the scale of relief
under this Scheme or to undertake
liability to pay further compensation
to a particular class of employees
from Government funds. It is, how-
ever, reasonable that the obligation
should be put on certain employers.
In view of this, supplementary legis-
lation has been proposed with a ¥iew
to compensate certain classes of em-
ployees for perponal injuries at a
higher rate.

As the hon. Members are aware,
with a view to protect industrial pro-
perties and goods which are liable to
loss or damage by war-like action
during the emergency, the Ministry
of Finance have introduced Emer-
gency Risks Insurance Scheme
through the Emergency Risks (Fac-
tories) Insurance Act, 1962 ahd the
Emergency Risks (Goods) Insurance
Act, 1962,

-
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These Schemes provide for cempul-
sory insurance, the rate of premium
being fixed by the Central Govern-
ment from time to time., The legisla-
tion now proposed by us will to a
certain extent be on the lines of the
Emergency Risks Insurance Schemes.

During the last war, the War In-
juries (Compensation Insurance) Act,
1943 was enacted to provide for relief
io certain classes of workmen at a
higher rate and to provide for com-
pulsory insurance of the employers.
It is proposed now to undertake a
similar legislation with certain changes
necessitated by changed circumstances
as indicated in the Personal Injuries
(Compensation Insurance) Bill, 1963.

The statement of objects and rea-
sons appended to the Bill explains the
object and scope of the Bill. The
Notes on clauses explain in brief the
provisions of the Bill. The financial
implications are explained in the Fin-
ancial Memorandum.

The object of the Bill is to impose
on the employers of workmen in fac-
{ories, mines, major ports, planta-
tions, essential services etc. the liabi-
lity to pay compensation in respect of
personal injuries to the extent the
amount of compensation payable under
the Workmen’s Compensation Act,
1923, exceeds the amount of compen-
sation payable under the Personal In-
juries (Emergency Provisions) Act,
1962. The Bill provides for a scheme
of insurance of the liability by the
employers with Government based on
premium rates which can be varied
with reference to the actual nature or
extent of the liability as it may exist
from time to time.

The Bil] extends to the whole of
India and the employers concerned
whether their concerns are Jocated in
areas threatened by enemy acti-n or
not will have to insure their liability.
This has been considered necessary
becauss by distributing the burden of
the liability to insure over a maximum
area, it will be possible to keep ihe
premium rates low and, at the same
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time, collect sufficient sums for the
Insurance Fund.

The Bill when passed into law will
be brought into force from such date
as may be specified by the Central
Government. The intention is that the
enforcement should be started only
when there is a possibility of civilian
casualties due to hostilities. As ai-
ready stated by me earlier, the amount
of compensation payable is equal to
the difference between the amount of
compensation payable under the Work-
men’s Compensation Act, 1923 and the
amount paid by Government under the
Personal Injuries (Emergency Provi-
sions) Scheme, 1962,

Provision has been made for pay-
ment of compensation on a uniform
basis irrespective of the fact whether
a workman is covered by the Work-
men’s Compensation Act, 1323 or the
Employees’ State Insurance Act, 1948.
This has been. considered necessary
from the point of view of practicabi-
lity, equity and. the fact that the quan-
tum of benefits under the Workmen’s
Compensation Act is fixed automatical-
ly.

Under the Workmen's Compensation
Act, 1923, the monthly wage limit for
coverage is Rs. 500 and the rates of
compensation are linked with the
wage-slabs. Workmen in the wage
slab Rs. 400:01—Rs. 500 are entitled
to the maximum rates of compensa-
tion. As the Bill would cover the
workmen drawing monthly wages
more than Rs. 500 also, provision has’
been made that in their case the maxi-
mum rate of compensation provided
for in the Workmen’s Compensations
Act, 1923, for the workmen in the
wage slab Rs, 400.01—Rs. 500 would
be taken into account.

It is possible that some employvers
may have voluntarily undertaken to
pay compensation in respect of thcir
employees on a scale even higher than
what is provided for in the Bill. A
provision has, therefgre, been made
in clause 5 of the Bill limiting the:
right of workmen to receive compen-
sation otherwise than under the Bill’
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.and the Personal Injuries (Emergency
Provisions) Scheme to so much only of
compensation as exceeds ithe amount

of compensation payable under the
Bill.

In the case of Government em-
ployees who are entitled to the bene-
fits of extra-ordinary pension, gratuity
etc. provision has been made in clause
6 of the Bill to the effect that their
right to compensation under the Bill
shall be restricted only to so much of
the benefit as exceeds their entitle-
ment to extra-ordinary pension, gra-
‘tuity etc.

Every employer covered by the Bill
is required to take out a wpolicy of
insurance from the Central Govern-
ment and this policy will insure him
until the termination of the emergency
or until the date on which he ceases to
‘be an employer, if such date is earlier.

The Bill exempts employers whose
.quarterly wages bill is less than
Rs. 1,500. Small establishments, for
examplig ;smal-scale industries, are
generally scattered and in their case
the cost of collecting the premium and
administrative charges will be out of
‘proportion to the realisation to be
made. Hence, the exemption, A con-
tractor whose contract is of less than
one month in duration is also exemp-
ted because it will be very difficult to
collect premium from coniractors
‘working for small period. The exemp-
tion given to employers. will not pre-
judice the claims ot workers and com-
pensation will be paid to them directly
from the Insurance Fund.

The scheme of the Bill 1s thai the
total amount of the premium payable
‘by employers will be fixed after the
emergency is over in the light of the
total liabilities but the employers
will be required to make advance pay-
ments against th‘e fina] tota] premium.

Shri Hari Vishnu Kamath (Hoshan-
.gabad): After the emergency is over?
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Shri C. R. Pattabhi Raman: That
is with regard to the advance payment.

The advance payments will be re-
covered from employers at intervals
not more frequent than once in each
quarter of a year, The premia under
the Emergency Risks Insurance
Schemes are also being collecied quar-
terly, as hon. Members would have
realised already. The rate of premium
will be fixed by the Government from
time to time in the light of the liabi-
lity as it may exist from time to time.

The Personal Injuries Compensation
Insurance Fund will consist of all
sums received by way of insurance
premiums etc. The Fund will be
utilised to pay sums required for the
payment of compensation to work-
ment of the cost of administer-
or expenses of agents employed for
the insurance schemes; and for pay-
ment of the cost of administering
the scheme. The Fund is intend-
ed to be self-sufficient but provision
has been made for the Central Gov-
ernment to make an advance to the
Fund, if it is temporarily in deficit, of
any amount which may be needed for
meeting the expenditure chargeable to
the Fund. The advance will be re-
couped from the future premia. If
there is ultimately a surplus in the
Fund after providing for all the pay-
ments from the Fund the excess shall
be disposed of in such manner as the
Central Government may decide.

The Scheme of insurance will be
administered through agents to be
appointed by the Central Government.
The agents will be paid from the In-
surance Fund, as remuneration the
actual expenses that may be incurred
by them in operating the scheme.

1 hope that the Bill will receive
support from all sections of the House.
Mr, Speaker: Motion moved.

“That the Bill to impose on em-
ployers a liability to pay compen-
sation to workmen sustaining per-

.
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gsonal injuries and to provide for
the insurance of employers against
such liability, be taken into con-
sideration.”

Shri Hari Vishnu Kamath: On a
point of order, Sir. I invite your at-
tention to page 19 of this Bill which
sets forth the President’s recommen-
dation under article 117 of the Con-
stitution. The gecommendation has
been communicated to the Secretary of
the Lok Sabha and reads as follows: —

“The President, having been in-
formed of the subject matter of
the proposed Bill. ... has, in
pursuance of clauses (1) and (3)
of article 117 . . . . 1ecommended
to Lok Sabha the introduction
and consideration of the Bill.”

I submit in all humility that I take
exception to the manner in which the
highest dignitary df our country
under the Constitution seems to have
been treated in this particular mat-
ter. I submit that he has been treat-
ed in a rather informal and casual
manner if we take these words lite-
rally and unless it is shown to the
contrary 1 suppose we have to take
these words literally that are there in
the communication as set forth on page
19, namely,

“The President, having been
informed of the subject matter of
the proposed Bill .. ..”

1 wonder whether the President was
informed on the telephone or through
somebody else or through whom and
how he was informed, merely to in-
form the President of the subject mat-
ter of the Bill is neither adequate nor
appropriate, if we have to observe the
spirit as well as the letter of the
Oonstitution. 1 am sure, the hon
Minister and my other colleagues will
agree with me that the President can-
not consider anything in a vacuum un-
less he has got a copy of the Bill be-
fore him, that is, the complete Bill
with the statement of objects and rea-
sons and everything, all connected
material, papers and documents rele-
976 (Ai) (Ai) L.S.D.—5.
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vant to the Bill. TUnless he has all
these before him how can he arrive
at any reasonably sound judgment as
to whether the provisions of the Bill
are in accordance with the relevant
articles of the Constitution or not?
I submit that according io the infor-
mation given to us just now by the
Minister it seems that the President has
been only informed of the Bill. We
are not sure whether the President had
before him a copy of the Bil! and other
papers or documents relevant to the
Bill and, therefore, whether he arriv-
ed at a judgment or a conclusion after
considering all the aspects of the mat-
ter. I submit, therefore, that the
President’s recommendation as put
forward here is not quite in order and
in consonance with the spirit and the
letter of the Constitution. Therefore,
the Bill, as it stands today without the
regular recommendation of the Presi-
dent is out of order.

Mr. Speaker: Is the recommenda-
tion not in order or the information
that was given to him is not in order?

Shri Hari Vishnu Kamath: That
is exactly the point. I am glad you
have hit the nail on the head. You
can put yourself in the position of ihe
President.

Mr, Speaker: I would not.

Shri Hari Vishnu Kamath: You
will not literally do it.

Mr. Speaker: Let the hon. Member
put himself in that position.

Shri Hari Vishnu Kamath: I cer-
tainly would not give the recommen-
dation unless I have got the Bill and
all the papers.

Mr. Speaker: I have put him only
the question whether he says that the
recommendation is not in order or the
materia] supplied to him on which the
recommendation was'made was not in
order. What is it than he takes ex-
ception to, out of these two?
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Shri Hari Vishnu Kamath: Consi-
dering that the material supplied to
the President seems to have been in-
adequate and insufficient, the recom-
menda:ion of the President is not well
based on the material as it should have
been presented to him. Therefore, the
President has been treated in a very
casual and informal manner. It is
merely informing him cf the subject
matter of the Bill. I submut that the
President’s sanction is, therefore, not
quite regular.

Shri U, M. Trivedi (Mandsaur):
May I make one submission? I want-
ed to raise this point., The question
ig this. Thig is the first time that this
type of certificate has been attached to
the Bill. We have never come across
this up-to-date. The question is
this. Article 117(1) of the Constitu-
tion says:

“A Bill or amendment making
provision for any of the matters
specified in sub-clauses (a) to (f)
of clause (1) of article 110 shall
not be introduced or moved ex-
cept on the recommendation of the
President and a Bill making such
provision shall not be introduced
in the Council of States;”

Now, this ijs what article 117(3) says:

“A Bill which, if enacted and
brought into operation, would in-
volve expenditure from the Con-
solidated Fund of India shall not
be passed by either House of Par-
liament unless the President has
recommended to that House the
consideration of the Bill”.

According to the language used in
the Constitution, in article 117, the ini-
tiative must be from the President, not
that the initiative must be taken by
the Minister. The Minister shall not
decide anything. Actually speaking,
all Bills emanate certainly from the
President. But. if further thing is
necessary, as in this case, where the
expenditure is to be met from the
Consolidated Fund of India, then there
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must be a further recommendation of
the President. Here it is stated:

“ . recommended to Lok
Sabha the introduction and con-
sideration of the Bill.”

What he recommended is not the in-
troduction of the Bill. The introduc-
tion of the Bill requires his recom-
mendation. That is under article
117(1). Then, further it requires that
he must further recommend if there is
expenditure to be met from the Con-
solidated Fund of India, the consider-
ation of the Bill to the House of People.
Therefore, in this case there is abso-
lutely nothing to indicate that the
whole thing as initiated from the
President or that the President
has made a recommendation for
its introduction and for its consi-
deration. This only shows that the
President has made a recommenda-
tion for its introduction and for its con-
sideration. This only shows that the
Minister wanted this and because the
Minister wanted this, the President
simply said, “Yes”. The point is that
it must start from the President. That
is the point,

Shri Hari Vishnu Kamath: It has
been done in 2 slipshod manner.

Mr, Speaker: Order, order. I am
surprised that an objection has been
taken here. What we are concerned
with is this. Under article 117 it is
provided:

“A Bill or amendment making
provision for any of the matters
specified in sub-clauses (a) to (f)
of clause (1) of article 110 shall
not be introduced or moved ex-
cept on the recommendation of the
President . . .”

Now the recommendation 1is there.
No fault has been found with that.
The recommendation is regular and
when recommendation is there we can
proceed wth the Bill with its intro-
duction and its consideration. Then,
again, it is not enough. I am talking
ot this because Mr. Kamath has
taken objection to the way in which
the words put in are, ,'The President,
having been informed....” and he

-
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says that is not the way in which it
ought to have been done. In fact, we
are not here concerned in what way
he gets the information, Whether the
information that he gets is enough for
him or not, that he has to decide. All
those papers must be sent to him. He
must have a look at them and apply
his mind to that and all things would
be deemed to have been done regu-
larly unless something is found out
that that was not regular or that it
was against the law or rules. This is
also not enough. Both the hon. Mem-
bers have ignored altogether rule
348 of the Rules of Procedure As to
how this recommendation shall be
obtaned is put down jn rule 348. It
says:

“FEvery sanction or recommen-
cation by the President shall be
communicated to the Secretary by
a Minister in the following terms..

The terms are also given.

“The President having been
informed of the subject matter
of the proposed Bill, motion,
demand for grant or amend-
ment....or recommends to the
House the consideration of the
Bill.”

Therefore, if it had been in any other
manner, objection would have been
taken that it is not according to the
rules that are laid down here. And
all along the practice has been
according to these rules and according
to the Constitution they are perfectly
in order. There is nothing wrong in
it. Therefore, I overrule the objec-
tion taken.

Shri Hari Vishgn Kamath: On a
point of clarification. I am glad you
have pointed out this rule 348 of the
Rules of Procedure, It refers only to
the consideration of the Bill. As my
hon, friend Mr. Trivedi pointed out.

Mr. Speaker: Every sanction or
recommendation.

Shri Hari Vishnu Kamath: But

for what?
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Mr. Speaker: For any purpose
where it is required.

Shri Hari Vishnu Kamath: There
are two separate stages as my hon.
colleague Mr. Trivedi pointed out.

Mr, Speaker: He would not argue
still.

Shri Hari Vishnu Kamath: You
Sir, said in the course of your ruling
that all things would be deemend to
have been done segularly, that the
President is deemed to have before
him all the papers unless it is proved
to the contrary. We have no machi-
nery to find out whether it was so
done or not.

Mr. Speaker: We have to presume
that everything is being done regu-
larly unless we can prove otherwise.
Shri Nambiar,

Shri Hari Vishnu Kamath: Gov-
ernment should treat him in a better
manner.

Mr, Speaker: I hope so. After all,
Government will take note of the
objection raised here. Shri Nambia1.

Shri Nambiar (Tiruchirapalli): Mr.
Speaker, Sir, here 1 agree with the
hon. Deputy Minister that this is a
war-time measure, an emergency legis-
lation. But my difficulty is this that
in go far as the hostilities and troubles
that are contemplated or likely to
occur, I do not know whether it is
necessary to proceed with such a
legislation or whether we could take
away the earlier legislation which
speaks about the emergency provision
of persona] injuries. The Personal
Injuries (Emergency Provisions) Act,
1962 was enacted towards the end of
1962 for the purpose of paying com-
pensation to the employees as well
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as to the workmen, Here, I am con-
cerned only with the workmen, be-
cause al] citizens who are likely to
be injured as a result of hostilities do
not come within the purview of these
two legislations. We are here con-
cerned only with the employees work-
ing in factories etc. That being so,
there is already a provision in the
Workmen’s Compensation Act, under
which they can get the necessary com-
pensation. If the object is one of
granting compensation to all the citi-
zens, then why should we differen-
tiate between employees coming un-
der the Factories Act, the workmen
coming under the Workmen's Com-
pensation Act and those coming un-
der other Acts? If it is a question of
granting sufficient compensation to the
employees, then the Workmen’s Com-
pensation Act is quite enough for that
purpose. But because of the previous
legislation that we had passed in 1962,
the right of the workers to get com-
pensation under the Workmen’s Com-
pensation Act has been removed to-
day. Take, for instance, a forward
area. May God forbid that there
should be hostility in that area, but
suppose there jis hostility in the for-
ward area, and a factory is hit or
bombed or damaged in any way, and
some employees are injured as a re-
sult thereof then, normally they
would have got compensation under
the Workmen’s Compensation Act.
But, now because of the Persona] In-
juries (Emergency Provisions) Act,
the employees cannot get the compen-
sation from the employers, but they
can get it only from Government
under this measure. Therefore,
straightway, the employees are de-
prived of the compensation altogether
by the Personal Injuries (Emer-
gency Provisions) Act, 1962. That
was the position until this Bill was
brought forward,

Mr. Speaker: I understood that it
was being ensured by Government
that the employers would be required
10 'make payments in that behalf.
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Shri Nambiar: No. That is the
confusion that has been created. In
the Statements of Objects and Rea-
sons, the hon, Minister himself has
admitted that:

“Under section 4 of the Per-
sonal Injuries (Emergency Pro-
visions), Act, 1962, the liability
of an employer to pay compensa-
tion for personal injuries (i.e.
war injury) under the Work-
men’s Compensation Act, 1923 or
the Employees’ State Insurance
Act, 1948, has been removed . . .”

Mr, Speaker: That ig because Gov-
ernment are taking over that res-
ponsibility.

Shri Nambiar: When once that is
removed, Government do not give
any compensation to the workmen
worth its name, and instead, Govern-
ment will only give some promises
to give some compensation. That was
the position under the Personal In-
juries (Emergency Provisions) Act.
But, now, the hon Minister has im-
proved on that. He says that because
the previous Act has deprived the em-
ployees of the right of getting com-
pensation under section 4 now, Gov-
ernment want to increase the com-
pensation, which may go up to the
provision that has been made in the
Workmen's Compensation Act. This
is how he has improved on it. Then,
he has provided a scheme according
to which certain premia are to be
paid by the employer, and the money
would be collected and put into the
Consolidated Fund of India, and from
that compensation will be paid. This
is the provision that has now been
made.

My objection to this is that this
makes confusion worse confounded.
The employee does not know where to
g0 for compensation. Suppose I am
an employee working somewhere in
a forward area, and suppose I am in-
jured. I am not going to get any
compensation from the employer un-
der these two Acts, but I shall have
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to apply to Government for compen-
sation. I do not know what machi-
nery Government are providing for
this purpose. So far as the Work-
men’s Compensation Act is concern-
ed, there is a commissioner already,
and I have got a proper channel for
getting my compensation. But now
that channel has been taken away, be-
cause the employer will now say ‘1
have nothing to do with your pay-
ment; therefore, you may ask the
Government concerned’. Nobody
knows whether the Compensation
Commissioner will come into the pic-
ture or not. Therefore, the position
becomes altogether difficult.

Of course, it may be argued that
arter all, this is an emergency, and I
shall have to undergo some rigours
and sufferings, and an employees
cannot be distinguished from the or-
dinary citizen, and, therefore, I may
be asked why I am pleading in this
manner. I may be asked: ‘Suppose
the same this happens to a man in the
street, who while walking on the
street is hit by some bomb or some
such thing and he suffers; then, why
do you make a differentiation bet-
ween the employee and the man in
the gstreet so far as compensation is
concerned?”” Then I would ask:
:Why do you make a differentiation by
taking away the right of the workman
under the Workmen’s Compensation
Act by means of this provision? You
could have left the employee to
himself, and he could have been
treated in the same manner as others.’
Why do you first take away his rieht
under the Workmen’s Compensation
Act and then try to improve on that
position? That is my objection.

So far as the present Bill is con-
cerned, it is an improvement on the
previous Act, and {o that extent, I
welcome this Bill. But it confuses
the whole issue and creates a very
unreal atmosphere. I am not going
into the question of the emergency
now, whether it is necessary to have
such a provision at this stage, whe-
ther we should apprehend any more
hostilities and any mecre injuries simi-
lar to what happened last year. All
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these are bigger political issues, and
I do not want to enter into them at
this stage and it will be wrong on
my part also to do so. But, I sub-
mit that in the given circumstances,
Government could have been well ad-
vised to repeal the Persona] Injuries
(Emergency Provisions) Act, 1962. If
that had been repealed, then I would
have been satisfied, so far as the em-
ployeesg are concerned, and the posi-
tion that prevailed before the emer-
gency started would have been restor-
ed once again. But when once you
are not prepared to repeal that Act
and you try to bring forward another
legislation then it complicates the
matter. Moreover, some invidious
distinctions are being made. So far
as the definition of ‘workman’ is con-
cerned, Government have not brought
in all workmen who are covered un-
der the Workmen’s Compensation

Act, within the purview of this mea-
sure.

Clause 3 of the present Bill reads
thus:

“The workmen to whom this
Act applies are—

(a) workmen employeq in any
employment. or class of em-
ployment which is or has been
declared to be, an essential
service under rule 126AA of
the Defenc: of India Rules,
1962;

(b) the workmen employed in
any factory as defined in
clause (m) cf section 2 of
the Fatcories Act, 1948;

(c) workmen employed in any
mine within ihe meaning ot
the Mines Act, 1952.

(d) workmsn employed in any
major port;

(e) workmen ec¢mployed in any
plantation as defined in clause
(f) of section 2 of the Planta-

,tions Labour Act, 1951;

(f) workmen emgloyed in any
employment specified in this
behalf by the Central Gov-
ernment by notification.”.

Instead of all this, Government cou'd
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straightwa: have ga'd that the term
‘workman meansg any workman who
comes with.n the scope of the defini-
tion of ‘workman’ under the Work-
men’s Compensation Act. The defiini-
tion contained in section 2(n) of that
Act, which defines the category of
workmen could have been included
here also. But that has not been
done. I ask why even in a Bill of
this nature there ghould be distinc-
tion between workmen and workman?
As a result of this Bill, even the im-
portant compensation rights that the
workmen are likely to get will not be
available to all the workmen within
the meaning of the Workmen’s Com--
pensation Act. There again, Govern-
ment have made a differentiation.
Therefore, the whole thing remains in
a confused state of affairs.

12.58 hrs.
[SHRI THIRUMALA Rao in the Chair]

But, Government may argue this
way. Supposing there is a hostility
today, or granting that after six
months there is a hostility, and some-
thing unfortunate happens and in-
juries take place, then wherefrom
will the money come to Government?
Therefore, Government want to create
a fund. The collections for that fund
have to come from the employers.
According to this Bill, the premia are
to be paid by the employers. We are
not taxing the common man at all in
this respect but we are collecting the
money only from the employers. And
we collect the money according to
certain rates fixed. 1 would like to
ask why the employer should not be
made responsible to pay this com-
pensation as usual, and then he can
be subsidised by Government if he
has done anything out of the way,
or beyond what he was expected to
do., Let me make it clear, Suppose
there is an employer in the forward
area, and he loses Rs. 10,000 as a re-
sult of paymen’ of compensation for
war injuries and not for injuries sus-
tained in the course of the work in
his establishment by an employee;
the employer pays the compensation
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to the employee. Later on, Govern-
ment may subsidise the employer to
the extent of that sum of Rs. 10,000
or whenever it may be paying him
out of the Consolidated Fund of India.
Otherwise, what will happen is this.
An employer who is located some-
where in Tuticorin, for example, and
who is having a factory with ten
thousand employees there will also
have to pay the premia for what may
be taking place only on the border
areas. Not only that. e does not
know how much he has to pay. He
is asked to pay something like a small
premium which will be adjusted after
the claim is made. The employer
does not give the money, but the
Government pays and this amount is
settled with the premium collected
from the fund. That is why the whole
thing is confused and neither the em-
ployer nor the employee is benefited.
The department also cannot deal with
the situation.

13 hrs.

‘When there is hostility, when there
is injury sustained, when normal life
is not there and the employee gets
his limbs broken, he will have to
file a petition. To whom? He will
have to wait for the compensation.
Who is the authority to pay it? The
person who gets injured will continue
to be ‘injured’ and the confusion will
continue. In the other case, the em-
ployee hag to submit his petition to
the Commissioner under the Work-
men’s Compensation Act and he will
at least get it. But here it is differ-
ent.

Therefore, though this Bill is an ad-
vance on the previous Act, the position

"is not wholly satisfactory. It is not

up-to-date. It is not in any way
advantageous to the employee, nor to
the employer. No provision has been
made showing how the whole thing is
going to be dealt with. Who is the
Commissioner? How is the compen-
sation to be paid? They say it will
come in the rules? But no indication
is given. I do not know whether
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under the previous Act any notifica-
tion has been issued, I do not know
whether the previous Act is in opera-
tion today. We are multiplying Acts;
everyday we pass them. But I do not
know how we are going to imple-
ment them. This should not be an-
other piece of, if I may be excused
in saying so, dead legislation. But
there is danger of it being so.

My straight request would be to
repeal the Personal Injuries (Emer-
gency Provisions) Act, 1962, and
leave the workmen who come under
the provisions of the Workmen’s
Compensation Act untouched and safe.
If any more danger is likely to come,
let the normal law of the ]and operate
and let us see whot best we can do
later.

It this is not acceptable, my second
request is to amend section 3 to the
extent of bringing it to the level of
section 2(1) (n) of the Workmen’s
Compensation Act, so that all work-
men may come under the benefit
thereof.

Another thing—regarding casual
labour. The Minister said it is diffi-
cult to fix an employer so far as
casual labour is concerned and also
fix the premium and collect the
money. But the unfortunate thing is
that the casual labourer also gets in-
jured. For the mere reason that he
is a casual labourer, why should he
suffer? He has to do the same work
as any other worker in a factory.
But still the Ministry does not feel
the necessity of removing this distinc-
tion between a casual and permanent
labour. This state of affairs should
not be allowed to continue for long.
This has been our request with other
departments also, like the Railways.
We say that this casual system of
labour must end. They may say it
is required temporarily for temporary
work. We agree. But there must be
some limitation. If it is for 10-or 15
days, it may so. But this must not
continue like that. This distinction
must vanish. The Minister will kind~
1y look into it.
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The Act applies to employers who
pay a wage bill of Rs. 1,500 per
quarter. That means the smaller fry
are left out. I have no objection.
But what is the sort of industry that
will be covered, how many workers
will be involved? These things are
not yet understandable to me. It
depends upon the rate of wages and
so on. But it looks as if it is a small
one. Already some are left out.

What will happen to these emplo-
yees? Will they get the benefit? The
premium is not paid by the employer,
but the benefit will go to the emplo-
yees. If that is so, it is good. Buf
the point is not clear. Of course,
there are references to it.

However, considering the present
state of affairs, let us pray that
there may not be any more hostilities
on the border. Let us not create
some more laws of this type. Let us
try to function under the normal laws.
I would appeal to the Minister to
consider this. Let employees who are
already employed and who are doing
their normal work and more for the
country’s defence, be kept in peace.
8icsary?ddofob

Shri Kashi Ram Gupta (Alwar):
Mr. Chairman, Sir, I rise to speak on
this Bill with a mixed feeling, be-
cause in principle, the Bill is to be
welcomed, but from the practical
point of view, it must be opposed on
so many grounds.

This is an emergency measure. Bud
we all know how the emergency is
going on. The very fact that this
Bill has been brought in so late in
this House speaks of it, that the
emergency is not there, as is sought
to be pictured by the Bill. We have
seen the fate ot two former Bills,
the Factories Risk Insurance Bill and
the Goods Risk Insurance Bill. What
is going on is that Government is
taking money all right into its coffers,
but nothing is to be paid to anybody
because no such emsrgency has arisen
in practice. This Bill will also meet
the same fate.
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It may be that the Government will
say that they are taking powers in
their hands, but experience has shown
that when powers are given to them,
the Government enforce them in a
very peculiar way. The only result
is that they take the amount into the
treasury. There can be no moral justi-
fication for it when it is not utilised
for the purpose. So the Bill ought
not to have been brought in at all,
but because it has been brought in,
it will be proper to postpone its
operation till an emergency arises. If
that is assured, of course there can
be some utility in the Bill at the
proper time.

I may quote two examples. When
they bring forward such Bills and
get them passed into Acts, the poorer
people, the small employers are affect-
ed by them. One case is that of the
Employees’ State Insurance Act. It
covered all factories wherever they
were situated and the employers who
were scattered, who were unorganis-
ed, had to suffer in this way that they
had to pay the premium but could
never hope to get the benefit of it for
their employees. After ten or twelve
years Government had to notify that
areas in which less than 500 people
are employed would be exempted from
the Act. The same will be the fate
of this Bill.

I may give another example. In
the present Budget we had removed
the excise duty on vegetable oils.
This has only resulted in destroying
the smaller units, and the Khadi and
Village Industries Commission has now
to come forward to pay rebate to the
Ghani people.

Such things happen. The difficulty
is that because labour and employers
in small industries are unorganised,
they cannot raise their voice, and this
Government hears only those voices
which are organistd, whether it is
labour, capitalists or their own peo-
ple.
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So, when this Bill is passed and
applied to the people, what wil] be
their fate? Everybody knows that big
industries are situated not in the
villages but in cities. It is the cities
that may be bombarded. So, the em-
ployees of these small people in re-
mote places are not expected to be
effected, but they will have to pay
the premium, and it is the big people
that will benefit by it. For, after all,
the employees of the big people will
be paid from the Consolidated Fund,
which comes from all people.

I find that the schedule of injuries
is just like the schedule in the Work-
men’s Compensation Act or the Em-
ployees’ State Life Insurance Act. In
a war one cannot say what kind of
injury will be suffered. The percent-
ages given are unreal, and if totalled
they would be much more than 100
per cent. In drawing up the schedule,
the practical side has been ignored.
For example, percentage of disabiilty
for loss of both hands is 100, amputa-
tion of right arm through choulder 90,
amputation of left arm through
shoulder 90 etc. So many amputations
are there, but in a war one cannot
say that only one amputation will be
there and not the other. So, all these
calculations are only mathematical
and apply to peace-time accidents in
factories only. I have tabled certain
amendments and shall move them at
the appropriate time. But the basic
thing is and the Minister himself
admits that there are certain areas,
certain operations, which are ouiside
the purview of this Bi'l. For instance,
it the quarterly wage bill is less than
Rs. 1500, the emplovers will be
exempted. My friend Shri Nambiar
has rightly asked if their employees
will be covered or not. If not, what
will be their fate? T think it is better
that he raises the limit to Rs. 2.500. T
shall give the reasons later on.

So far as contract labour is con-
cerned. while the quarterly instal-
ment is there, putting it less than one
month is totally negativing the whole
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thing. It should be less than two sum go paid together with a
months, and I shall give the reasons penalty of such amount not ex-
for the same. ceeding the sum so paid as may

be determined....”,

Reading together clauses 9, 15 and
16, some points arise. Clause 9 pres-
cribes a punishment of Rs. 2,000 for
contravention and a further punish-

There is again a penalty here. How
can there be two penalties? The
penalty is already there when he is
challaned in a court of law. So, all

ment of Rs. 1,000 per day for conti- these things seem to be contradictory,
nued contravention. I think this can and I request the hon. Minister to see
be done only by a court of law. Once what the result would be of all these
he is challaned in a court of law and clauses taken together.

fined and the amount is also realised,
I cannot see how clause 15 can be

. . This H 1 b i -
applied to him. It says: is House has always been ignor:

ing the small producers and their
w . A employees, so far as the application
(1.). Without pre]usilce to the of laws js concerned. The time has
provisions of sub-section (2) of .
section 9, where any person has come when the Factories Act should
. ’, be so amended that there may be diff-
failed to insure as or to the full . 1
amount required by tis Act and erent pun}shments for the small people
the Scheme and has thereb and the big people. The present policy
evaded the avment by wa 05; of the Government is resulting in
premium of ai Y money );vhicl}: he protecting the big people at the cost
wou'd have hag to pay in accor- 01..' the small people.. I have already
dance with the rovisiyons of the given examples. So, just as they have
Scheme but forpquch failure. an taken power In the Factories Risk
ST : . Insurance Scheme and the Goods Risk
c;?cer gut}gorllse(c;-om this be;halfby Insurance Scheme to exempt certain
d te .ent;a vertnmen : ’:‘33; classes of factories, they should have
i?r;"}l]ne boe arr'noun’ C{)aymeg tl? taken power to exempt certain classes
:sz)cunt aS«:) &i?e;?nze e edh:ﬁ bz of people from this enactment, To
pavable ;y Cach pel::gn Sand chall that end I have tabled some amend-

be recoverable from him as pro- ments.
vided in sub-section (2)”.
Clause 18 reads:
Once he has been challaned under
slause 9, what will be the use of this “Any offence punishable under
clause? sub-section (2) of section 9 may,
either before or after the institu-

Clause 16 reads:

“Where an employer has failed
to take out a policy of insurance
as required by sub-section (1) of
section 9, or having taken out a
po’icy of insurance as required by
that sub-section, has failed to
make the payments by way of pre-
mium thereon which are subse-
quently due from him in accord-
ance with the provisions of the
Scheme, payment of any compen-
sation for the payment of vghich
he is liable under this Act may
be made out of the Fund, and the

tion of the prosecution, be com-
ponded by the Central Govern-
ment or by any authority autho-
rised in this behalf by the Central
Government on payment for credit
to the Fund of such sum as the
Central Government or such
authority, as the case may be,
thinks fit.”

Sir, I am unable to understand why
these should be compounded at all. If
a man has done something wrong,
he must be punished: there is no-
question »f compounding when ib is a
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war measure. I think it is contrary
to the concept of the Bil itself. Thank
you Sir, for the opportunity given to
me.

Dr. Gaitonde (Goa, Daman and
Diu): Sir, I rise to congratulate the
hon. Minister as this time there is an
improvement over the last Bill, at
least in one respect. Last time there
was no financial memorandum at all
and we were to]ld that it was no pos-
sible to have it. This time there are
at least some assumption made. But
what are the basis for those assump-
tions, I do not know, Again and
again it is saiq that it is not possible
to make any worthwhile estimate. But
I said last time that it was possible
to make such an estimate because in
other countries it has been made and
80 why not here? Last time I gave
him some data to find out how these
estimates are made. I think that they
have been ignored.

Sir, the draft of the Schedule in-
cluded in this Bill is amusing; it is
more amusing than the books by
Alphonse Daudet who was a great
French author. The schedule divides
the limbs into upper limb and lower
limb........ (Interruptions). Then
there is the right upper limb and left
upper limb. Left is said always to be
inferior to the right. Even if somebody
is 1eft handed he will get less com-
pensation, It is extremely wrong.
Then, let us take the lower limbs. Tt
speaks of loss of two or more limbs.
1 would like to know whether in India
people have got more than two lower
limbs. In respect of the upper limbs,
the hon, Minister is clear. The Min-
jster is not clear about the number
of the lower limbs.

Shri Hari Vishmu Kamath: Teach
‘him some anatomy,

Dr. Gaitonde: } do not know from
where they have copied this but it is
a very bad and horrible type of copy-
ing. This has to be redrafted.
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Shri C. R. Pattibhai Raman: I dare
say that I will be able to answer at
the proper time.

Dr. Gaitonde; On page 14, there is
a description of injuries. There one
finds the same percentage for the loss
of two fingers on either hand. But
when the loss is of four fingers, then
there is no equality. Loss of four
fingers (right) means 50 per cent
while for left, it means 40 per cent.
If the person is left-handed, is this
classification justified? There is a
large-percentage of cases of left-hand-
ed persons. Nobody compels any
child nowadays in schools to write
with the right hand. Then, there is
nothing about the loss of three fingers,
What would happen if one losses three
fingers? I do not know.

In our studies we are told that a
man has five senses. But the hon.
Minister accepts only two: hearing
and vision, About touch, smell and
taste he is silent.

Shri Hari Vishnu Kamath: They
have the sixth sense.

Dr. Gaitonde: Some have; not all.
But the hon. Minister accepts only two
senses. What about the other three?
If the tongue is cut, he cannot be a
Member of Parliament, What about
the tongue?

Shri Hari Vishnu Kamath: That
is no disqualification,—dumbness or
deafness.

Dr. Gaitonde: Suppose I am in a
factory and my tongue is cut.

Mr. Chairman: Hon. Member need
not offer himeself as an example.

Dr. Gaitonde: In an Emergency I
may have to go to the front as a sur-
geon, Then what about the interna:
organs? Nothing is said about them.
Are there only the lower limbs and
upper limbs and these two senses?
Are there no others? This Schedule
should be redrafted completely.
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Shri Nambair: I think with the
right of redrafting we can pass it.

Dr. Gaitonde: I now come to the
financial memorandum again. I re-
quest the Minister to ask the specia-
lists to have this kind of studies. What
should be the compensation or how
many people will get injuries or die
in an emergency? These calculations
are possible. In other countries these
have been done. I ask the Minister
whether such a study has been con-
ducted in his Ministry.

Shri Pattabhi Raman: I may assure
him that it has been done.

Dr. Gaitonde: Then why do they
say that it is not possible’ to make any
worthwhile estimate of the likely
number of casualties as this depends
upon a very large number of uncertain
factors,

Shri Pattabhi Raman; The conven-
tional type of war has changed. We
cannot envisage what the future war
will be. Whatever was good in the
old war in England, rifle shooting and
machine guns, etc. may not be so now.
We have endeavoured to the best of
our ability to think about them.

Dr. Gaitonde: I am not requesting
the Minister to copy England, I am
saying that just as in England and in
other countries of the worid, we
should study these things. Their cal-
culations may go wrong. In the last
war in Englang they calculated the
compensation at £120 million. But I
believe, at the end it came to much
less. But at least we have to caicu-
late. Some basis is absolutely neces-
sary. The Deputy Minister says that
the technique of war and everything
changes. I quite agree. The second
world war was completely different
from the first world war.
But the calculations were
there before the war. We have
to have some ideas as to what
would happen. So, with this request,
and with the request that these Sche-
dules should be redrafted completely,
I congratulate the Minister on having
brought forward this Bill and on his
including a Financial Memorandum
also.
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Shri U. M. Trivedi: Mr. Chairman,
Sir, I feel that this Biil ought to have
been passed long ago. The Personal
Injuries (Emergency Provision) Bill,
1962 was passed and assented to by
the President on 19th December, 1962.
I cannot understand why it has taken
nearly ten months more to bring this
Bill before the House,

Shri Kashi Ram Gupta: Actually,
there is no emergency.

Shri U. M. Trivedi: If there is no
emergency, the Bill ought not to have
been brought and the time of the
House be taken on it. But we pre-
sume the Government feels that the
emergency exists and the fact that it
has taken such a long time will only
indicate the lethargic way in which
the Government machinery moves.

There is one very patent thing in
the present manner in which these
laws are made. When the Personal
Injuries (Emergency Provisions) Bill
was passed, it was provided in section
3 as follows:

“....that the Central Govern-
ment may make gscheme or
schemes in accordance with the
provisions of this Act providing
for the grant of relief in respect
of the following injuries sustained
during the period of the emer-
gency...... ",

Why should Government have be-
come fond of making schemes and
not placing them before the House in
the form of Schedules as soon as the
Bill is introduced? The Personal In-
juries (Emergency Provisions) Bill
1962 was assented to by the President
on 19th December, 1962, and the
scheme was frameq and published on
22nd December, 1962. Let me hope
that the Minister pays attention to
the debate here. He is talking. He
may go home and talk. Here, I think
at least he should listen to what I am
saying.

-

Shri C. R. Pattabhi Raman: I
assure the hon. Member that I am
listening.
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Shri U. M. Trivedi: He must give
his ear to my speech. I am not
addressing ampty benches.

Shri C. R. Pattabhai Raman: When
my colleague comes, should I not
speak to him? I am listening to the
hon. Member,

Mr. Chairman: When he has assur-
ed the hon. Member that he is listen-
ing to him, the hon. Member must
take him at his word.

Dr. Gaitonde: On a point of order
Those who speak are supposed to
address the Chair and not the Minis-
ter,

Shri U. M. Trivedi; There I think
the hon. Member is very wrong. We
do address the Chair; there is no
doubt about it; but it is meant for the
ears of the Minister, If the Ministers
close their ears I think it is no use
entering into a debate,

Now, I would request that whoso-
ever drafts these Bills must make it a
point that there should not be any
policy of hush-hush or secrecy about
the scheme that they frame, anq if
the schemes can be framed within a
day or two of the Bill being assented
to, why could the schemes be not
framed and placed before the House
for the House to consider immediately
when the Bills are presented?

There is one difficulty that arises.
Now, I would like to draw the atten-
tion of the House to clause 8(5)(a)
which says:

“Without prejudice to the gene-
rality of the provisions of sub-
section (1), the scheme may make
provisions regulating the payment
of compensation payable under
this Act and the scheme including
provisions for puaishment by fine
not exceeding Rs. 2,000 for the
contravention of any requirement
of the scheme.”
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Now, this is legislating for imposing
a penalty by the backdoor. This will
amount to a sort of colourable legis-
lation which is not the ldea of any
subordinate legislation. The provi-
sion must be made in the Act itself,
namely that if a contravention of
any provision made by the scheme is
there, then the punishment shouid
be provided in this Act.
But here you are leaving the quan-
tum of punishment also in the scheme.
What shall be the quantum of
punishment, what type of -punish-
ment is to be meted out, etc., are left
to be decided by a subordinate legis-
lative body or by rules to be made.
This is an inconceivable thing. The
punishment must be provided in the
Act itself. Apart from that, you can
still provide that if any contraven-
tion of such and such a thing takes
place, then a particular fine or a
particular penalty. may be imposed,
but that imposition of the penalty
must be provided in the Act. It
should not be left to the sweet will
of the executive which generally
frames these rules, although in subs-
tance we say that they are placed
before the House, that they are there
for 30 days before the House, and
they will continue to remain so, and
if the House is prorogued, they will
remain for another few days and s3
on and sp forth, All these are very
good and nice words, But how many
of us study it? Once you go out,
this is a thing left to the choice of
the Government to publish it and
publish it in the form of an SRO, and
that SRO does not find any place in
the minds of the Members of Parlia-
ment, unless there are some very
alert Members like Shri Nambiar
who want to study those things. I
for one would say that I hardly come
across any of the SROs; I hardly
ever apply my mind to find out what
these schemes and rules are, unless I

go before a court of law and get my-
self confronted with them and try to
find out what they are I therefcre
say that when such schemes are con-
templated and when the schemes are
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in the view of the Government—the
executive knows +what scheme is
geing to  be framed—such schemes
must not be kept out of the know-
ledge of the Members of this House,
but should be embodied in the form
of a schedule which may be attached
to ‘he Bill so that their pros and
eons can be studied.

Thi; scheme is inter-related with
the scheme that has been formulated
under what we call the original Bill
that was passed, the Personal In-
juries (Emergency Provisions) Act,
1962. I was looking into this scheme
which was published on the 22nd
December, 1962. There I found one
thing: I would not readily agree with
the definition of eligible persons. I
do not know how and with what
cenception it has been said that a
daughter, it she is above the age
of 18, if she can support herself even
if she is not married, will not be
given anything; and a father of a
disabled person will get pension if
he is 50 years of age; the mother
will get it and the mother who has
got married somewhere else will still
get it if she again becomes a widow.
So, the mother can get it; the father
can get it, but the daughter cannot
get it. What a queer conception we
have about the dependents of the
members of a family? ‘Thig has
been noticed by me today.
Similarly, similar things are going
to crop up in the new law that
we will make. I do not know whe-
ther it will be meet and proper for
me to make this suggestion, but I do
make it with all the humility at my
command that when such things are
made, when the schemes contem-
plated are such as go very far to con-
trol the working of an Act and the
schemes are already in view of the
Government, then it would be very
proper that the schemes are also em-
bodied in the Bill itself as schedules.

Then, there is one thing. Very
recently we had a big quarrel here
over this point. Dr. Lohia was say-
ing that the income of many people
was three annas and others were
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saying that it was seven annas. In
these eligibility rules that you nave
made you are going to provide Rs. 5
a month for the maintenance of a
child, What will it come to? So you
are still living in those days where
you can conceive of a child being
maintained on Rs, 5 a month, For a
grown up child you are providing
Rs. 7-8-0 a month. For whom are
you making these laws? Are you
making these laws for street beggars?
Why have such a nasty provision as
that? How much can you purchase
for Rs. 5 in a month? Nowadays you
know, Sir, you and I cannot have
even a lunch for Rs. 5, whereas you
want to make a provision for giving
Rs. 5 a month for a child. I should
say it is inconceivable that such a
thing should have been brought into
this scheme, I think that probably is
the reason why through back-door
some arrangement is being made
which white-washes all that is desir-
able under the Act. I do not know
how it has escaped the notice of Shri
Nambiar who is always up against
such things,

Shri Nambiar: I did not go through
the scheme.

Shri U. M. Trivedi: I thought you
would have gone through it. Then,
Sir, there is another thing to which
I would like to draw your attention.

Mr. Chairman: May I request the
hon. Member to expedite giving his
conclusions? .

Shri Hari Vishnu Kamath; This is
an important piece of legislation, Sir,
and I hope you will extend the time.

Mr. Chairman: The time has been
agreed to. I am not stopping ihe
hon. Member from speaking. I am
only giving him a friendly warning
that he should not take more time.

Shri Hari Vishmau Kamath: We are
making a friendly request that the
time may be extended.

Mr. Chairman: Ringing the bell is
the real warning; this is only a
friendly warning,
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Shri U. M. Trivedi; There is one
thing to which I would like to draw
the atiention of the Government. In
the present day legislation 1 have
been noticing a tendency on the
part of the Government, and this
tendency on the part of the Govern-
ment is growing day to day and this
tendeincy must be checked, It is that
every time a provision is made that
no prosccuuon for any offence punish-
able under the Act shall be instituied
against any person except by or with
the consent of the Central Government
or an authority authorised on this
bchalf by the Central Government.
We have gone too far with this. We
know that corruption exists. We
know that there are many petty offi-
cers who are corrupt. We also know
there are many in sitting at the top
who are also corrupt. Why should
we leave it in the hands of those top
people to say whether or not a prose-
cution should take place? Why should
a corrupt officer decide whether the
other officer is corrupt or not? I
would, therefore, submit that in for-
mulaling such laws we should not
put any such condition, Leave it in
the hands of the executive authority,
as soon as an offence is made out, to
prosecute the person concerned if
necessary on a police report or on a
government servant’s Teport, You
may say, as in the Defence of India
Rules, that a prosecution shall not
commence except on a report in writ-
ing by a public officer. You may put
it like that, but do not say that every
time the Central Government, the
high and mighty will have to be
moved for prosecuting another high
and mighty who might have swallow-
ed thousands and thousands of rupees
under this Act. He might not have
kept the money in any insurance, he
might have let loose the whole thing.
The poor man might have been killed
and he will file an insolvency report
and everybody will suffer out of it.
1 would, therefore, submit that in
such matters the Government should
take care of not. sowing the seeds
which indicate that there is some-
thing fishy about the Bill, about the

AUGUST 28, 1963

Injuries (Compensation 3192
Insurance) Bill

measure which is meant for public
benefit and for the benefit of an ordi-
nary worker. This is a general criti-
cism that I would like to offer, in all
humility, and I hope it will be taken
note of.

I would like to say one thing more
before I close, When you draft a
law why should yau not have a parti-
cular method of drafting, some simple
method by which no confusion can
arise? A pattern must be fixed and
that pattern should always be follow-
ed. In clause 8 of this Bill there is
absolutely no provision whatsoever
that the scheme to be framed under
this law shall be placed before both
the Houses of Parliament and shall
remain there for so many days, 1
was searching for it. In the Personal
Injuries Emergency Provisions Bill
you have said that the every scheme
and every regulation made under the
scheme shall be laid before the
Houses of Parliament as soon as may
be available. That is in sub-clause
7 of clause 3. Here what you have
done is, not having providea there in
clause 8, you chose clause 24 at the
end. Here you have made the provi-
sion. But in between what the Gov-
ernment has done is, another Lhing
has been thrust in. You have said:
“Every scheme and every rule made
under this Act....”. The scheme
will be different and the rule will be
different, The rule will govern the
scheme and the scheme will govern
the rule, and create confusion wors:
confounded in the administration of
this law., I would, therefore, submit
that some pattern must be followed.
In this case the Government could
have made this provision in clause 8
itself that the scheme shall be laid
before the Houses of Parliament. It
could have made this provision in
clause 8 also where the scheme has
been described. Why have we tra-
velled in this manner and came down
to clause 24 to make this provision?
I would, therefore, submit that who-
soever drafts these laws must also
keep it in mind that the drafting
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must be uniform, that a particular
pattern must be followed and that
it must be easy and simple for the
people to follow.

Shri K. N. Pande (Hata): Mr.
Chairman, Sir, I am standing to
support the Bill, There are two social
security measures which are already
in operation giving protection to the
workers, One is the State Insurance
scheme and the other is the Work-
men’s Compensation Act. In order to
meet the requirements of the Work-
men’s Compensation Act, there are
many factories which have got them-
selves insured against injuries sus-
tain:d by their workers in accidents.
When there is an injury sustained by
an employee it is the insurance rom-
pany which pays. They assess the
percentage of injury sustained. Simi-
larly, about 15 lakh people are cover-
ed by the State Insurance Scheme.
The scheme in the present Bill is
simply to protect the people under
this emergency period. This is an
emergency measure. The very Srst
clause asks the Central Government
to enforce the statute only when there
is a possibility of civilian casualties
due to external aggression, This
measure has been brought before the
House by the Ministry now because
there is the threat of Chinese aggres-
sion, If there is any bombardment
on any factory, it will cause injuries
not to two or three employees, as in
the case of ordinary accidents, but to
so many employees. Therefore, it
will be very difficult for the ordinary
employers to pay such heavy com-
pensation, This measure has been
thought of and brought before the
House in order to safeguard the inter-
ests of bath the employees as well as
the employers. Therefore, when this
Bill takes the shape of an Act, I am
sure it will be welcomed not only by
the employees but also by the em-
ployers.

While supporting the Bill, I want
to make one or two suggestions
which the hon, Minister should look
into. To whom doesg this Act apply?
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To workmen employed in any em-
pluyment or class of employment
which is, or has been declared to be an
essential service under rule 126AA of
the Defence of India Rules, 1962 and
to the workmen employed in any
factory as defined in clause (m) of
section 2 of the Factories Act, 1948.
Now the scope of the Bill is limited
to these two classes of people, In my
opinion, the scope of the Bill should
be extended to cover a liarger section
of the people, Because, in case of
bombardment, it will not affect only
those who are working in a factory;
it may affect those who are engaged
in road construction work also. Dur-
ing the period of emergency,
there will be bombardment, roads
and bridges will be damaged and re-
pair work will always be going on.
If workers engaged in such activities
are nct covered by the provisions of
this Bill. their interests will not be
safeguarded. I do not khow whether
they are covered under “essential
services”. I hope the hon, Minister
will look into this matter and clarify
the position, because there is some
confusion in my mind.

Coming to the Factories Act, all the
workers engaged in every factory are
not, strictly speaking, covered by the
Factories Act. It is applicable only
to those factories where the number
of workers is more than ten. Sup-
pose there is a small factory, which
is producing some essential commo-
dity required for war purposes, which
employs only six or seven workers.
‘What will happen to the workers of
such factories? Will they be covered
by this Bill?

Then I find from the clauses of the
Bil] that some of the small factories
have been exempted, depending upon
their salary bills for a month. It is a
good thing. But what will happen to
the employees of such factories? 1If
the Government says that even the
employees of the exempted factories
are covered by the provisions of the
Bill, the interests of those workers are
also safeguarded because they are
doing something for the betterment of



3195 Personal AUGUST 28, 1963  Injuries (Compensation 3196

[Shri K. N. Pande]

the country, for the defence of the
country, then I have no objection
against exemption. It is our bounden
duty to see that in case such workers
sustain any injuries or die, they or
their dependents should be adequate-
ly compensated under this Bill, when
it takes the shape of an Act. With
these suggestions, I support the Bill.

=t gor fag  (Fw) o mfas
AT AR, Wi s am ge awg ¥
T gt ww faw w1 oam &
Survival of the fittest Bill @m:ﬂfg&
a7 FifF A TOT ANFL § I FAIT
frar mar &\ oiEeE SER SifE
@ T AR F § SEH AT qF TF
o & & omm & < &Y gfmd §
o f digr aga WK AT A
& F # g wT R, 99 fog Az
faqr amar mr § Afew Y @@l S
qRE § T I @ 99RO
FFmfaa g whaw v
FE s faor wmar sw faad
gfagr Aol W wEE @ &F

FAa@ 7z 8 fF 5@ & o<
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qGE AT ? W F AL A1 Ay
& 1 29T YaT g S g6y S ¥ #2
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FqE argfea & 1 god foar & —

“Every employee or workman
to whom this Act applies or is
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subsequently made applicable,
except an employee whose total
wages for any quarter after the
commencement of this Act, has
never exceeded rupees fifteen
hundred”.

o1 & &7 oo T & FIE WY
TR | FRE@WIR A G FY FrE
¥ ogw diwq &, @rF W qTAT 9
FREWI F 99 TFEAT AT
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i N foar g W) dfvey oA F
FaT T T AT foFaT s

Shri Hari Vishnu Kamath: Mr.
Chairman, I am glad the Deputy
Minister has, by moving this Bill for
consideration, sought to remind the
House that there is an emergency in
force in our country, for it was only
a week ago that a senior member of
the party to which he has the honour
to belong, a member who was chosen
as the first speaker of his party on the
no-confidence motion, only the pre-
vious day, had tried to impress on the
House that there was no emergency
at all. It was symbolic of the aware-
ness of the ruling party, the degree of
a wareness of the ruling party, that
that senior member was chosen to
lead the debate from the ranks of that
party. Anyway, now I am glad that he
bhas trled in his own way to remind
the House, and through the House the
nation outside, that there is emergency
in force.

14 hrs.

We have, by now, got used to the
rule or the practice, may I say, of an
enactment being made in haste and
amended at leisure. This has been
the tale of this Parliament which has
been told so often in this House and
this Bill is no exception to that rule
or tale. The original Bill was passed
into law last December and within
eight months we have got an amend-
ing Bill. The statement of objects
and reasons says that under section 4
of the Personal Injuries (Emergency
Provisions) Act, 1962, the liability of
“an employer to pay compensation had
been removed and now this Bill has
been brought forward to rectify that
error. I do mnot know why any
thought was not given to this aspect
of the matter when the original Bill
was brought before the House and

976 (Ai) LSD—6.
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who was responsible for this kind of
remissness.

14.01 hrs.
[DR. SAROJINI MAHISHI in the Chair]

I will now try to invite the atten-
tion of the hon. Minister to certain
other aspects of the Bill. I find that
the malady of rather somewhat care-
less draftsmanship has still not been
completely cured and I would request
him to pay some attention to this
matter. Take only one instance. I
do not wish to take the time of the
House by drawing your attention and
of the hon. Minister to a number of
instances but I would draw your at-
tention to only one. In clause 2 and
in clause 7 there is a reference to dis-
ablement that might ensue from an
injury. In both these clauses the
word used is ‘disablement’, whereas
coming to the Schedule on page 13
you will find that the words used are
“percentage of disability”. It may
mean the same thing but in legisla-
tion, ] submit, we must be careful
as to the words that we use and there
must be consistency and identity bet-
w2en the words in the different parts
of the same Bill. It is wrong to use
one word, that is disablement in one
part of the Bill and another word,
that is, disability, in another part of
the Bill. I hope, it will be borne in
mind in future and it may be recti-
fied even now. I do not know if there
is some formal amendment to this
effect but the hon. Minister, on his
own, may rectify this mistake that
has crept in.

Coming to the other matters that
are germane to this Bill before the
House, may I invite the attention of
the House and that of the hon. Min-
ister to the statement of objects and
reasons. In paragraph 3 of the state-
ment we are told:—

“The premium payable by em-
ployers for compulsory insurance
will be collected at quarterly inter-
vals as is being done under the
Emergency Risks (Factories) In-
surance Act, 1962.”

If I heard the hon. Minister aright
when he moved for the consideration
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of the Bill and made a speech there-
on, he said that the premia will be
collected after the emergency is over.
1 could not quite follow what he said
and that is why I interrupted him
and asked him what exactly the point
he was making was. Here it is said
that it will be collected at quartely
intervals and in his speech he said
that it will be done after the emer-
gency is over. This must be clarified
when he replies to the debate.

There is another matter which
arises from the financial memoran-
dum on page 24. The hon. Minister,
naturally, is unable to assess or deter-
mine the extent of the liability. That
is perfectly understandable. The ex-
4ent of liability to pay compensation
will depend upon the number of cas-
ualties. God forbid, there will be
any casualties—but I can understand
the difficulty in this matter—among the
workmen covered by the Bill. The
memorandum says:—

“It is not possible to make any
worthwhile estimate of the likely
number of casualties as this depends
upon a very large number of un-
certain factors.”

Quite so. But in the very next sen-
tence he goes on to say:—

“The number of workers that
will be covered by the Scheme  of
insurancz will be about 6 million.”

I and my colleagues, I am sure,
would like him to tell the House how
this figure has been computed and
what industries, what factories and
what other establishments have been
taken into consideration for arriving
at this figure of 6 million.

Further on, he goes on to say:—
“Assuming that compensation
will be required to be paid to one

per cent of them....”

1 hope, there: will not be even 1 per
cent casualties, but because earlier
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he has said that it is difficult to assess
the number of casualties he says that
assuming that there will be 1 per cent
casualties—1 per cent means 1 per
cent of 6 million—the compensation
will be an average of Rs, 3,000 per
injury and he goes on to arrive at the
figure of Rs. 18 crores and takes the
administrative and agency charges as
Rs. 1 crore. 1 wish, he gives some
details of these figures when he re-
plies to the debate,

Two more matters and I have done.
My hon. friend from Goa who is an
eminent  surgeon, has very rightly
drawn the attention of the House and
of the hon. Minister to the rather con-
fusing and incomprehensible termi-
nology that has been employed in
the Schedule which sets forth the
various types of injuries that might
be sustained. I would invite the at-
tention of the hon. Minister to some
other matters in this Schedule which
have not been covered by my hon.
colleague from Goa,

May I invite the attention of the
hon. Minister to the very delightfully
vague words—I should not use the
word ‘delightfully’ in the matter of
injuries; but it seems to be rather very
vague and difficult for a layman to
understand. On page 15, under tha
heading ‘Other disabilities” for “Very
severe facial disfigurement” it is 100
per cent; that is, it is reguarded as
tota] disability, whereag certain other
imjuries which might disable a worker
have been awarded a percentage of 40,
50 or 60' and all that, But mere severe
facial disfigurement has been classed
as 100 per cent disability. I know,
facial disfigurement is something which
everybody would abhor and nobody
would like to suffer from himself or
herself. I do not know whether this
particular type of injury, facial dis-
figurement, having been classed under
total disability, will be applied wiih
different norms or criteria to women
and ‘men workers, because, I suppose,
a woman would regard severe facial
disfigurement of greater consequence
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to herself than perhaps a man might
or would.

Shrimati Vimla Devi (Eluru): Thank
you.

Shri Nambiar: Thank you for the
compliment to womanhood.

Shri Hari Vishnu Kamath: Whatever
it may be, I am glad that my Com-
munist colleague has been very res-
ponsive to what I have sajd just now
though I would plead with her that
some such laws should be enacted in
the big Communist countries of Russia
and China also,

I hope, the hon. Minister would
throw some light on this matter also
as to what is severe disfigurement and
what is very severe facial disfigure-
ment, Let him tell us what he means
by ‘severe’ and ‘very severe’, what
exact injuries he contemplates; whe-
ther he contemplates a nose chopped
off, a cheek mauled badly or lips
mauled badly or things like that. He
should tell the House what exactly he
means by ‘severe’ and ‘very severe'.

Then, there is one more thing. I
come to p. 17. We have got a rather
curious language used here. I do not
know whether jt is a printer’s devil.
It is: date of hearing attained. I do
not know what is the '‘meaning of say-
ing “date of hearing attained”. 1 can-
not follow what it is.

Shri Nambiar: It is a printer’s devil.

Shri Hari Vishnu Kamath: Let the
Minister throw light on that as to what
he means by “date of hearing attain-
ed”. There have been the cases of
total deafness. Look at the classifica-
tion made here—total deafness. We
have had the experience of that here
in this Houge, but of a different kind.

The next one is “Shout not beyond
3 feet”. What it is, audible, inaudible,
I do not know. That is not clearly
set forth. Here is the column “date of
hearing attained”. That is the head-
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ing of the column. Below that comes
“Shout not beyond 3 feet”. What shout,
what kind of a shout, I do mot know.
We have got different degrees of pitch.
I can shout a little louder than per-
haps the hon. Minister can and my
hon. friend Mr. Nambiar can shout a
little louder than myself. I am posi-
tive of that. I: should be defined. I
do not know whether my hon. friend
Dr. Gaitonde can anatomically and
physiologically define the pitch of the
shout, as to what shout is. It is:
shout not beyond 3 feet. They are
all so vague. And if any assessment
of the injury is based on this—God
forbid, who will be in power to de-
cide all these things—he will be an
arbitrary dictator to decide what shout
is, what kind of a shout is, shout not
beyond 3 feet, audible or inaudible
and all that. There is a question of
degree also. Then, it is mentioned:
Assessment of both ears used together.
What does it ‘mean, unless it means
neither ear should be plugged? We
normally use both the ears. There-
fore, it is unnecessary and redundant,
I do not think it is necesasry. Normal-
ly, we hear with both the ears; both
the ears are used. As a matter of fact,
the phrase is: “Friends, Romans and
countrymen, lend me your ears.” We
do not say: lend me your ear. I do
not know whether this “assessment of
both ears used together” is at all ne-
cessary. Therefore, I want to re-
quest the Minister to think of this.

Then, lastly, I come to p. 15 with re-
gard to this injury of defective vision.
Loss of one eye without complications,
the other eye being normalt—he per-
centage is 40. Then, below that we
have got: loss of vision of one e¢ye
with complications or disfigurement,
the other eye being nomal—the per-
1s the same, 40 per cent. The next
one, below that, it is: loss of vision
of one eye without complications or
disfigurement, the other ye being
normal—this gets only 30 per cont
The first one, the loss of one eye
without complication®gets 40 per cent-
and this one, the loss of vision of one
eye without complications or disfigure-



3203 Personal

[Shri Hari Vishnu Kamath]

ment, gets only 30 per cent. This is
rather anomalous to say the least.

Shri C, R, Pattabhi Raman: One is,
the loss of one eye; the other is, the
loss of vision of one eye. I will ex-
plain it, It is a technical matter.

Shri Hari Vishne Kamath: My point
is that it should get the equal per-
centage. Whether it is the loss of one
eye or it is the loss of vision of one
eye does not make any difference.
Madam Chairman, you are so learned
ang you can understand it.

Mr. Chairmaan: The Minister will
explain it.

Shri Hari Vishnu Kamath: I do not
want to cast a burden on you. What is
the difference between loss of one eye
and the loss of vision of one eye? I do
not know,

Therefore, while welcoming the Bill,
I believe the implementation of the
Bil] will bristle with so ‘many difficul-
ties as has happened with the Com-
pulsory Deposit Scheme. I hope this
scheme at least would go through and
not be attended by pitfalls and dangers
that overtook the Compulsory Deposit
Scheme.

Shri Radhelal Vyas (Ujjain): Madam
Chairman, I am glad that the Gov-
ernment has brought forward this mea-
sure. But I would submit that it is
not a very comprehensive measure, So
many things have been left out. For
example, if you refer to the Factories
Act, 1948, in the Schedule to this Act,
there is a list of notifiable diseases and
under the Workers Compensation Act
other diseases also are treated as
injuries resulting from an accident.
This has not been covered by the Bili
which is before us.

I would like to invite the attention
of the hon. Deputy Minister to a Gov-
ernment report, <«eport No, 18 of the
Ministry of Labour and Employment
with regard to the survey of carbondi-
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sulphide, hydrogen sulphide and sul-
pher dioxide. Of course, this was res.
tricted only to the survey of viscose
rayon industry in India. If you go
through it, you will find that the
workers, the labour, who are employ-
ed in such industries suffer from so
many diseases and their whole life is
ruined and their longivity is reduced.
They suffer from various diseases.
This survey report points out a num-
ber of diseases to which the labourers
are subjected.

Shri Priya Gupta (Katihar): You
mean trade diseases? Diseases due to
the trade in which the worker is em-
ployed.

Shri Radhelal Vyas: Yes. This has
been notified under section 9 of the
Indian Factories Act also. 1 would
like to know why these diseases have
not been coyered by the Bill that is
before us. There are ordnance fac-
tories where silver, lead and other
poisonous material are being invaria-
bly used.

Shri S. M. Banerjee (Kanpur): They
are occupational diseases They are
provided with safety measures,

Shri Radhelal Vyas: Even those have
been provided here. There are other
Acts also for them. For example, Gov-~
ernment employees are covered by
some other Act. But in spite of that
there is a provision which applies to
all the workers. Similarly, I subinit
that the provisions of this Bill should
be extended to include ihose occupa-
tional diseases. So, this is a lacuna
which should be ectified.

Shri Priya Gupta: There are explo-
sive factories in India where workers
have to inhale harmful gases whereby
workers become medically incapaci-
tated.

Shri Radhelal Vyas: I would just .ike
to say something about the diseases to
which the workers in various factories
are subjected. Even, take for exam-
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ple, the factories where carbondisul-
phide, hydrogen sulphide and sulpher
dioxide are being used ag raw mate-
rials. A survey was made by a eam
appointed by the Government, by the
Ministry of Labour and Employment
and this is what it shows. Only 270
worka s were examined and out of
th.. 45.5 per cent suffered from hezd-
ache, 35 per cent from chronic fati-
gue and 15.1 per cent suffered from
the loss of libido, that is. impotency.
They suffer even to that extent. I nave
not been able to understand, even with
regard to these factories, why Gov-
ernment has not been able to take
precautions which it ought to do.
What has the Govérnmen* done so far
to safeguard the health and the secu-
rity of the workers that work in such
factories? A number of recommendza-
tions have been made in this report.
I have not been able to understand
why Government should have takeu so
much time to implement those recom-
mendations. Almost cent er cent of
the workers are obliged to suffer froan
some occupational disease or the othcr
after some time. There ar2 n¢ proper
checks, and there are no proper pre-
cautionary measures provided tc safe-
guarq the interests of the workers and
to check the leaks and the drips in the
various factories which lead to various
diseases to which these workers are
subjected.

So, I would like to submit that Gov-
ernment should come forward in inhe
future with a comprehensive measure
to cover all such cases so¢ that full
compensation can be paid to tte wor-
kers, whether they be working in this
factory or that factory, or whether
they work in a factory concerned with
essential supplies or in a factory to
which the provisions of this Bill apply
only for a limited purpose. I would
submit that the provisions should ap-
ply to all the workers. For, fter
all, what is the object of this Bill?
The object is to safeguard the interest
and the welfare of the workers and to
provide for compensation in certain
cases. The same principle should ap-
ply to all the workers.
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So, I would submit that the cases
of occupational diseases menticned in
the Schedules to the Factories Act and
the Workmen’s Compensation Act
should also be covered by the Bill that
is before us.

Shri S, M, Banerjee: 1 fully agree
with some of the observations made by
my hon. friends. There are two ques-
tions on which I would like to throw
some light. The first is that th's parti-
cular Bill which was introduced after
the other Bill had been passed by this
House, should have covered all wor-
kers. The definition of ‘workman’
should be such that not only the face
tory worker wil] be covered, but even
those who are working in a casual
capacity wil] be covered, Unfortunate-
ly, the casual employees who are
employed for a specified peiiod for a
specific purpose will not be covered
by this Bill. This would mean that
all those labourers who will be em-
ployed in huge numbers by all ,hose
contractors who accept Government
contracts will be deprived of the ene-
fits flowing out of this particular Eill.
Suppose there is an invasion and
there is a bombardment, and suppose
a worker is injured, as a result of
the bombing, while he is engaged in
the process of constructing something
on a purely contract basis, or he is
engaged in the process of building
buffer walls or safety walls or in dig-
ging trenches etc. Then, what will
happen in that case? Thai ,ob of the
worker is for a specific purprse and
for a specific period of ten or fifteen
days only. What will happen to those
casual workers if they sustain injuries?
So, T would plead with the hon. Min-
ister to kindly include those emplovees
who are termed as casual workers
also within the scope of .bis Biil
Otherwise, the vast number of workers
who want to do their best, and who
are doing thejr best to defend this
country and who are prepared to sacri-
fice their lives also for the sake of
this country will be deprived of this
benefit of compensatign.

I would also plead with the hon.
Minister to include certain occupa=-
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[Shri S, M. Banerjee]

tional diseases. My hon, friend Shri
Radhelal Vyas has pointed out certain
occupationa] diseases affecting those
workmen who are working in the
ordnance factories. The hon. Minister
knows it very well that those people
who are making TNT, which is a parti-
cular material which is required for
filling the shells, becoms absolutely
paralytic after ten years of service,
and they start trembling in every
limb, because the fumes that come
out in that place compel them to
succumb to that sort of disease. What
will happen to those workers? Now,
the ordnance factories are on the
verge of expansion or they have al-
ready been expanded. When we want
to achieve a stage of self-sufficiency in
the matter of defence production,
when we are trying to manufacture
automatic weaponsg and all sorts of
other weapons required, conventional
and non-conventional weapons requi-
red for any war or to meet.any emer-
gency, naturally, those-ordnance fac-
tory workers also should be protec-
ted by some legislation. It would have
been better if the Workmen’s Com-
pensation Act had been amended so
as to make it a comprehensive Act
ctovering all cases of injuries includ-
ing war injuries.

Then, I would like to ask what will
happen to those middle class emplo-
yees who are working in the mercan-
tile offices. The experience in Cal-
cutta is that when a bomb fell in Cal-
cutta near the Cossipore area, those
people felt the necessity of such a
security. So, I would submit that
the provisions of this Bill should not
be merely confined to the workmen
as defined under the Workmen’s Com-
pensation Act or the Factories Act,
but should also be made applicable
to those middle class employees who
are working in various mercantile
offices.

I would request the hon. Minister
to kindly throw light on these two
points. 1 do not want to take more
time of the House. I welcome this
Bill. But I would only submit that
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it should not be confined to only a
handful of people, but it should em-
brace all persons, for, after all, this
is part of a total war effort in which
every man, whether employed or not
employed, whether in a factory or in
an office will do his best to see that
the country’s integrity is defended.

About casual employees, I would
only mention this that during the war
time a number of employees, in fact,
lakhs of employees will be employed
by the varsious employers, If they are
deprived of this concession, then it
will be a tragedy indeed. When they
wish to sacrifice, and when they do
sacrifice, and when they have got
every idea to sacrifice more and more
in the interests of the country, if they
are going to be deprived of this war
injury benefit, then it will really be a
sad commentary on this particular
legislation. So, I would request that
this Bill should be made applicable
to those persons also. In fact, I am
even in favour of this Bill being made
applicable to the Members of Parlia-
ment, because many Members of Par-
liament have volunteered to fight the
Chinese on the borders. I would go
a step further and say that it should
be made applicable to even Ministers
who unfortunately become casualties
either politically or otherwise; they
should also be given some sort of war
injury benefit.

Shri Kashi Ram Gupta: They should
pay premium out of their own poc-
kets.

Shri S. M. Banerjee: That is a diffe-
rent matter altogether.

After all, this Bill relates to per-
sonal injuries, If somebody is an
injured person, though the injury
may not be dua to war, or due to
bombs, then he should also be pro-
vided with some compensation, and I
would urge the hon. Minister to kindly
consider whether those Ministers who
have become casualties could also be
covered under this Bill.
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Shri C. R. Pattabhi Raman: At the
outset, I wish to express my grateful
thanks to the hon. Members for their
useful suggestions and for the interest
taken by them in this Bill.

With your leave, I should first like
to deal with Shri Nambiar’s points.
He was stating that the wider defini-
tion of workmen as contained in the
‘Workmen’s Compensation Act should
be accepted. If the scope is enlarged,
so much, then it will be extremely
difficult to apply the Act and to collect
the premia etc. However, power has
been taken to extend the Act to any
kind of employment by notification.
That is so far as his first point is
concerned.

Secondly, it is to be noted that no
employer can give compensation to
workers for war injuries, because the
injuries may be very extensive in a
calamity. The Workmen’s Compensa-
tion Act visualises only normal indus-
trial injuries. I did not expect that
my hon. friend Shri Nambiar would
have missed this point, namely that
the Workmen’s Compensation Act
really envisages normal industrial in-
juries only, and an insurance scheme
of an all-India nature of this kind
only can take note of this problem.

I thought he also referred to remote
parts. With planes flying at the
speed at which they are now flying
there will be very few remote parts
in any part of the globe if there is a
modern warfare on,

He also referred to casual labour. I
am afraid he has not understood the
‘wording of the Bill. Casual workers
would also be compensated from the
insurance fund. Only, the contractors
employing them for a period of less
than a month will not pay any pre-
‘mium.

Shri S. M. Banerjee: That is exactly
what I mean; they will do so to dep-
rive them of any benefit.

Shri C. R. Pattabhi Raman: What
Shri Nambiar was saying was just
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the opposite. He was referring to
casual labour. I am only answering
Shri Nambiar. And then there will
be difficulty also about collection.
Suppose a person is engaged for one
or two weeks by an employer. To
collect the premium will be a big
problem. As for employees in indus-
tries with a wage bill of Rs. 1,500 or
less a quartler, they also will be paid
from the insurance fund. He missed
the point. It is not as if those
workers will not be compensated.

Shri Kashi Ram Gupta said that
big industries will gain and small in-
dustries in remote villages, not affec-
ted by bombing, wil] have to pay for
the big industries. I thought I had
made it clear. The whole scheme is
this. Suppose there are four or five
factories in an area which the aggres-
sor or the enemy chooses to concen-
trate on. Those employers will be
completely wiped out. They won’t
be able even to pay the compensatiorn.
Therefore, what hapens is that it is
spread over the whole of India in
order that compensation may be
available all over India. It is an all-
India scheme. As a matter of fact,
smal] industries are exempted from
paying premium, although the em-
ployees will get the benefit. That is
the position. It was said that the
power of exemption should be there.
Clause 21, I thought, made it clear.

With regard to the provision for
compounding, Madam, as you are
aware as a lawyer, for example in
the Penal Code for an offence under
section 420, cheating, there is com-
nounding; for an offence under sec-
tion 405, breach of trust, there is no
compounding. It is found wmore in
the revenue and other provisions
at it facilitates realisation of money.
After all, what happens is in some
cases it is the money compensation
that is more important than a mere
punishment of the offgnder, because
the other party has to be taken into
account.
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Shri Kashi Ram Gupta: Punishment
also is in the form of money.

Shri C. R. Pattabhi Raman: I am
not going to take the time of the
House on this point. When the Law
Minister has an occasion to speak on
compounding, the rationale behind
compounding, he will be able to dilate
upon that. The point is there are
punishments where the burden is not
a penal burden. There is therefore
a provision for compounding.

Then, Dr. Gaitonde, for whom I
have great regard—he helped us on
the last occasion, though it was a
sister Ministry that was concerned,
with literature on the subject, he also
gave us an English book dealing with
this—he found the schedule amusing.
The schedule is taken from the Army
Regulations. Of course, he may say
that that is no excuse, that the Army
Regulations are wrong. I am only
stating that we are trying to preserve
a sort of......

Dr. Gaitonde: I was mot thinking
of those Regulations. I cannot believe
that the Army Regulations have such
a provision.

Shri Hari Vishnu Kamath: “More”
means two and more.

Shri C. R, Pattabhi Raman: He may
say that the Army Regulations them-
selves may be defective. We are
only trying to keep in form

Shri Kashi Ram Gupta: We cannot
have mathematical injuries.

Shri C. R. Pattabhi Raman: The
hon. Member must be aware that we
also have neutron bombs .

Shrimati Vimla Devi: And
tion bombs also.

radia-

Shri C. R. Pattabhi Raman: ......
bombs bursting forty-thousand feet
above. The whole scheme of warfare
is changing every day. Actually,
Madam, as y.u are aware, they now
have the most diabolical weapons
which burst sixty thousand feet
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above; and all the buildings are safe,
and all animals like cockroaches
which have some protection on the
back—I was on an Atomic Consulta- °
tive Committee, so I know something
about it—they are safe; only brea-
thing human beings are out; and if
they are within forty-two miles they
are lucky, because they die imme-
diately; the others die a painful, slow
death.

So we cannot envisage what will
happen in a warfare to come, because
we cannot fall in line with what has
happened in England in the last war.
That was a war fought with machine
guns, rifles and bombing. Modern
war is changing every day. There-
fore we have taken the Army Regu-
lations and are trying to keep in line
wi'h them., Dr. Gaitonde says “upper
limb lower limb”. I may assure him
that what is meant is limb. He asks
“Three limbs?” Technically, as a
doctor, I know that he is on much
stroager ground. I do not pretend to
have t-~ same qualifications that he
has. But it is just possible that
a person may lose four or five
fingers. I am not saying that it re-
fers to people with three hands. I
am not saying that such an absurd
thing is envisaged. But the princi-
ple behind the Schedule is that only
such injuries have been taken as in-
capacitate a worker either completely
or partially, preventing him from
earning his livelihood. And if any-
thing has to be done here we will
bear what has fallen from him,

He also referred to right and left
hand. I myself see the point in it.
There may be a left-hander. How
can we have a rule of thumb and say
“right hand, so much; left hand, so
much less”? Therefore, I wish to
assure him that such a difficulty can
be removed under power taken in
clause 23. We have made a note of
it. If I may say so with great res-
pect, that is a very valuable point
made by the learned doctor, because
I know his record in Goa, and we
have benefited much from his sug-
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gestions; he actually gave us a book
on the last war injuries when the
debate was on when a sister Minis-
try was dealing with this matter.

Shri Trivedi referred to five rupees

‘ a month for the children. This is

what they always get even in regard

to combatant ranks; a sepoy or any

army rank gets only five rupees per

child. In addition there will be what
is called a family pension.

Shri K. N. Pande who is a great
labour leader was referring to wor-
kers repairing roads and bridges. 1
want to tell him that under war-time
conditions such work will be notified
as an essential service. Besides, such
workers will in any case get a com-
pensation under the Personal Injuries
(Emergency Provisions) Act, to which
frequent reference has been made. It
is already on the statute-book.

Then Shri Trivedi referred to the
provision regarding schemes and rules
and he said that they should have
been in clause 24 and should not be
left to delegated legislation to be
placed later on the Table of the
House. It really makes no difference
as long as a provision in this re-
gard is there. It is quite common to
have such a provision as this. As the
Bill itself says, it is “not exceeding
two thousand rupees”. You will be
pleased to know that clause 8(5)(a)
says:

“make provisions regulating the
payment of the compensation
payable under this Act and the
Scheme, including provisions for
punishment by fine not exceeding
two thousand rupees”.

It is in the clause itself.

And then Shri Yashpal Singh was
referring to agricultura] labour. Such
workers will get compensation under
the Personal Injuries (Emergency
Provisions) Act like any other work-
ers. At present agricultural labour
daes not get the benefit of the Work-
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men’s Compensation Act, and that is.

precisely what we had in mind.

Then, Shri Kamath, with his usual.
erudition, was posing a number of
questions. Firstly, he referred to the.
number of workers—I think six mil-
lion workers. This is the number at
present employed in registered facto--
ries, mines, plantations and essential.
services. Then he went on to “severe”
and ‘“very severe” so far as the
Schedule is concerned—severe and.
very severe facia]l disfigurement.
“Severe” is that which may not in-
capacitate a worker from earning his
livelihood; “very severe”—these are
al] technical terms, I believe—is that:
which incapacitates a worker from.
earning his livelihood; that is he be-
comes more or less completely un-
employable.

Then he referred—quite rightly; we
are beholdren to him for that—to the
‘Date of hearing’. Actually it is a
misprint; it should be ‘Grade of
hearing’. I have taken note of it.

Shri Hari Vishnu Kamath: The
same word is used in the first column.
What is the distinction between this
‘Grade’ and that ‘Grade’?

Shri C. R. Pattabhi Raman: That
is the serial number. That ‘Grade’
is not necessary there.

Shri Hari Vishnu Kamath: It should
be ‘Serial Number’ instead of ‘Grade’.

Shri C. R. Pattabhi R :man: Shri
Radhelal Vyas referred to occupational
diseases. This Bill deals only with
war injuries; it has nothing to do with
occupational diseases.

I do not want to keep the House
longer. I have answered all the
points. I move.

Shri Hari Vishnu Kamath: 1 raised
a point about premium payable. He
said it would be recovered after the
emergency is over. In the statement,
it has been said “that it will be
recovered every quarter. Why this
discrepancy?
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Shri C. R. Pattabhi Raman: There
is also provision for advance payment
every quarter. The actual scheme of
the Bill is that the total amount of
‘premium payable by employers will
be fixed after the emergency is over
in the light of total liabilities, but
the employer will be required to make
advance payments against that every
quarter. The premium under the
Emergency Risks Insurance is also
‘being collected quarterly on account;
the actual rate of premium will be
fixed by Government in the light of
‘the liability ascertained later.

Shri Hari Vishnu Kamath: Dces this
Bill provide for that or will you make
a provision later on?

Shri C. R. Pattabhi Raman: Yes,
-provision for fixing premium later on
is there.

‘Mr. Chairman: The question is:

“That the Bill to impose on
employers a liability to pay com-
pensation to workmen sustaining
personal injuries and to provide
for the insurance of employers
against such liability be taken
into consideration”.

The motion was adopted.
Mr. Chairman: The question is:
“That clause 2 stand part of the
Bill”.
The motion was adopted.

Clause 2 was added to the Bill

Clause 3.— (Workmen to whom the
Act applies).

Shri Kashi Ram Gupta: 1 beg to
move:

(i) Page 3, line 18,—add at the
end—“except in a factory,
where the power wused is 7
H.P. or less”. (1).

(ii) Page 3, fine 20, add at the
end—
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“except in the case of an
open cast mine where the
depth of the mine does not
go below twenty-five feet
214 the total labour emp-
loyed does not go over
twenty-five persons, provid-
ed no power is being used
in the mines”. (2).

Mr. Chairman: These amendments
and the clause are before the House.

Shri Nambiar is absent.

=t wIE W T qWIRET S,
¥ gg St witeHew 2 W g S9&1 oo
W §o FagfE wfeasar §
qEdE ¥ # W w9 witene
Afrar g fv o wao o av 9o #
Sl 9T TRATT it §, S99 O
fear 9@ SwET 7z aTwd @ WE R
fs o7& s ¥ =1 fomm # s
Fgarar gz 3z fem et A
FW & | Tome ol SRy 2w
H gt § 1wl § wrei Sefeeaw ofar
T @ agl ae A A & mA H
sefegae ofar § st awarsdie 39 7
AU AT § Agl T Az BE feE
g FER T g &) @ qfiwe
gz fFazN o wao fto aw F
FREE § ITH 9—c HEHT w1 far
T § AR 77 Tl R F qcd @
WY § FFT Qo AT R0 FE FF
arad E fT § 90 TR FW F@ v
I § #R 92 99w T@ R oae F
TR AT I & | AfFT Qo FEDY W
| 19§ dfag = o

WF AT G AW WY F A8
fF 7@ a2 1 M O dEfai gam ¢,
N W B FERfal & mfas 9 §
FWOE qOF § ARG 1 ag
FI3 TG FAW AT TG GV § | &gy
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&|T F9T FT T3 BT FIW 91 F7 3
159 gaT gz & 5 omAE BN &
FIT T3 T SWIE G g § | ST
“HOAT ST AG T § griE wm
7 Al F A& FA 1 T faada
g ford framm 9 smFw
T Aol AW AT ] | 97 AW
qEa g 5 wog &1 @ & afEw w
frdz & v ot onr g9 avg & mfes §
AR f9a® agq A @ wrAEAT i
? 37T 991 it 37 A9z F AT gy
S @ AF gem o AfE T [ SAer
iy g g & 1 we ag B2 wifes
ITF I FH FW § I AT &AW
AR IR o I Aol F 99 =
oY § | Tfad W S 39 afaq
T AT g 7T I % ifasn
gt far &1 wg ERE €1 F A6
NI A & | e @F &
F o ST FT Saeq] FT W N T
Ffoargal #1 @ AN gg wATE
Ha fear 1

# A wgeT ¥ fagaw s fF
Iz 7z 39 fF 3z Fr@m w30 @feg
TREAR TR & Fax gar &
T @ H @ 2w ag g g
A S FREE § aegd a7
FW FAT & a8 ghET @ AR TR
av y a7 3¢ 1 Tgl a1 A9 R
& gt T wvraey A & fF gad #r
AT H A | i iR e faa
g fF F o weew fow i
o W LA A TR g gd 4
I q0OF § W@ faa T ama s
T {0 A gE @ guR a
fear 1 s F Ean a1 5 fawr a1
G FAT FIE A1 WAl & TEAT 74T |
o g9d 42 & fF o AWl #r g
I F ;A N vl TG @ AR afg
T AG TF TISET T W T AFR
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7g TFT AT FAT F GIHL F G
¥ GOy sHgr  FCT § AT 9w Ay
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@ 5 f sgomr &, =
AT T ) e w39

Shri C. R, Pattabhi Raman: I regret
I am unable to accept the amend-
ments. The scheme of insurance is
based on pooling of risks. Smaller
units have limited capacity to pay
compensation for war inquries. The
need of insurance in their case is
therefore all the more necessary.
However, small establishments are
already exempted under clause 9(1),
which excludes employers whose
quarterly wage bills do not exceed
Rs, 1,500. The amount of HP wused
cannot be a criterion for grant of
exemption. As the premium rates
based on the wages bill the amount of
premium to be paid by smaller units
will be comparativ.!; small and with-
in their capacity to pay. There °:s
therefore no justification for exempi-
ing any other class of factories or
mines.

Mr. Chairman: I ghall now put
amendments Nos. 1 and 2 to the vote
of the House.
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Amendments Nos. 1 and 2 were put
and mnegatived,

Mr. Chairman: The question is:
“That clause 3 stand part of the
Bill”,

The motion was adopted.
Clause 3 was added to the Bill.
Clauses 4 to 8 were added to the Bill.
Clause 9.— (Compulsory insurance)

Shri Kashi Ram Gupta: I beg to

move:

Page 17, line 32,—for “fifteen
hundred rupees”

substitute—“two  thousand five
hundred rupees”. (4)

Mr. Chairman: This amendment is
before the House with the clause.

ot FERE Tw g S,
7 wHEHe & & quoo &Y ST oo
g R fegm 2@ fr ow aww
@ AR A HERE S $ERO TR
o FQ § T7 I WROAET F FAL 7]
gar g @ =9 AR w3z R
foum@ & 7z q¥oo T & 7 F q¥oo
T FT ATE FIJ & a1 399 Tg AT
oA TEF WifF qo AR X TH
A @ Qoo T ¥ Hftw
T | Qo ¥ FH W FHCAT TI
O] AL T & | THHT A A7 §
fr area o fFly G AT 1 T
FIE A G Ao w1 qwlay afx
I AW ¥ dfFa T8 @A g AR
sz wfears &1 @ & A
QYoo F S Yoo FT AT AIfzQ
TAAT TEET EI AT A T | WR
foremT Y 247 & S|F FAT AL FAT
=rfeg 1
Shri C. R. Pattabhi Raman: I am
unable to accep’. the amendment, The

provision in clause 9 of the Bili,
exempting employers whose quarterly
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wages bill is less than Rs. 1,500 has
been made because in their case the
cost of collecting the premium and
administrative charges may be out of
proportion to the realisation expected
to be made. If this limit for exemp-
tion is raised, it will have the effect of
reducing the revenues expected from
the premiums and increasing the
liability of employers who are
insured. The present limit is, there-
fore, reasonable and may stand.

Mr. Chairman: The question is:

Page 7, line 32,—

for “fifteen hundred rupees”
substitute—
“two  thousand five hundred

rupees”. (4)

The motion was negatived,

Mr. Chairman: The question is:

“That clause 9 stand part of the
Bill”, !

The motion was adopted,
C.ause 9 was added to the Bill.

Clause 10— (Principals and
contractors)

Shri Kashi Ram Gupta: I beg to
move:
Page 8, line 29—

for “one month” substitute—
“¢two months” (5)

FuTT o7, 9 #Y OF wEN A
T A ARIRT & g, 1 qF qAE A
fr T@% mAIfas #2929 FH FA
T RN FT GEaeg hiFAT AR AT
Fawm ) ¥ T E, fomer wg
forrT w@ T g, W weR-fEw
2 &, ot g B 1 F A S
a7 Y # W ge daxd A A W
g\ fro & A av § s @wel
q¢ HE@sT F fag A SO
gt 2z & far o $RIT ¥ 9T



3221 Personal

FISFRFTAFAII AT | A€
FORA TAT FAT E 1 ag A wg
FFA A AT | oF T T T
a1 agT T AN & | A 9 F
e F Y qEIRT F Tz fawwa aqrs 2
& oa agelt 7 g 1 9z ager
1 @H ot A e ) zafwg o
At § greAn g fF 39 faw g g,
A IEHT qFSY FT FIAT FY A |
Iad forar @ 5 63 &7 AT SEEr
T T Wi} R I4¥ ager g
& frdaw w11 Fnean g 5 72 ammafe
R

T e el o 3 AR HE e
A, A agFm AT W@
gisHe FT A A F F 77 § F7 QA
7N FT fear o a9 oF wEE F
w faw & #afas fe § Favedf
%%%uz‘«ﬁ-rqamzt%w@%
F FO Q¥ AR F ager § Hfears
&A1 IR T fae A Ay & o #W
fear s, & mow § aga wers
grit, fomer Ao sae fog @m™-
T TG g 1 swfe wme #y gfee
¥, iffeFa @ wE = ¥ @ QA
Agw w7 fear smn

Shri C. R. Pattabhi Raman: The
Bill exempts contractors whose con-
tract is for a period of less than one
month. The workers of such contrac-
tors will however, be compensated
from the Insurance Fund for personal
injuries. The scope of exemption has
necessarily therefore to be kept to the
minimum as otherwise the burden on
the Fund and consequently on the
employers who are insured will be
correspondingly more. The amend-
ment may be rejected.

Mr. Chairman: The question is:

Page 8, line 29—

for “one month” suhstitute—
“two months”. (5)

The motion was negatived,
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Mr. Chairman: The question is:

“That clause 10 stand part of
the Bill”.

The motion was adopted.
Clause 10 was added to the Bill,
Mr. Chairman: The question is:

“That clauses 11 to 23 stand
part of the Bill”.

The motion was adopted.

Clauses 11 to 23 were added to the
Bill,

Clause 24.— (Scheme to be laid before
both Houses of Parliament).

Dr. L. M. Singhvi (Jodhpur): I beg
to move:

Pages 12 and 13, lines 37 and 1
respectively,—

for “before the expiry of the
session in which it is so laid
or the successive sessions
aforesaid”,

substitute “before the expiry of
the session immediately fol-
lowing the session in which
the aforesaid period of thirty
days is completed”. (6)

The amendment is self-explanatory.
I do not have to add anything to it.

Shri C. R. Pattabhi Raman: I have
already indicated that I am not able
to accept it.

This clause has been drafted on the
lines of section 3(7) of the Emergency
Risks (Factories) Insurance Act, 1962
and section 3(7) of the Personal
Injuries (Emergency Provisions) Bill,
1962. No change is necessary.

Mr. Chairman: The question is:

Pages 12 and 13, lines 37 and 1
respectively,—

for “before the expiry of the ses-
sion  in which it is so laid or the
successive sessions aforesaid”,
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[Mr. Chairman]

Substitute “before the expiry of
the session immediately following
the session in which the aforesaid
period of thirty days is com-
pleted.” (6).

The mo:ion was negatived.

Mr. Chairman: The question is:

“That clause 24 stand part of
the Bill.”

The motion was adopted.
Clause 24 was added to the Bill.
The Schedule

Shri C. R. Pattabhi Raman: I beg
to move:

(i) Page-13, line 12 and wherever
it occurs,
for “disability”, substitute “dis-
ablement”. (7).

(ii) Page 17, line 6,—
(i) omit “Grade”;

(ii) for “Date”,
“Grade”. (8).

Shri Hari Vishnu Kamath: In the
course of his reply to the debate, the
Minister forgot to elucidate the other
two matters to which I had referred
earlier, possibly because he was in
a hurry to get through. His lunch
has been delayed, I think, and perhaps
all of us are feeling a little hungrier
than when we started to consider the
Bill.

substitute

I referred to defective hearing and
defective vision on pages 15 to 17 and
requested him to throw some light on
the rather obscure expressions “loss
of one eye without complications”
and “loss of vision of one eye with
complications”. What difference does
it make when you lose one eye or
the vision of one eye, so far as the
person is concerned. In my humble
judgment, he should be awarded the
same percentage, that is 40. When
both eyes are lost, it is 100 per cent,
and when one &ye is lost it should be
50 per cent mathematically speak; it
may be even more.
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About defective hearing, I wanted
to have connotation of the word
“shout”. What is the norm of shout-
ing? The word has been used by both
benches. Not merely the word,
shouts have been very common from
both sides. Whose shout is the
norm—the Prime Minister’s shout, or
the hon. Members’ shout or the Deputy
Minister’s  shout? It says “not
beyond three feet”. I do not think
anybody suffers from that disability
here; otherwise, shouts going on here
would not have been audible that
side and vice versa. Our hearing is
not so bad I think. We have taken
cognizance of shouting. He may
throw some light on these points.

Shri C. R. Pattabhi Raman: I can
assure the hon. Member of the res-
pect I have for him. We come from
the same college from Madras. He
always speaks, he never shouts.

Shri Hari Vishnu Kamath: Very
good. I am glad.

Shri C. R. Pattabhi Raman: But it
is a technical affair. There may be a
timbre in the voice. As you are
aware, great speakers, even when
they whisper, would be audible at
the end of the hall. It is calculated in
decibels.

14.48 hrs.
[MR. DEPUTY-SPEAKER in the Cheirf

As for defective vision, as the hon.
Member is aware, in playing some
games, cricket for example, if the ball
comes right on the eye, if there is no
complication, the eye is just removed
and you have a glass eye. The other

‘eye is not affected. But sometimes,

complications may make it necessary
to remove the other eye also, in
order to prevent septic conditions
etc., or if it is a spreading injury. Or,
in football, while heading, the strap
may hit the eye and it may be
damaged, and vision may be lost. So,
the wording is “loss of one eye with-
out complications, the other eye being
normal”, and “loss of vision of one eye
with complications or disfigurement,
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the other eye being normal”. Vision
may go and there is dim or defective
vision, while in the other case there
is loss of the eye altogether. It is
a technical thing. I have satisfied my-
self with regard to its correotness.

Shri Hari Vishnu Kamath: Loss of
vision means complete loss. It does
not say partial.

Shri C. R. Pattabhi Raman: The
percentage is given. There may be
loss of vision in the sense that he has
lost the benefit of the normai effec-
tive vision he had before the injury.
We are not dealing with the ordinary
question of occupational injury. These
are war injuries where more than
one person are concerned. These are

conventional expressions used in
army regulations.
15 hrs.

Shri Kashi Ram Gupta: When are
you going to enforce it? Will you
enforce it when the war starts actual-
ly or even during the emergency?

Shri Hari Vishny Kamath: On a
point of order. If I heard him right,
he referred to army regulations which
may be accumulating dust somewhere.
But the Minister should not take
shelter behind the army regulations.
Let him bring them and explain to
us what it means. It is not enough
if he says it is so in the army regula-
tions. They are not gospels for us or
Veda vakya for us. We can question
the army regulations if they are bad
in law or bad in form and if we can-
not understand them. We can amend
them. He referred to the loss of
vision and said that it was to the
extent of 30 per cent, Here it does
not say partial vision. It says here:
loss of vision. So, it is not like that.
It means that one eye is gone and
the other eye remains in tact. To
take shelter behind the army regula-
tions may be good for him but not for
us. We cannot accept the army
regulations if they are obscrue and we
cannot take them automatically and
put them here without giving thought
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to the matter. Then again it is com-
ing from the Ministry of Labour and
Employment and Planning and not
from the Defence Ministry. Were it
from the Defence Minister, we could
have asked him to produce the army
regulations. Now, the hon. Deputy
Minister should have been prepared
to bring these army regulations and
convince this House why this has
been used automatically without any
thought being given to the matter.
We have not been convinced at all of
the percentages allowed for the loss
of one eye without complications and
for loss of one eye with complica-
tions. There is disparity in the per-
centages and there is discrimination
shown. 1 think it should not have
been done. The percentage should be
50. If not, in any case, both should be
classified as 40 per cent at least and
not as 40 per cent in one case and 30
per cent in another case. The explana-

- tion is halting and lame and I am

sorry to say that this is not the way
to treat the House. Let him bring the
army regulations and show to wus.
We shall try to understand them and
get them amended, if necessary.

Shri C. R. Pattabhi Raman: Mr.
Deputy Speaker, I will not say whe-
ther it is lame or not; I will not use
any adjective. I am only saying this.
‘We are now talking of loss of normal
vision. There is a war injury that
takes place. Loss of vision without
complications is one category. Loss of
vision without complications or dis-
figurement that is what is stated here.
We can also think of women workers
involved in these factories. My
friend is entitled to comment on the
percentages. He may consider them
in adequate or unjustified. I have
only said that it is pari materia; what
is available to us so far as this is
concerned has been given. The only
comparable thing is a group of peo-
ple in an army getting injury. It is
war risk injury applicable to civilian
population working in factories. It
is pari materia; nothing more nothing
less. We are having,this now and we
have enough provisions to change it
as circumstances arise.
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Mr. Deputy-Speaker: The question

is
(i) Page 13, line 12 and wherever
it occurs,
for “disability”, substitute “dis-
ablement”. (7).
(ii) Page 17, line 6,—
(i) omit “Grade”,
(ii) for “Date”, substitute “Grade”,
(8).

The amendments* were adopted.

‘The Schedule, as amended, was added,
to the Bill.

Clause 1, Enacting Formula and the
Title were added to the Bill.

Shri C, R. Pattabhi Raman: Sir, 1
beg to move:

“That the Bill, as amended, be
passed.”

Shri Kashi Ram Gupta: Sir, the
-point I raised has not been answered.

Mr. Deputy-Speaker: He has refer-
red to the calculations; he said that.
"The question is:

“That the Bill, as amended, be
passed.”
The motion was adopted.

Shri Kashi Ram Gupta: At least
now, Sir, let us know whether appli-
-cation of this Bill will be only when
the actual emergency arises or even
from the present.

Mr. Deputy-Speaker: We have gone
to the next business. He gave a
reply. .

Shri Kashi Ram Gupta: He has not
given a reply to this point.

1506 hrs.
‘SPECIAL MARRIAGE (AMEND-
MENT) BILL

The Deputy Minister in the Minis-
iry of Law (Shri Bibhudhendra
Mishra): Sir: 1 beg to move:

“That the Bill to amend the
Special Marriage - Act, 1954, as

passed by Rajya Sabha, be taken
into consideration.”

Sir, this Bill provides mainly for one
clause which seeks to amend section
4 of the Special Marriage Act. One of
the conditions of a valid marriage,
as will be seen from that section, is
that the parties to the marriage must
not be within the degree of prohibit-
ed relationships. Normally, the posi-
tion is that marriages under this Act
are between different communities or
tribes or groups. But cases may arise
of marriage between persons belong-
ing to the same community or tribe
or group who want to marry under
the provisions of the Special Mar-
riage Act. In that case, at present if
they belong to the prohibited degrees
of relationship, marriage between the
parties will not be permissible. If
you turn to the analogous provision
in the Hindu Marriage Act, it will be
seen that section 5 also prohibits
marriages among persons belonging
to the prohibited degrees of relation-
ship but there is a provision that
such marriage is permissible if there
is a custom that permits marriage.
So that if a custom permits marriage
between two parties, marriage is per-
missible even within the prohibited
degrees of relationship.

The object of this amendment is
to provide that if custom permits mar-
riage between two parties, the mar-
riage will be permissible under this
Act also. It does not matter whether
they belong to the prohibited degrees
of relationship. It is wellknown that
in South India marriage between close
relations is permitted under the per-
sonal law. These marriages take
place under the Hindu Marriage Act.
But supposing the parties thereto
want to marry under the provisoins
of the Special Marriage Act, such a
marriage will not be permitted because
they would fall within the prohibited
degree of relationship. To avoid such
difficulties, it is proposed to bring
custom also under section 4 of the
Special Marriage Act.

*In view of amendment No. 7 to
On page 15, line 6,—for “disabilities”
correction of a patent are not under

the Schedule adopted by the House,
substitute “disablements”, as
the direction of the Speaker.
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In this connection, I would refer to
the explanation given ia the amend-
ing Bill. It says that custom in rela-
tion to a person belonging to any
tribe, community, group or family
means any rule which the State Gov-
ernment may, by notification in the
Official Gazette, specify in this behalf
as applicable to members of that
trible, community, group or family. It
is well known that when parties go
to a court of law, the burden of prov-
ing a custom falls heavily on them
and at times it becomes very difficult
to prove the existence of a custom,
not to speak of the time and money
involved in going to a court of law.
Therefore, this is the first Bill where
we are trying to insert a provision
whereby we want the time of the
party as well as the court not to be
wasted. We have provided that cus-
tom in such a tribe or community or
group shall be notified by the State
Governments. Therefore, the burden
of proof would not fall on the parties
at all. I think it is a salutary clause
so that the burden of proof of proving
a custom will not fall on the party nor
will time and money be wasted. The
custom  prevailing in the different
areas among the different groups and
communities will be notified by the
different State Governments. I think
it is an experiment worth making.

In fact, many commentators of
Hindu law have commented that in a
vast country like this, inhabited by
people of different groups and com-
munities, whose ways and custom
differ from community to community,
the prevailing custom in  different
parts of India should be notified, so
that there cannot be any doubt or
dispute about it. We are trying,
therefore, for the first time to authorise
the State Governments to publish in
their official gazettes the customs
that is prevalent among the different
tribes or communities so that it will be
advantageoug to the parties
concerned,

With these words, I move that the
Bill be taken into consideration,

976 (Ai) LSD—7.
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Mr. Deputy-Speaker: Motion moved:

“That the Bill to amend the
Special Marriage Act, 1954, as
passed by Rajya Sabha, be taken
into consideration.”

Shri U. M. Trivedi rose—

Shrimati Vimla Devi (Eluru) rose—

Mr. Deputy-Speaker: Let the hon.
lady Member have precedence.

Shrimati Vimla Devi: Mr. Deputy-
Speaker, Sir, I am glad to rise to
speak about this Bill because the
Government have brought forward
this amendment, and I rise to sup-
port it. Under the Hindu Marriage
Act, there is a clause which prevents
marriages between closely-related
persons which is based on
scientific knowledge. I think in
1955 they brought forward the Bill.
Earlier, the Government ignored the
customs which are prevalent among
some tribes and some communities.
So, it had to bring in an amendment
providing that marriage between
closely-related persons can take place
provided there is a custom in the tribe
or community. So, it looks that the
Government could not ignore the
practice of a community or tribe,

In the Special Marriage Act, a
clause prohibiting the marriage bet-
ween closely-related persons is there,
and now this amendment seeks to pro-
vide for such persons to get married
provided there is such a custom in the
community, and thus the benefit is
given to intending married couples.

Scientifically it may be true, and it
is true also, that marriages between
closely-related persons have got evil
consequences. But in spite of science,
in spite of scientific knowledge, with-
out spreading the scientific idea to the
people, the people try to follow their
customs, and without a  scientific
knowledge, the people Jpractise these
things. But the scientists themselves
who advocate this theory fall victims
to the same problem and they want to
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[Shrimati Vimla Devi]

get married to their own first cousins
or other closely-related persons. I sup-
port this amendment because such per-
sons, not ruled by any Act or by any
science, emotionally get involved by
choice or by custom and they cannot
be barred under the Special Marriage
Act. So, for this reason, I surport the
amendment.

I take this opportunity to speak
about customs also, especially about
the evil customs. I think it will be in
place to talk about them. Government
with their scientific knowledge, have
made a provision in the Special
Marriage Act and the Hindu Marriage
Act preventing marriages between
prohibited degrees of relation-
ship, that is, closely-related per-
sons. But the Government has not
done anything to implement it. Gov-
ernment passes so many laws and Acts
but it does not do anything to im-
plement them. That is the fate of the
country now. The only thing that
Government is capable of implement-
ing is to collect taxes from all the
poorer sections and middle classes and
letting off the rich classes. But ever
since they have said in the Special
Marriage Act that marriage between
closely-related persons should not be
done—I think the Act was passed in
1954—they have not done anything to
educate the people not to get married
between closely-related persons. I
know many such cases. I come from a
community where the evil custom pre-
vails. I am a victim of that also, be-
cause my husband, though he is a
“~ctor, fell vietim to this custom—by
choice and not by custom.

Shri P. Venkatasubbaiah (Adoni):
Marriages are made in Heaven!

Shrimati Vimla Devi: I dc not agrec
"thit. T come from a community
where, if a girl should be given to
some other boy when there is an
uncle’s son or an aunt’s son, it is con-
sidered to be an actual sin. Actually,
before 10 years, the girls used to be
married to their first cousins. But
now the people are being educated a
little, bit, not by the Government’s
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efforts but by the women’s organis-
ations. I must thank the women's or-
ganisations for this, because for the
last 17 years we have been propagat-
ing this cause, though it was against
the popular sentiment, I remember
when I was very young—when I was
a 17-years girl— I participated in this
propaganda. A batch of college girls
used to go from door to door, saying
that mirriages between closely-related
persons is bad; we were practically
chased away from the houses without
being heeded. The women in the
households used to consider us foolish.
But it is a good thing. But then the
Government has not done anything to
make people realise that such mar-
riages are bad. Scientists and scienti-
fic knowledge say that such marriages
have got evil consequences.

I also know many married couples
who have suffered because of the mar-
riage between closeiy-related persons.
I have seen abnormal children being
born to such persons—children with
roving eyes, children with a leucoder-
mic body, children with loss of limbs
and such other abnormalities.  Such
abnormal children are born. In every
village such thingsg happen. The en-
tire lot of people of the village realise:
that such marriages are bad. Now,
they do not go so eagerly to get them-
selves married between first cousins.
If the Government take steps to edu-
cate the people scientifically in thes=
matters, it would be good. But be-
cause this is an illiterate country. the
Government cannot bring satisfactory
results by laws or Acts, but it should
take greater efforts to propagate
this knowledge among the people, by
visual education, by documentary films
or posters. I have not seen one single
poster about this. 1 do not remember
to have seen any one documentary
film about this. Tt is not very costly
far the Government to take document-
ary films on this, because from the
actual living examples they can make
very good documentary films and then
propagate this knowledge among al?
the people.
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But, as I said, I support this Bill.
Personally, I do not advocate such
marriages. But there are customs and
practices among the communities and
they cannot be ignored. You cannot
prohibit such marriages without taking
the prictices into  consideration. If
you prohibit, either by law or by now
law, thay will stili lead a married life.
So, you should not bar those people
who by choice or by custom get mar-
ried to their first cousing, or closely-
related persons.

So, this amendment is welcome for
the present, but I strongly urge the
Government to take immediate steps
to educate the people not to have such
marriages.

Shri U. M. Trivedi (Mandsaur): Mr.
Deputy-Speaker, Sir, when I heard the
hon. lady Member I got an impression
that she was going to oppose this mea-
sure but, probably, having fallen a
victim to it she could not dare to say
that this is not a good measure.

1 say, Sir, to begin with, that there
was no need to embody this provision
in this particular type of Bill. The
Special Marriage Act has been made
for those who have been considered
themselves to have become big refor-
mers, leaders of society, leaders of
those who have conceited ideas that
they know things better than
anybody else, who hoot down
Hinduism, who hoot down any religion
and who do not look upon religion as
something sacrosanct. It is for them
that this Special Marriage Act was
passed. How is it that these
persons, these so-called reformers,
want to stoop so low as to consider it
necessary to follow a custom, a reli-
gious custom, a communal custom or
a tribal custom. The Special Marriage
Act was put on the statute-book for
those who do not belong to any parti-
cular religion or those who do not pro-
fess to be belonging to any particular
religion. Now it looks incongruous that
it is such people who want to have
custom, the custom of marriage among
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them. If they have a custom they will
certainly marry according to that
custom, If they are Hindus they will
perform the marriage according to the
Hindu custom. There is nothing
wrong in performing the marriage like
that. If they are Muhammedans the
Muhammedan custom will be follow-
ed, If they are Christians, the Chris-
tian Marriage Act is on the anvil and
the Christians have been crying hoarse
that they must have their custom.
Everybody wants the custom to be
followed. For what purpose? To pro-
tect themselves for having done a
wrong thing. Unfortunately, this
country which talks of morality is the
one and only country where incest has
not vet been declared to be an offence.
Anywhere else in the world incest is
an offence, but incest has not been
declared an offence in India. And,
here we are saying that we want to
perpetuate a scientifically wrong pro-
cess and a morally wrong approach.

Sir, generally, among the Hindus—
leave aside the custom pertaining in
some parts of South India—it was al-
ways considered derogatory, most de-
rogatory and most heinous, for any
man to conceive of an idea of marry-
ing his own sister—sister in that sense
includes maternal uncle’s daughter,
paternal uncle’s daughter or aunt’s
daughter. To marry a sister like that
was considered most abominable in
North India. In North India nobody
would conceive such an idea.

Shrimati Vimla Devi: In North India
also in some parts there is that prac-
tice. -

Shri U. M, Trivedi: I would like to
know which are those parts where this
practice obtains

Shrimati Vimla Devi: Amongst

Parsis it is there,

Shri U. M. Trivedi: Parsis are not
Hindus. I am talking of Hindus.

.
Shrimati Vimla Devi: He mention-
ed about South India and North India
and that is why I am pointing out this.
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Shri U. M. Trivedi: I am talking of
Hindus only; the hon. lady Member
forgets that.

Dr. Mahadeva Prasad (Maharaj-

ganj): This law is not meant only for
the Hindus,

Shri U. M. Trivedi: This law is
meant for anybody who is non-Hindu
also. What I say is, Parsis can marry
according to the Parsi Marriage Act.
There is nothing to prevent them from
marrying under that Act. This Act is
meant for those who have risen very
high, those who have risen above the
level of ordinary society. It is these
people who are talking of custom now.
Sir, once a man changes his tribe,
once a man changes his religion, he
does not belong to any tribe. He is a
big man having no tribe or religion
about him. To give protection of cus-
tom to such persons is really deroga-
tory to them. At the same time, what
I fee] is that it is most humiliating to
the conceptions of incestuous mar-
riages. It is very derogatory on scien-
tific lines also. Endogamous marriages
are considered to be those marriages
which used to be performed in the
olden uncivilised days. Now data is
available to indicate that endogamous
marriages bring about prolific number
of children. We all want to have
family planning. We do not want to
have many children. Yet we are
allowing by this methoed that there
must be numerous children. We must
guard against that. So, in these days
of modern ways of thinking it appears
to me to be very incongruous. What
data is available? I would request the
hon. Minister to lay the data available
on the Table of the House. What is
the data which has led him to suggest
that this amendment has become
necessary? Has there been a demand
from those who have married under
the Special Marriage Act? Are there
a number of applications pouring in or
any petition made to the Parliament
that conditions exist, that the poor
people who got “ themselves married
under the Special Marriage Act have
suffered some sort of ignominy or they
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are facing some difficulties, and there-
for they want to have marriages
solemnised between those who are
within prohibited relationships?

Sir, what is being done is, what has
been a measure of reform has been
rooted out completely from the sta-
tute-book by this provision which is
being inserted now. Every law must
be so made that it must fit in with
the desire of the society for which it is
made. That is the fundamental prin-
ciple of law, and that fundamental
principle must always be there iR
cases where they effect social legisla-
tion.

‘What do we find in this social legis-
lation? This is a sort of a domestic
affair between a man and woman. No
demand of any particular community
is before the House or before the pub-
lic. No such demand has been made
known to the public, and yet this mea-
sure has been brought. Is it to satisfy
some particular gentleman or lady who
has been affected by this marriage and
that marriage is being regularised by
this as otherwise it might produce,
what we call, illegitimate children? If
that is so, you could have passed a law
for legitimising those children. I will
not stand in the way of that. A wrong
done could have been corrected like
that. But to make a general law for
the purpose of satisfying the whims
and pleasures of a few is not the
function of this House. This House
sits here for the good of the whole
country and not for satisfying the
whims and pleasures of a few who
have fallen from the righteous
path. Therefore, Sir, I do oppose the
amendment that has been suggested
and I say that it is not commensurate
with the present sentiments obtaining
in our country. i

Then, there is an explanation added
to it which is worse than the mea-
sure itself. The explanation says:

“In this section, ‘custom’, in
relation to a person belonging to
any tribe, community, group or
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family, means any rule which the
State Government may, by notifi-
cation in the Official Gazette, spe-
cify in this behalf as applicable to
members of that tribe, community,
group or family:"”

Who will decide this? Who will make
this application? How is the Govern-
ment going to decide what rule will
apply to which tribe? What are the
different castes that wil] be coming
before you? Will the Chaubes of
Mathura make an application? Will
the Nagar Brahmans of Gujarat make
an application? Will the Kayasthas or
the Khares or the Srivastavas or the
Mathurs make an application?
‘What are the particular castes that
will make this application? By wvir-
tue of that application, you will
make a rule or law, embodying that
particular custom obtaining in that
particular caste or community. This
is giving too much of powers in the
hands of a few persons who may
claim to be the leaders of their com-
munity, make an application and
then make this applicable to one and
sundry, because there is no limitation
put upon it. I say this explanation
is itself absurd. I think there was
never an instance where any Minister
of this Government had the guts to
come before the House and admit the
mistake. Because, I remember on nne
occasion, the most absurd law was
brought before the House and until
the Secretary of the Ministry sent a
chit to the Minister, he was insisting
that the law was good. Similarly, all
that I can say with all the emphasis
at my command is, even though it
may not go down the throat of the
hon. Minister—I know he will be
hard-headed enough not to listen to
what I say, but I do pray to him to
listen to me—that in the name of
this House, for the betterment of our
country he should realise that this
explanation is absurd in the extreme
and that thig law should not be made
into law.

Mr. Deputy-Speaker: Since the time
allotted for this Bill is one hour, I
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would request hon. Members to be
brief.

Dr. Sarojini Mahishi (Dharwar
Nprth): The Bill to ameng the Spe-
cial Marriage Act of 1954 is before
the House. This Bill seeks to make
an amendment in section 4 of this
particular Act and thug make some
room for particular customs and
usages prevailing in different parts of
the country among different tribes
and communities. Section 4 of the
Act says:

“Notwithstanding anything con-
tained 13 any other law for the
time béing in force relating to
the solemnization of marriages, a
marriage between any two per-
sons may be solemnizeq under
this Act, if at the time of the
marriage the following conditions
are fulfilled, namely:

(a) neither party has a spouse
living;

(b) neither party is an idiot or
a lunatic;

(c) the male has completed the
age of twentyone years and
the female the age of eigh-
teen years; -

(d) the parties are not within tke
degrees of prohibited rela-
tionship;....”

This particular clause which is in-
tended to be introduced in section 4
of the Special Marriage Act nas not
been introduced there. According to
the Hindu Mariage Act of 1955, this
is there in section 5. Section 3 of the
Hindu Marriage Act defines what a
custom is. It says that the expres-
sion “custom” ang “usage” signify
those which having been continuously
and uniformly observed for a long
time have obtained the force of law
among Hindus in any 1local area,
tribe, community, group or family.

The question now feor consideration
is: what is meant by the prohibited
degree of marriage. If the parties to
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a marriage get married within the
prohibited degree of relationship, the
marriage will not be consideredq as
valig and thep arises the question of
the legitimacy of the children and
the claim to inherit property. So, the
question of the prohibited degree of
marriage has become a bit ~ompli-
cated. I do not know how far it has
been made clear in the Hindu Mar-
riage Act of 1955.

According to the ancient law-givers,
this particular degree of prohibited
relationship  was considered as
seventh generation from the father’s
side and seventh generation from the
mother’s side. The grahyasuthras did
not place great reliance on this;
neither the grahya rituals made a
mention about this particular pro-
hibited degree of marriage, which is
called Sapinda relationship. The
Sapinda relationship was defined by
the ancient law-maker Gautama and
he said that up to the seventh genera-
tion from the father’s side and fifth
generation from the mother’s side
would be included in the prohibited
degree of relationship. But there are
others also, specially mediaeval
writers of law, who were very much
keen and who were very much en-
gaged in defining what the Sapinda
relationship is. Some of the mediaeval
writers have mentioned that this pro-
hibited degree of marriage will ex-
tend up to the seventh generation
from the father’s side and fifth gene-
ration from the mother’s side.

IR GRIAT, FEF
CISCHREE R L

Some of the mediaeval writers of law
have also expressed the view that the
Sapinda relationship, the validity of
the marriage, the legitimacy of the
children and the claim to inherit pro-
perty etc. will come into force and
can be taken into consideration only
where a marriage has taken place ac-
cording to the.form of marriage re-
cognised by the writers of Smriti and
the commentaries thereon.
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EICIECSECILTRIE IS LIE; ol

TPEET THETET TUTIIETSHINT : )
There are the eight types of marriage
that are recognised by the Smriti
writers and Manu and Yagnavalkya.
The former four were considered as
superior and the validity of the mar-
riage and the legitimacy of the child-
ren was not questioned in those types
of marriages, whereas in the latter four
types, Sapinda and Gotra never arose
because Gandharva, Raksasa, Paishach
and Asura were considered as inferior
to the former four types of marriages.
Therefore, the question of Sapinda
has always been, so to say, a contro-
versia] subject with many of the
writers of law and the later commen-
tators also.

I do not know how far the Sapinda
relationship has been definitely defin-
ed in the Hindu Marriage Act of 1955.
If we are going io base our know-
ledge of this particular prohibited
degree of marriage upon the definition
of Sapinda relationship, which is also
not very clear and for which we have
to depend upon Gautama, Apasthamba,
Manu and Yagnavalkya, I do not know
how we can base this amendment of
ours on our uncertain knowledge of
this very issue in the Hindu Marriage
Act also. Since we are making a
reference here to that particular
degree of prohibited relationship
which has been defined in the Hindu
Marriage Act, I say that one mistake
cannot be corrected by another mis-
take, or one certain, thing cannot
come out of something which is rather
uncertain. No doubt, times are
changing, the demands of society are
changing, the socal changes and econo-
mic changes are there, and we

find that even from the time
‘of the ancient law makers
the ancient writers, the mediaeval

writers and thereafter the commenta-
tors came to comment upon and inter-
pret these particular aphorisms and
sutras that were enunciated by the
old smriti writers and there were
some changes. As my hon. friend,
Shrimati Vimala Devi has stated
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today, in South India we find marri-
ages between a bridegroom and his
maternal uncle’s daughter or his
paternal aunt’s daughter, which is
considered as valid, even though it is
not considered as valid in other parts
of India. It is purely due to custom,
and Mitakshara was interpreted in
different parts of the country at differ-
ent times in different ways, and that
is why we find these conventions and
usages prevailing in different
parts of the country.

Now, the entire question f con-
sanguinity depends mainly upon the
partaking of the funeral cake by the
forefathers. Therefore, this was called
Sapinda relationship. Many of the
puranas, specially Matsya purana,
Vishnu purana and Markandeya
purana, in course of time, dealt with
these things at greater length, because
the idea of sin and meritorious ser-
vice wag there. If the marriage takes
place between the prohibited degree
of relationship, if a person gives his
daughter in marriage to such a per-
son he does not get that much quar-
tity of punye whi¢h he could have
got if he had married his daughter
outside the 'prohibited degree of
marriage and the forefathers would
not accept the funeral ball or the
funeral cake offered to them. Some
such things are there. Therefore, the
first three generations running from
the offerer of the punya, that is
fafher, grand father and the great
grand father were considered Sapin-
das and the next four, from the
fourth up to the seventh were con-
sidered as Lepabhajins and from the
eighth to the fourteenth generation
were called Samanodakas. From
eighth to the fourteenth generation
were not brought within the purview
of the prohibited degree of marria-
ges. Consequently, in course of time,
we find there were great develop-
ments in this very field of prohibited
degree of marriages and it was re-
duced to a lesser number of genera-
tions in certain parts of the country.
No doubt, usages have played a
very important part in it. Our laws
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have their sources in the old scrip-
tures and also in the right thinking
of good and great people.

Hqiq: wfq: g Taeq T AN
A%, FReqA: FAT qAqALAE T |

Therefore, not only the srutis and
smritis and other things but also the
right thinking of great people and the
conventions and usages also form part
of the law. And ip the light of the
observations made by the Privy
Council in some of the cases, we find
that usages and customs were con-
sidered more powerful than even the
scripture itself.

¢ ARATE wfed aaAar

That was how it was considered.

But what is meant by custom and
usage is also a thing that has to be
considereq at great length and ha: to
be taken into account before giving
recognition to any particular custom
ang usage. Are we considering it as
a particular custom or usage only
because it is there for a long time
persisting among the people of a par-
ticular tribe whether it is desirable or
not? There are in India certain parts
where polygamy or polyandry is pre-
vailing. In Malabar and paris of
Madras, I know_ the matriarchal sys-
tem of families is prevailing and they
have got their own rights usages and
conventions also. Of course, in this
particular case if the custom and
usage is there to marry a person
within the prohibited degree of mar-
riage and the amendment is only ic
that extent, well and good. Bu* can
we always say that g particular cus-
tom and usage is desirable anq that it
shoulq be followed? If custom and
usage have been given certain place
and significance only because they are
persisting in a particular tribe for a
long period and hence they arc dear
to us, it is no ground and, therefore, it
is a weak defence. sTherefore, I
oppose this particular question, that
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is, that we are recognising a parti-
cular custom and usage because it is
prevailing in some parts for a long
time.

Further, an explanation hag also
been added to this particular amend-
ing clause; it reads: —

“In this section ‘custom’, in
relation to a person belonging to
any tribe, community, group or
family, means any rule which the
State Government may, by noti-
fication in the Official Gazeite,
specify in thig behalf as applic-
able to members of that tribe,
community, group or family:”

Again, it is left to the State Govern-
ment to declare whether it is a usage
or a custom followed by a particular
tribe or a group or a family or whe-
ther it is followed in a particular
family without any discontinuity or
without any break in its continuity.
All these things are to be taken into
consideration. I hope, the State Gov-
ernments would be able to do full jus-
tice to their job and to the particular
notification that means, to certain
customs and usages which are there
for a particular period. What is the
criterion by which we call that it is
a custom or usage? What is the
period or length of time that we are
going to take into consideration?
There may be chances aiso that a par-
ticular custom may not remain in the
form in which it was there as a cus-
tom some 20 or 50 years back but it
may remain in a very deformed fcrm.
Then, are we going to call this a cus-
tom or usage? There are so many
things which arise on account of the
use of this particular word ‘usage’ or
‘custom’. Hence, I oppose it even
though it is a desirable clause.

Of course, ag the hon. Minister said
that those who wish to marrv under
the provisions of the Special Mar-
riage Act, 1954 are generaily parties
belonging to different faiths and com-
munities but ip, special cases if par-
ties belonging to the same community,
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gotra or family desire to marry accor-
ding to the provisions of the Special
Marriage Act, they should not be put
to any inconvenience or handicap for
want of this particular clause therein;
therefore, the necessity to introduce
this particular clause. No doubt, there
are people who question. If they
belong to the same community, pro-
visions of the Hindu Marriage Act are
there to provide for them; but why
should it be provided for again here?
Of course I think, that does not
make much difference and ii wishes
to have a more liberal outlook. But
anyway whether usage and custom
are in a deformed condition at present
and how far the State Government is
going to do full justice to all these
things should be taken into considera-
tion. I hope, the hon, Minister wili
take into consideration these things.
In anticipation that he will take into
consideration all these things I con-
gratulate the hon. Minister for intro-
ducing this Bill.

Dr. M. S. Aney (Nagpur): Sir, the
learned hon. Member who has just
preceded me had made a learned and
elaborate speech about the points in-
volved in this Bill. I ~was rather
surprised to find that one of the

learned friends of the opposition
party had suddenly got up and
made a thundering speech op-

posing the motion out right. I only
want to state that this Bill is nothing
more than bringing it in time which
hag already been done in the case of
Hindu Marriage Bill. The principle,
not recognising gotra has already
been accepted in the case of other
marriages. But so far as this parti-
cular Specia] Marriage Act was con-
cerned, this point was ignored and
that lacuna is being made up. The
rule as regards the gotras and spindas
is laid down in almost all the impor-
tant books of smritis.

TUAATSNG AT HGRISTH
e fegmaERa 1
These are the general principles laid

down, as to what should be the chief
characteristics for the sake of choos-
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ing a bride—that she must not come
from the same gotra and she should
not be in the prohibited degree. That
is all recognised.

Notwithstanding al] that, the Hindu
law, even from old times, has been a
customary law and these things are
particularly observed in the case of
certain communities. There have been
12 types of marriages describd in the
Smiritis four out of which were
considered as approved marriages.
Three of them did not recognise any
of these qualities at all. Not oniy
that. If we read puranas, we find the
entire family of Krishna, his grand-
sons all married with the daughters
of their uncles. The storieg are nar-
rated in Bhagwat. You will find
hundreds of examples of that kind
narrated in the puranas also.

AT AT :

The custom to marry a daughter of a
maternal uncle has been a recognised
system in some parts of the south and
also in certain parts of north India.
That system had been recognised even
in olden days. After all the rules of
Hindu law are not written in the
smitis are not laws but they are the
records of the recognised customs. In
my opinion the entire code of Manu is
nothing but a record of things or cus-
toms that were observed 1n those
days. They have put them down in
the form of so many slokas. It is a
record of all those things. In Punjab
at least, the customs and laws have
become a code by itself. In other
cases, it was generally left as the cus-
tomary law of the Hindus and so on.
You know sapindas has been prac-
tically not recognised as a condition
binding upon the party now-a-days
in certain marriages. It is true that
the Special Marriage Act has been
made, for the sake of satisfying the
requirements of the so called advanc-
ed people. No reference was made in
it to this particular point. On account
of that, if the question of legitimacy
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of the chilg arises—the omission of
this thing has got this particular re-
levancy—if the difficulty arises, then
it is the duty of the State to remove
that difficulty. That we can do by
a law of this kind. This is a progres-
sive measure inasmuch as the entire
law, the Hindu law, is concerned. In
my opinion, this Bill should be wel-
comed and not rejected outright. That
attitude is probably due to the extra-
ordinary faith they have got in cer-
tain religious ideas. But really it cam
be looked upon in a different way.
Social customs and other things
which have grown up over a course
of time require to be modified to suit
the times. In fact the entire socialis-
tic pattern that we are wanting to
bring about is really working out a
revolution in the social life of the
people. In virtue of that, the old
social ideas as regards marriage are
also under going changes.

Therefore, so far as this particular
Bill is concerned, it is a step in the
right direction, and it has been pro-
perly taken with g view to bring in
the customary marriages also within
the scope of the law, andg brirg them
on a par with other forms of Hindu
marriages which are prevailing at
present. I, thefefore, give my whole-
hearted support to this Bill and con-
gratulate Government on having
brought forwarqd this Bill.

Shri D. C. Sharma (Gurdaspur): I
congratulate thé hon. Minister of Law
on having brought forwarq this Bill
which is entirely in conformity with
the changing trends that we are wit-
nessing not only in India but all cver
the world. When I look at the his-
tory of marriage I find—I may be
pardoned for saying so—that the
Hindu view of marriage was the
most liberal most catholic and most
productive of happiness.

There were eight types of mar-
riages when Hinduism was in its
glory, but as Hinduism started
decaying, t‘h;e forms of marriages also
underwent change, and some of th2
old forms of marriage became in-
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operative, and the result wag that we
came to have only one type of marri-
age, namely the sacramental marriage.
Of course, I have every respect for the
sacramental type of marriage, and I
think that that is also a very good
thing. But the fact of the matter is
this that marriage is not something
which can be subjected to uniformity
of laws and customs, and uniformity
of opinions or organised opinions.
That is not possible. Marriage deals
with two human beings, and as human
beings are different from each other,
so, I think, there should be a great deal
of elasticity, so far as the celebration
of marriages is concerned. I must
admit that this elasticity was to be
seen more in the old Hindu view of
marriage than it is seen now in any
country of the world, either in Africa
or in Europe or in America or in any
other part of the world.

Therefore, if this Bill has been
brought forward, it is in accordance
with the spirit of Hinduism. It is in
accordance with the spirit of our
shastras, because the shastras went on
changing from day to day and from
hour to hour, in conformity with the
needs of the occasion. It is also in con-
formity with the necessities of human
nature. After all, human nature also
has to be taken into account when we
have to discuss marriage.

One thing that has been in this Bill
in this, namely that we have sanctified
custom. I believe that customary law
is a very important part of law. It
operates all over the world. So, if we
are trying t» give some kind of status,
and some kind of definite status at
that, to this customary law, so far as
marriage is concerned, I think there is
no harm in that. I think we are only
trying to do what is already there. A
friend just now said that thig Bill is
meant for the reformers; it is meant
for those persons who want to go one
step ahead among Hindus. I do not
think so. This Bill is trying to codify
what already exists. Therefore, it is
not revolution&ry or radical in its
nature.
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It is said that a degree of prohibited
degree of relationship will be there. I
think every Hindu, whether orthodox
or non-orthodox, should take heart
from seeing this. The parties are
within the prohibited degrees, but
there is a proviso which says that they
can marry provided custom allows it.
This custom need not be bi-polar, it
may be only unilateral; it may permit
the husband to marry the woman or it
may permit the woman to marry that
man. Here custom has been
given a rightful place in the
marriafe jJaw of our country.
It has been recognised in a
very comprehensive way. There are
certain customg which prevail among
tribes—we have been discussing tribal
matters these days. I do nqt see why
we should dislocate the social organi-
sation of that community. There are
customs which prevail amongst some
communities; there are customs which
prevail among some members of one
community, but not amongst other
members of the community. There are
certain social groups, ethnic groups,
certain families—of course, a family
does nct mean a family of 5; it may
mean a very large-size family—which
have their own customs and I think we
are doing only something which is
there, which is preservative of their
life, which does not dislocate the order-
liness already existing. How can this
Bil] be disruptive of our social orga-
nisation? How can it sabotage our
social values? How can it destroy all
the great values of the Hindus. It cer-
tainly cannot. It is only trying to put
the seal upon those things which
already exist.

My quarrel is not with the Minister,
is not on account of the first provision;
my quarrel with him is in respect of
the second provision. What is given
with one hand is taken away with the
other. Therefore, those of my friends
who are orthodox Hindus need not be
afraid. They should not think that
there is going to be a kind of social
revolution in this country on account
of this Bill, because this Bill has so
many provisos:
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“Provided that no such notifica-
tion shall be issued in relation to
the members of any tribe, commu-
nity or family, unless the State
Government js satisfied—that such
rule has been continuously and
uniformly observed”.

1 do not know how the mind of the
Ministry of Law workg when it comes
to social legislation. If 1 look at the
other pieces of legislation which the
Ministry brings, they are full of defects
and imperfections, full of loopholes and
gaps. But here look at the wonderful
type of language used,

“such rule has been continu-
ously. RS

how to define the word ‘continuously’—

“and uniformly observed for a
long time”.

What is the length of time prescribed.
16 hrs,

Another proviso is that such rule is
certain and not unreasonable or oppos-
ed to public policy. Therefore, my
friends need not be afraid, because
public policy is to keep the social fab-
ric in tact, and therefore, nothing will
be done which will try to disrupt the
social fabric.

Another proviso is that such rule,
it applicable only to a family, should
have been discontinued by the family.
Who is going to look into all these
things. It is like saying that I can
walk, while at the same time my legs
are manacled, that I may talk while
my mouth is sewed, that I may see
when you blindfold my eyes. The
Law Ministry is giving a liberal mea-
sure with one hand, and taking away
the good of it by this second proviso.

I hope the State Governments will
not be so short-sighted as to make the
working of this law difficult or impos-
sible, that they will not put spokes in
the wheel of such marriages, that they
will see that the rules are interpreted
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in the most liberal manner so that
they do not interfere with the happi-
ness of two persons who want to cele-
brate their marriage under this law.
I hope that this Bill which is kberal
in content will be interpreted liberal-
ly, will be implemented liberally,
will be discussed also in a way which
will promote the happiness of those
who want to marry under this law.
After all, marriage is a partnership
of happiness, and I hope that those
who want to marry under this law
will be happy.

Dr. L. M. Singhvi (Jodhpur): I am
sorry that I cannot give my unquali-
fied support and endorsement to this
Bill. This Bill is an example of the
pointless, ill-considered proliferation
of legislative enactments in our coun-
try and of legislative amendments.
The legislative braing trust which ap-
pears to advise the Law Ministry in
bringing forth this proliferic progeny
before us seems to be habituated to a
sort of aimless wandering, It stumbles
every once in a while on what it con-
siders a bright new idea, and this pre-
cocious brains trust presents to us the
fruit and the result of what I may be
permitted to call regretfully a child
of legislative adventurism. It is a pity,
and we have every right to resent the
fact that legislationg such as this are
conceived in haste and are not aided
by the necessary background of re-
search and investigation into social
processes and social institutions.

I have more than once submitted
before the House that in our country
it is very necessary to take a cautious
approach to social legislation and to
create an adequate machinery for con-
sidering all the pros and cong of social
legislation, of considering the conse-
quences of a particular enactment, of
studying it after the enactment is put
on the statute book. None of this,
however, seemg to be done in our
country which has a classic length of
social legislation. I feel that it is as
a result of this tkat our country
suffers from  extreme legislative
indigestion.
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The distinguished Deputy Law Min-
ister has invoked custom, or the objec-
tive of preservation of custom, as the
rationale of this Bill, and this is what
the Bill says in its Statement of Ob-
jects and Reasons :

“It is, therefore, considered
necessary that a specific provision
should be inserted in the Special
Marriage Act to permit marriage
between persons within the
degrees of prohibited relationship,
if there is a well-recognised cus-
tom applicable to one of the part-
ies under which such marriage is
permissible.”

Custom can be a wonderful thing but
it is also a symbol of our fossilised
thinking and institutions. To insist on
clinging to every custom, good, bad
and indifferent, is certainly a sign of
decay in thinking and Government
should not encourage, promote or pro-
pagate a custom which does not pro-
mote good and proper social conse-
quences. Legislation after all must
subserve a social policy. Is it our
social policy to advance or propagate
the occurrence of marriages between
persons who are now precluded under
the Special Marriage Act from enter-
ing into mariage because they belong
to prohibited degrees of relationship?
The Special Marriage Act ig a special
machinery and any effort to transform
it into a common customary agency or
machinery is certainly not justified
even within the four corners of the
preamble and the purpose. Our Gov-
ernment has done precious little to
defer to scientific data and doctrines
in this matter. The science of euge-
nics appears to be of the view that
marriages between close kins are
eugenically speaking not good. We
have been told by a lady Member of
this House who claims familiarity with
this cusfom that this practice is gene-
rally found to have yielded results
which are highly injurious. If that is
%0, are we not entitled to know from
the Government*as to why it has rush-
ed into asking us to enact thig law
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without realising that this is advane-
ing a case which s socially not bene-
ficial but injurious. It is very neces-
sary for Government to defer to cus-
tom. But more often than not we
find that customs which require their
deference are given a go-by. Here is
a custom which is preserved by the
existing statute within the four corners
of customary Hindu law. But Gov-
ernment through thig legislation seeks
to advance the furtherance of this
custom. I cannot possibly find any
justification for such a course of action,
propagation or even preservation of
such a custom is calculated only to
preserve our society in a sort of a
glass case, to preserve all the dead
weight and dead habits in our society.
That certainly cannot be the hallmark
of any progressive legislation. This
legislation deserves to be thrown out
on this ground. *

I have also some objection to the
manner in which this legislation has
been framed. We find that clause 2
of this Bill makes a proviso:

“Provided that where a custom
governing at least one of the
parties mermits of a marriage
bztween them, such marriage may
be solemenized, notwithstanding
that they are within the degrees
of prohibited relationship; and”

The enforcement or the availability
of custom should be when custom is
mutual and not when custom is uni-
lateral. Through this proviso an effort
is being made to expand the preval-
ence of this custom which is entirely
illegitimate, if I may say so.

Then there is the difficulty in res-
pect of the explanation which is
appended to clause 2 of the Bill
The explanation says:

“In thig section, ‘custom’, in
relation to a person belonging to
any tribe, community, group or
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family, means any rule which the
State Government may, by noti-
fication in the Official Gazette,
specify in this behalf as applic-
able to members of that tribe,
community, group or family:”

This explanation has a proviso which
reads:

“Provided that no such notifi-
cation shall be issued in relation
to the members of any tribe, com-
munity, group or family, unless
the State Government is satisfied—

(i) that such rule has been con-
tinuously and uniformly observ.
ed for a long time among those
members;

(ii) that such rule is certain and
not unreasonable or opposed to
public policy; and

(iii) that such rule, if applicable
only to a family, has not been
discontinued by the family.”

My submission is that the explana-
‘tion and the proviso to the explana-
tion only make confusion worse con-
founded. It is impossible to expect
that the State Governments would
be able to notify these various cus-
toms, to prepare a comprehensive in-
ventory of customs, and to notify
them with all due despatch so as to
make the provisions of this legislative
enactment effective. It seems almost
impossible for the State Governments
which are already suffering from a
great deal of inertia and lack of initia-
tive and leadership, and lack of imagi-
nation to come to such highly impor-
tant conclusions in respect of customs
which are after all not so well crys-
tallised, not so well-known. I think
that the proviso makes the declara-
tion, the notification by the State Gov-
ernments, justiciable. Since it does
that, since it makes it justiciable, it
would also take it into the arena of
evidence, because as soon as it is
found that these criteria are not
satisfied by a notification issued by
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the State Government, a person who
is aggrieved by the claim of custom
would be able to allege that no such
custom exists, Then of course he
would enter the arena of evidence
and litigation which the distinguished
Deputy Minister of Law says it is
the purpose of this Bill to avoid and
to eschew.

I feel that this machinery of noti-
fication by the State Governments in
respect of a large range of customs, is
highly impractical, and in providing
this machinery I think the Govern-
ment has not taken proper note of the
conditions that prevail there. They
have neither the tools nor are enough
material available, and therefore
there is great danger that the
State Government will, in its rule-
making capacity, interfere with per-
sonal laws of our people without
knowledge—it will be an ill-informed
interference—and that can be danger-
ous as we all know. I therefore sub-
mit that even now, at this late stage,
the Deputy Law Minister should re-
consider the propriety of introducing
this Bill for its passage. I hope he
would, if he is not able to accede to
this request, at least agree to have
the Bill referred to a Select Commit-
tee so that it may be considered in all
its aspects.

Mr. Deputy-Speaker: Shri Yashpal
Singh. Five minutes each. One hour
was the time allotted, but I am ex-
tending it up to 5 O’clock.

st gqwre fag (F7AT) ;oI
W wgeE, & @ faw A gt
s Ffuasign g = fawrmfen
¥ feg o ¥ fare a1 &Y fawr om0
FET Tga & ARG § | EETO
HIETEET Y ArE AT g &Sy g Ay
fas = T o Gy £f € iy o
FW@ FHr AF A ffedt s foar &
ey § AT 9 & ST SYET S @
& 1 9T T AfE 9T S AT A §
9 FY ¥ I afed T W IAT Ay,
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AUGUST 28, 1963 (Amendment) Bill 3256

Fifs #Y 9% q@ ® F @ A
TE 1 & &Y 9 00 F ga F 9gEw
a%ar § wite § fa o7& 0w §
SUITH FIAT TETE | Y T £ AT FeAL
2, foasr g3 faer e & far o
<21 2 | i A e & fF A
T T I T § AR §H F&
@ a¥ FT T FT | G AF
g fF Fe2w T & Y IS @H F
% F TR FEA FAY | wEr gE
o 7@ & e gy e oaw
gETH a1 3o & 3, a1 el |
T\ § a1 e @ owRw & faEe
¥ 3, I9FT gAY @ O ¥ @, 21T
7z frars a & #gaTe A Jifaq @

i uar o g@r g v 9ga 4fza
a1 77 &few AT &, ¥fFT 7 ad & faeg
g 1 g 7gi a1 7 faarg adgEA AT
s & foaw of|m, amw o oy
g1 awgT 5 21 | 0 faaq famrg &
gfm 7 21, argor 7819 faar  fafag
21w FEd £ fFuF A F oo *
& ST & | AfFa A7 wrly uF 9w F
T F FITEET § T UF qTT A
9T Zz 7 AT § 1 gF e fam Sve
F}OFFH T AR I oI F
TAATE T B A Tq4H SATET WA
g afgr e fF gz e g a0
I F2T J0 F 72 3 & 1 A7 g waw
2 3% Sem = Fafww weAr Sufsd,
N T A A A7 F IART FAA AT
wifwr w0 wifgw | g zwowe
Tz § e 99 S, qgIeAr wisy
Hq, w@Y faaFTe J9 | @ g
Sy AR TIEAT TG FT FHT | H AT
P T W F AR q=4 AT
T afgdi &y w1 ST & ar
IAF AU HHFT AGH GIr OO 1 A

w



3257 Special Marriage

AR TX FY T AFT 427 &Y g |
TRAT A FP TR

A Wy A g ¥ e

T AR X A qq 59 gl 9 i &
A Zl, AEH W@ ¥ 77 & | W
T famr ®1 a9 fear  man &Y, S f
Mo fagdy oY & & 1 &, (7T €W Y
e AT gr a1 wafdg A
AT & {5 g e o @ faw
F1A9E A F AT | G A QAT
fawr @rd fomd o oo & < @ 89,
fargafsa &1 @ & 8% 1 A
iy fasgefen &1 amer fqn g,
ar AR feel # 3w T F faw ame
@AM | AU A i fF @
faer &1 arow & foar oy

Shri R. Barua (Jorhat): Mr. Deputy-
Speaker, Sir, this is a very simple Bill
and I do not think there is much to
be talked about it. What it says is
that the bar that was put on marri-
ages within prohibited degrees of
relationship in the Special Marriag2
Act should be removed. In the Hindu
Marriage Act that provision was there
and customs also prevailed to make
such a marriage possible. The Special
Marriage Act provides for marriages
between Hindus and non-Hindus
which have been going on for a long
time. From experience it is found that
there are people having certain cus-
toms, and yet they cannot perform
marriages in spite of the Special Mar-
riage Act.

Therefore. in order to remove the
lacuna the Ministry has brought for-
ward this amendment.

I think many of the controversies
were whether certain customs -ere
good or bad. In any case, some cus-
toms have come to stay after long ex-
perience and by continuous acceptance
of them by the people because they are
not oppo:21 to public policy. The
courts of law have also accepted them.
Therefore, the incorporation of those
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customs in the Speacial Marriage Act
is in consonance with the policy
followed by this Government. The
question whether a particular custom is
good or bad is of no importance here
because the Act itself provides as to
what sort of customs will be accepted
in this particular enactment. It is
stated in the explanation to section 2
that the customs in order to be accept-
able must be continuous, uniform,
reasonable and must not be opposed to
publicy policy. The provision is strin-
gent to see that any and every custom
does not put obstacies in the way of’
marriages.

My main objection is to the power
given to the executive to decide whe-
ther a custom is good or bad. It is a
provision which js opposed to the:
policy so far followed by this Govern-
ment. In view of the conditions men-
tioned in the clause, instead of making
the provision more complicated, it
would have been better to leave it to
the courts of law to decide whether a
certain custom is good or bad. There-
fore, this provision to refer the matter
to the executive should be deleted. It
is apparent that the executive will not
be in a position to say whether a cer-
tain custom is in conformity with the
conditions prescribed therein. After-
ali, the State Governments will have
to hand over or delegate the function
of determining this question to a cer-
tain officer, which is not at all desir-
able. I would have appreciated it if
there had been a tribunal to go into
the different customs prevailing in
different States. But, that is not done.
Therefore, while supporting the Bill,
I will conclude by saying that the
reference of this question to the State
Government may be avoided.

Shri Gauri Shankar Kakkar (Fateh-
pur): Mr. Deputy-Speaker, my grouse
against this piece of legislation is that
scmetimes Government takes a revolu-
tionary and progressive step and then
takes a false step with the result we:
are where we started. When the
Special Marriage Act was passed, the
provision was that the parties shall not
be within the prohibited degree of re--
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lationship. Now Government has
come forward with an amendment
which, in effect, nullifies this provision
‘because under the amendment if the
custom governing at least one of the
parties permits such a marriage, it can
be performed.

Now, there are customs which are
good and desirable; at the same time,
there are customs which are bad and
should not be encouraged. For exam-
ple, the sati system was prevalent in
our country for a long time. Now we
are not honouring it. Similarly, there
were many other evil customs which
have now disappeared because we were
not honouring them. Now, by this
amendment, an attempt has been made
to honour certain customs which were
prevailing in certain communities, cer-
tain classes or even certain families.

Only such persons were attracted to
the Special Marriage Act who did not
actually believe in the Hindu religion
‘because according to the Hindu law a
marriage is a sacrament and those per-
.sons who were naturally attracted to
contract marriages according to the
provisions of the Special Marriage Act
did not believe in marriages to be sac-
raments. So, I think, it was a mistake
to keep any sort of restriction in sole-
mnizing marriages under the Special
Marriage Act, If the restriction was
‘there, if clause (d) was enacted,
now we have come to remove it.

The manner in which it has been sug-
gested here, 1 would call, is a revolu-
‘tionary step and that is that we are
going to codify or enact certain cus-
toms prevailing in certain corners of
this conutry. The customs which are
actually prevailing are not a tangible
«commodity; they are not quite epecific
Customs vary from State to State,
from community to community and
from family to family. The State Gov-
.ernment has been given the power to
notify and actually to codify the cus-
t{oms prevailing in certain communi-
-t »s, families and tribes. What will be
the result of it? If the Government is
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very particular in honouring the cus-
tom and in going back from that pro-
gressive or revolutionary step which
the Government had taken then I
would submit that this is not the man-
ner in which these customs are going
to be honoured. If there is any notifi-
cation by the State Government, I can
assure you that that would never
satisfy and would never fulfil the
customs which are actually prevailing
in the various tribes, communities and
families. So, the Government has
to decide once for all whether
it believes in progressive or revo-
lutionary steps and then there should
be no half-hearted nolicy.

When the Special Marriage Act was
enacted or passed, what was the neces-
sity for restricting marriages between
the restricted classes because a person
who believes in the Hindu religion
would never be attracted towards the
Special Marriage Act? So, it is only -
to give shelter to certain sentiments or
customs which are prevailing among
one particular community. My ap-
prehension is that if we succeed in
legislating through this particular Bill,
an attempt will be made through other
Bills to codify these customs. As I
have said, it would never be possible
to define customs. They are not a
tangible thing. Then, it would cause
very great resentment.

What will be the effect if the State
Government notifies certain im-
perfect or incomplete customs that are
prevailing? As my hon. friend, shri
Trivedi, has said, who will approach
the State Government? What will be
the party or the forum? The result
will be that it will be & conclusive
proof if the notification of the State
Government is there. If a particular
family or community or tribe is not
satisfied with that notification then I
tell you that this attempt which is
being made through this Bill will not
give any sort of relief or satisfaction.

In the end, I oppose this Bill and
I oppose it only for this reason. Now
the time has come when once for all
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our national Government should decide
whether it believes in progressive or
revolutionary steps with regard to
social legislation or whether it believes
in half-hearted measures or whether it
actually believes in protecting or
honouring certain customs which have
been prevailing howsoever evil those
customs might be. All these things
are to be very seriously considered.

I would appeal to the Deputy Law
Minister that at least, if he is serious-
ly pursuing this Bill, this portion, the
explanation, be deleted. Otherwise, it
will cause a great hardship to all those
communities and tribes to which it is
related in case the State Governments
are to notify their customs.
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“(i) that such rule has been conti-
nuously and uniformly observed

for a long time among those
members;

(ii) that such rule is certain and not
unreasonable or opposed to
public policy; end

(iii) that such rule, if applicable only
to a family, has not been dis-
continued by the family.”
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Shri P. Venkatasubbaiah: This Bill
which hag been brought forward by
our modern Manu, the Law Ministry,
is neither necessary nor relevant. In
our country, Hindu marriage has been
a sacred institution which is based
more on customs and usages than on
anything else. A marriage which was
solemnised, and which was current as
the correct type of marriage at one
time was out of usage after some time.

Dr. Sarojini Mahishi has clearly nar-
rated the types of marriage that were
prevalent in this country, and she cited
eight types of marriages. If you take
into account all those eight types of
marriages, then, no marriage, in what-
ever manner it would have been sole-
mnised, could have been declared as
invalid. That shows the vitality of the
Hindu society which was being adjus-
ted from time to time and which was
moulding its shastras and smritis as
per the usages.

My hon. friend, Shrimati Vimla Devi,
had supported this Bill. According to
her, her marriage which might have
been invalidated by the non-insertion
of this provision could now be validat-
ed by this special provision....

Shrimati Vimla Devi: On a point of
personal explanation. I was not
referring to my marriage. But what
I said was this. Suppose there are two
first cousins who fall in love with
each other, and one of them becomes a
Christian after some time, If they
want to marry each other, they cannot
get married under the Hindu Marriage
Act, and under the Special Marriage
Act, as it exists also, they cannot get
married. The present Bill will cover
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such cases, so that those persons will
not be deprived of the opportunity to
marry each other. That was what I
said.

Shri P. Venkatasubbaiah: What I
was driving at was this. Even a mar-
riage under the Special Marriage Act
can be entered into only between
people belonging to different faiths and
communities. In that case, there is
no need for this provision. If the per-
sons are Hindus and they want to
marry then they can get married under
the Hindu Marriage Act. So, in both
these cases, I would submit that there
is no relevancy and there is no need
for the insertion of this provision in
the Act.

Then, I would say a word about the
discretion which is given to the State
Governments. The Act has been left
so vague, and the entire discretion has
been left with the State Government
on these three conditions. They can
take shelter under these things and
they can invalidate or refuse permis-
sion for any marriage or they can
validate any marriage, as they like.

Therefore, what I want to impress
upon the Minister is that they should
first define what is usage and custom.
Here they have put so many vague—
a thousand and one—conditions under
which anybody can take shelter or
anybody can be penalised. Here it
is said:

“that such rule, if applicable
only to a family, has not been
discontinued by the family”.

How could you know that at one
time the family had been adopting it
and later on discontinued it, not due
to any lapses on their part, but due
to certain circumstances. It may have
been discontinued for some time, and
when that has been discontinued, are
they to be penalised.

So before passing this law, let
there be rethinking on the part of
the Minister of the whole matter.
When we enact social legislation, we
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must be very careful. When it is en-
acted, we must put it into effective
use. There should not be any misuse
of the law and people should not
suffer because of the haphazard way
in which it is worded. With these
words, I again request the Minister to
reconsider the matter.

Shri Bibudendra Mishra: I have
heard with rapt attention the speeches
made and the points raised. My im-
pression is that most of the objections
raised are due to a complete lack of
understanding of not only the pro-
visions of this Bill but also of the
background. Most speakers spoke as
if this is going to be an amendment of
the Hindu Marriage Act and as if it
is a threat to the Hindu religion. All
I want to say is that this amendment
has nothing to do with the Hindu
Marriage Act at all. It is an amend-
ment sought to be incorporated into
the provisions of the Special Marri-
age Act. What does it seek to do?
It only seeks to put in that provision
in the Special Marriage Act which we
find already in the Hindu Marriage
Act of 1955, which is also provided in
the Christian Marriage and Matri-
monial Causes Bill now before a Joint
Committee. So there is no attempt to
bring in something into the Hindu
law which is not there.

Dr. L. M. Singhvi, I think, said that
this is opposed to the theory of
eugenics on which marriage is based.
Government are aware of the theory
of eugenics on which the whole sys-
tem of prohibited relationship is bas-
ed; whether it is Hindu law, Christian
law or the Special Marriage Act, the
theory of eugenics has been the main
criterion on which it has been based.

But we should not completely lose
sight of the history of this country
and its social custom. In spite of the
fact that the Hindu Code we have
enacted was acclaimed as very pro-
gressive throughout the country, we
had to find a place in that law itself
for custom, because , custom has
been one of the main sources of Hindu
law along with ‘smritis and srutis.
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And that principle has been upheld
by Their Lordships of the Privy
Council who said that clear proof ot
usage would outweigh the written
text of law.

Therefore, in Hindu law also we
find the play of this custom so far as
marriages between persons belonging
to the prohibited degrees are concern-
ed. We only wanted an enunciation
of this principle in the Special Marri-
age Act.

1t is all right if two persons belong-
ing to different communities, groups
or religions marry. The question of
prohibited degree may not arise at
all. But it may happen that persons
belonging to the community or group
may want to marry under the pro-
visions of the Special Marriage Act.
What will happen then? Supposing
two near relations somewhere in the
South, whose personal law permits
the marriage between near relations,
want to marry under the Hindu Mar-
riage Act, they will be permitted but
under the Special Marriage Act they
will not be permitted. That position
does not appear to be a very happy

one. {1

I heard Shri Trivedi with great
respect; I have always heard him
with great respect, but I cannot com-
pete with him in the use of harsh
words. He is a master of that. I
only want {0 appeal to him that harsh
words cannot break ice or take the
place of cold logic. He being an
eminent lawyer, I wanted more of
logic from him, not harsh words. He
jeers, that is how I understood his
language, he may correct me, and’says
that those who want to marry under
the Special Marriage Act consider
themselves reformers and reformists.
That is not a very happy expression
to hear from a senior Member of the
House. I am ¢ne of those who have
been married under the Special Mar-
riage Act, and I do not consider my-
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self to be a reformer in the sense
Shri Trivedi meant.

And then he asks, and he is joined
by Dr. Singhvi also, what is the hurry.
Dr, Singhvi says there is no scientific
data. I know Dr. Singhvi has a scien-
tific mind, he always. insists on scien-
tific data. They think it is a hurried
legislation and ask who has asked for
it. I can only assure them that this
Bill has come up after long considera-
tion not only here in this Ministry,
but in other Ministries as well. It is
one of the revered leaders of this
country, Shri Rajagopalachari, who
raiseq this question and wanted Gov-
ernment to consider it and incorpo-
rate it in this Bill. He said it was
the opinion in South India that where-
as we had permitted under the Hindu
Marriage Act marriage within the
prohibited degrees of relationship
provided custom permitted it, it was
unfair that we had not permitted
them to marry similarly under the
Special Marriage Act, that we had
not provided for custom here.

Then Shri Trivedi says that if they
want to marry, let them marry under
the Hindu law since the Hindu law
provides for custom. Who is Shri
Trivedi to advise two persons who
want to marry under the Special
Marriage Act that they should marry
under the Hindu Marriage Act? There
is a difference between a marriage
under the Hindu law and a marriage
under the Special Marriage Act. The
relationship with the joint family is
completely severed if ‘vne marries
under the Special Marriage Act. There
is also a difference so far as succes-
sion is concerned. So, it must be left
to the person  concerned to choose
whether he should marry under the
Hindu law or the Special Mafriage
Act. That should not be our concern.

Shri Daji (Indore): After all, ins-
crutable are the ways of the heart.

Shri Bibudhendra Mishra: Dr.
Mahishi has raised a question about
sapinda relations. I respectfully sub-

-
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mit that is completely beside the
point, because we are not concerned
with sapindas here. The Hindu Mar-
riage Act provides that a marriage
will not be valid if it is performed
within the degrees of prohibited rela-
tionship, or if it is performed within
sapinda relationship. So far as the
Special Marriage Act is concerned,
there is no reference to the sapinda
relationship at all. The sapinda rela-
tionship and sapindas are defined in
the Hindu Marriage Act itself.

Then, a question has been raised
about custom. Some people have
taken the objection that by this we
are going to establish again the cus-
toms that are obsolete. They ask:
what about polygamy, what about
sati, are you going to bring them
back again? 1 would respectfully sub-
mit that wherever there is a direct
law especially prohibiting something
it could not be invoked in the
name of custom. If it is opposed to
publicc policy it could not be
a custom at all. It has been
said that the definition ‘'of cus-
tom has been made so difficult that
nobody can get relief. Custom has
been determined by many judicial
decisions and pronouncements and the
sum total of the principles as to what
a custom is has been given in the
Hindu Marriage Act and I will read
out the definition in the Hindu Mar-
riage Act. It is the sum and substance
of the judicial interpretation in this
country. The expression ‘custom and
usage’ signify any rule which having
been continually and uniformly ob-
served for a long time has obtained
the force of law among Hindus in any
locality, area, tribe, community or
group or family provided that the
rule is certain and not unreasonable
and opposed to publig policy and pro-
vided further that in the case of a
rule applicable to a family it has not
been discontinued by the family. Now,
we are not trying to do anything else.
Whatever has been codified in the
Hindu law, in the pronouncements of
the judicial decisions—we have tried
to incorporate them in the amending
Bill. We have said that the State
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Government will not have the absolute
power while saying what custom or
usage applicable to a particular com-
munity or group is. In any case it
will be a subjective satisfaction. They
shall look into these things and be
satisfied that there is nothing wrong
about it. Somebody asked: why
should the State Government be given
these powers? But somebody must
have the power to decide what the
custom is. If a party wants to prove a
custom, he has now to go to a court
of law. The decision of the court is
a subjective decision of somebody.
Instead of throwing the burden on
the party to prove the custom who
will have to waste his time and
money in a court of law, we want
the State Government in the interest
of the tribes and communities them-
selves to make the necessary en-
quiries and codify it so that the
parties may be free from the necessity
to go to the court of law. It is for
the first time that we are making
this attempt as it is no use shirking
our responsibility to the people con-
cerned. Experience will show how
it works, There may be some catches,
but there is nothing to be apprehen-
sive about it. We are trying to widen
our outlook so far as legislation is
concerned. There is nothing wrong in
taking a step which we consider to
be bold and desirable. With these
words, I commend the Bill.

Mr. Deputy-Speaker: The question
is: iz
“That the Bill to amend the
Special Marriage Act, 1954, as
passed by Rajya Sabha, be taken

into consideration.”
The motion was adopted.

Mr, Deputy-Speaker: 1 shall put
clause 2 to the vote of the House.

The question is:

“That clause 2 stand part of the
Bill.”

The motion wa's adopted.
Clause 2 was added to the Bill.
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Clause 1 was added to the Bill.
Enacting Formula
Amendment made:
Page 1, line 1,

for “Thirteenth Year” substi-
tute “Fourteenth Year”. (1)

(Shri Bibudhendra Mishra)

Mr. Dej:uty-Spaker: The question
ie:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amendea,
was added to the Bill,

The Title was added to the Bill

Shri Bibudhendra Mishra;: I beg to
move:

“That the Bill, as amended, be
passed.”

‘er. Deputy-Speaker: Motion mov-

“That the Bill, as amended, be
passed.”

Shri U. M. Trivedi: This Bill has
been opposed by all sections of this
House. (Interruption) It could have
been proper it the Bill was sent out
and circulated for eliciting public
opinion or had been sent to the
Select Committee. The main difficulty
about this Bill is that it has brought
about a sort of absurdity in the pro-
visions about recognising customs.
This Bill originaily was a modifica-
tion of the Special Marriage Act of
1872. In 1954 when the Bill of 1872
was done away with, the idea of
making a declaration that those who
wanted to marry under this Bill had
to give up their religion or at least
say, “T do not belong to a particular
religion,” was dropped. But, at the
same time, under section 19, it was
added that a man who wanted to
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marry—whether he was a Hindu,
Buddhist, Jain or Sikh—had to have
his connection severed from the
family to which he belonged. There-
fore, I made a point that in this
particular instance, those who wanted
to get themselves married under this
Act were calling themselves as hav-
ing risen above the position of pure
Hindus; they were reformers or they
were people who had risen high
above society. An evolution took
place, and an evolutionary process
means that a man is thinking in
higher terms and better terms, In
thinking in higher and beiter terms
eugenics would come to play, and
scientific progress might play its role
and the man will realise that
he cannot have an endogamous mar-
riage. That was the position that
appeared before us. Therefore, the
suggestion was made that this cus-

. tom of marrying endogamously or in

a manner prohibited by these degrees
was to be discarded. That was the
very point which was urged by me.

Another point that strikes me is
this. 1 stil] persist in saying tihat
since 1954, when this Act was dis-
cussed and passed, nine years have
passed, and what is the data to indi-
cate who are the persons who made
an application to this House or to the
Government or made an agitation in
any part of India and tirough papers
or through any other sources whereby
we came to this conclusion that it is
better to recognise custom for perfor-
ming such marriages? There are no
data which have been provided to us,
to this House, for this purpose. That
is why 1 submit that unless society
makes demand of this particular
type, a Bill of this nature ought not
to be brought before the House. I
therefore oppose this Bill.

Shri Bibudhendra Mishra: As I
have pointed out earlier, no data are
necessary, but eminent persons in the
coultry brought to the notice of the
Government that a lacuna exists in a
law which should be removed and the

-
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Government considered that it ac-
tually worked to the detriment or
disadvantage of some people and that
therefore it should be removed, and
so, Government have come out with
a necessary Bill. I am sure that if
Shri U. M. Trivedi gives any reasdn-
able proposition at any time that will
receive the consideration of the Gov-
ernment also.

Shrimati Vimla Devi: We invite
you to come to the South and see the
facts.

Shri U. M. Trivedi: We invite you
to come to the North and see how

abominable it is for a man to marry
like this.

Mr. Deputy-Speaker: Orde:, order.
The question is:

“That the Bill, as amended, be
passed.”

Hon. Members for the motion will
please say “Aye.”
Some Hon. Members: Aye.

Mr. Deputy-Speaker: Hon. Mem-
bers against the motion will please
say “No”.

Some Hon. Members: No.

Mr. Deputy-Speaker: The ‘Ayes’
have it.

Shri U. M. Trivedi: The ‘Noes’ have
it.

Mr. Deputy-Speaker: Do you want
a division?

Shri U. M. Trivedi: Yes, but we
will have it tomorrow. There is no
quorum even,

Mr. Deputy-Speaker: Let the lob-
bies be cleared.

17 hrs.

Shri U. M. Trivedi: Sir, I rise to a
point of order. It is true that some
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hon. Members have now rushed in,
but they have not heard what the
arguments are.

Some Homn. Members: No, no.

Shri U. M. Trivedi: You can shout
“no, no” and I can shout “yes, yes”.
The point, Sir, is this, that none of
them has heard the arguments that
have been advanced for or against the
motion. Therefore, it is meet and
proper that those who have come here
must be treated as rationl beings, as
beings who are to exercise their votes
in the proper manner.

Mr. Deputy-Speaker; There is no
point of order.

Shri Dasappa (Bangaiore): Me says
that the division can be had tomorrow.
Who will hear his arguments to-
morrow?

Shri U. M. Trivedi: They can read
my arguments in the proceedings.
What is wrong there?

Shrimati Vimla Devi: He says that
because they have not heard the argu-
ments they cannot vote. I submit that
because he is a North Indian he does
not want to vote for a custom in the
South. He has no right to say that.

Mr. Deputy-Speaker; There is no
point of order. For the information
of the hon. Members I may say that
we are in the Third Reading stage of
the Special Marriage (Amendment)
Bill. At the time o putting the Bill,
as amended, to the vote of the House
Shri Trivedi opposed it and demanded
a division. So I am putting the ques-
tion again to the vote of the House.
The question is:

“That the Bill, as amended, be

passed.” .

The Lok Sabha divided.
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Achal Singh, Shri
Alva, Shri A.S.
Alva, Shri Joachim
Aney , Dr.M.S.
Balmiki, Shri
Barkataki, Shrimati Renuke
Barupal, Shri P.L.
‘Basumatari, Shri
Bhagavati, Shri
Baroosh, Shri P
Brij Raj Singh, Shri
Chakraverti, Shri P.R.
Chandrasekhar, Shrimati
Chaturvedi, Shri S.N.
Chavda, Shrimati
Das, Shri B.K.
Daseppa, Suri

Dass, Shri.

Desai, Shri Morarji
Dubey, Shri R.G.
Dwivedi, Shri M.L.
Ganapati Ram, Shri
Ganga Devi, Shrimati
Guha, Shri A. C.
Hanada, Shri Subodh

Gupta, Shri Kanshi Ram
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AYES

Hanumanthaiya, Shri
Jagjivan Ram, Shri
Kabir, Shri Humayun
Kedaris, Shri C.M.
Kindar Lal, Shri
Kouijalgi, Shri H.V.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laxmi Bai, Shrimati
Mahananda, Shri
Malaviya Shri K.D.
Manaen, Shri

Mchrotra, Shri Braj Bihari
Mirza, Shri Bakar Ali
Mohsin, Shri

Morarka, Shri

Murti, Shri M.S.

Naik, Shri D.J.

Naskar, Shri P.S.

Paliwal, Shri

Pandey, Shri Vishwa Nath
Pant, Shri K.C.

Parashar, Shri

Prabhakar, Shri Naval
Rsj Bahadur, Shri

NOES
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Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P.R.
Reo, Shri Ramapathi
Reddiar, Shri

Reddy, Shri K.C.

Roy, Shri Bishwanath
Sadhu Ram, Shri

Sahu, Shri Rameshwar
Sen, Shri P.G.

Sharma, Shri D.C.
Shastri, Shri Ramanand
Sheo Narain, Shri

Shree Narayan Das, Shri
Siddananjappa, Shri
Siddiah, Shri
Sidheshwar Prasad, Shri
Sinha, Shri Satya Narayan
Sonavane, Shri

Tula Ram, Shri

Varma, Shri Ravindrs
Venkatasubbaish, Shri P.
Vimla Devi, Shrimati
Wadiwa, Shri

Kakkar, Shri Gauri Shankar
Keapur Singh, Shri

Trivedi, Shri U.M.

Kachhavaiys, Shri Yashpal Singh, Shri

Mr. Deputy-Speaker: The result of
the division is:

Ayes*—176;
Noes—6.
The motion was adopted.

17.05 hrs.
BUSINESS ADVISORY COMMITTER
EIGHTEENTH REPORT
The  Minister of Parliamentary

Affairs (Shri Satya Narayan Sinha):
Sir, 1 beg to present the Eighteenth
Report of the Business Advisory Com-
mittee.

17.06 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
August 29, 1963|Bhadra 7, 1883
(Saka).

*Ayes . The names of two Members could not be recorded.
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CoLUMNS
ORAL ANSWERS TO QUES—
TIONS . . 3037—76
S.Q. Subject
No.
330 Natjonal Coal Reserves . 3037—39
331 Lead in Katar (Rajasthan)  3340-41
332 Examination at Secoﬂdary
School level . . 3342—49
333 Coal in Garo hills . . 3049—S51
334 Royalty on Bauxite . 3051—53
335 Status of teachers . . 3053—s8
336 Explosives and detonutors 3058—60
337 Rihand dam . . - 3060—64
338 Natural Resources under
continental shelf . - 3064-65
339 Pro-Peking communists  3065—73
341 New University for Delhi  3073—76
WRITTEN ANSWERS TO
QUESTIONS
5.Q.
No.
340 Standardised iext-books .  3076-77
342 Compensation for land ac-
quired in Delhi . - 3077-78
343 Retired civil servants in pri-
vate firms . - 307879
344 Singareni cOlhencs . 3079
345 Ncw oil site ncar Ahmeda-
bad . 3079-fo
346 All Indxa Secondary Exa-
miNation . 3080
347 Teaching of science in
Hindi medium . . 3080—82
348 Indian Engineers servnns
Abroad . 3082
349 Barauni refinery . . 3083
350 Sports Enquiry Cormmttee
Report . . . 3083-84
351 Research cruises . . 30%4
352 Promotion of Class IV
S.C and S, T. employees 3085
353 Crimes in Delhi . . 3085-86
354 Oil exploration . 308687
355 Drilling at Navagam . 3087
356 Kathmandu Valley. . 3087-88
357 Institute for Chlldren of
border areas . 3088-f9
358 All India Service Ofﬁcers 308990
359 Book on oi] . . 3090

WRITTEN ANSWERS TO

QUESTIONS—contd.
CoLuMNs
U.SQ. Subject
No.
1022 Monuments in Rajasthan 3c90
1023 Social defence (Carc)
Schemes . 3091
1024 Freeand compulsory edu-
cation in Orissa - 3c91
1025 Auditoria in Rn,nslhan
schools and colleges . 3c92
1026 Political suffcrers in Ra-
jasthan . . . . 3092-93
1027 Petroleum products . 3093

1028 Welfare of Denotified Tribes 3093-94
1029 Holiday on Dr Prasad’s

cath . . 3094
1930 Expendlture on education 3095
1031 Central Consumer Coope-
rative Stores . . 309596
1032 Gift of paper from Swec’en
and Australia 3096

1033 House of Mirza Ghalnb . 3096-97
1034 Arrest of Pak. spy in

Delhi . . . . 3097
1035 Dirilling in Khara . 3097-98
1036 Scientific developments . 3098
1037 Anti-Indian propaganda. 3098-99
1038 Survey of torder areas . 3099
1039 B.A. Syllabus . 3100
1040 Institution of Electxomcs
and Radio Engineers . 3I1C0-0I
1041 Jammu and Kashmir .  3101-02
1042 Code of Conduct for Police 3102
1043 Naga hostiles . . 310203
1044 Standard of English . 3103-04
1045 New techniques for teach-
ing science . 3104-0§
1046 Moumameenng Insntutes 3105
1047 Off-shore drillitg . . 310506
1048 Dirilling in West Bengal 3106

1049 Education in rural areas  3106=07
1050 Grant to Bhadrak College 3107

1051 Delhi Municipal CorpOra- 3107-08

tion Act
1052 D.M.C. elections . . 3108
1053 Overstay of Pakistanis . 3108
1054 New Coal deposits . 3108-09
1055 Detenus under DJJ.R. . 3109

1056 Laying of pipe line - 3r09-T,
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WRITTEN ANSWERS TO
QUESTIONS—contd.
US.Q.  Subject CoLumns
No.
h
1057 Tl;:l;hc S:gnal Researc 3110
ty in T u-
1058 gnf,‘,’,'ﬁ“héb‘“ y i - rip 31011
1059 Post matric schOlarslul?'s . 3111
1060 Libraries in Utiar Pradesh 3111
1061 Braille appliances . 3112
1062 1964-Olympics in Japan 3112-13
1063 Institutes for Handlcapped
chjldren . . - 3113
1064 Political sufferers 3113-14
1065 Houses for policemen 3114
1066 S.Cs. and S.Ts. in All
India Services 3114-15
1067 Primary educatxon in New
Delhi 3115
1068 Attractive books t‘or
children 3116
1070 Sales-tax Department,
Delhi 3116-17
1071 Scholarships to’ backward
class students 3117
1072 Copper ore in Guntur
district . . . . 3117-18
1073 National monuments 3118
1074 Mineral potentialities  in
dakh . . 3119
1075 Air-conditioners 3119
1076 Improvement in (CaChlng
system . 3120
1077 Petro-chemical lndustnes 3120
1078 Koyalirefinery . 3121
1079 State Government ofﬁcers
at Centre 3121
1080 National Games Meet 3121-22
1081 Tankage capacity 3122
1082 Petro-Chemical industries  3122-23
1083 Survey of KashmirValley 3123
1084 Espionage . 3124
1085 Political sufferers in Pun-
jab . . . 3124
1086 Nicobarese tribes 3125
1087 Constructjon of ,etty in
Andamans 3125-26
1088 Nationa] BookT,us[ 3126-27
1089 Recovery of a transmitter ~ 3127-28
1090 Excavation work in Go-
rakhpur Distt. 3128
1091 Preservation of tombs 3129
1092 ’

[Dawy DiGesT]

Punjabi as subject in Delhj
§chools FE 3129

WRITTEN ANSWERS TO
QUESTIONS—contd.

USQ.

No.

1093
1C94
1095
1096

1097

Subject

M.C.C. team to Indja
High grade coal .

Coal washeries

Middings and re)ects from
washeries .
Scholarships to backward
class students in Assam
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3129-30

3130
3130-31
3131-32

3132

1098 Mineral deposits in Mysore 3132-33
1099 Lime stone deposits in
Manjpur - . - 3133-34
1100 Excavations at Balrai
arh . 3134
1101 National Dnscnphnc Sche-
me . . 3134-36
1102 Central Referencc Lnbrary 3136
1103 National Library, Calcutta 3136-37
1104 Central Hindi Du‘ectorate
Library . . 3137
1105 Research Assistants in
Central Hindi Directorate 3138
1106 Assistant Education Offi-
cers in Central Hmdl Di-
rectorate . 3138-39
1107 Reservation in promotions 3139
1108 Centra] Library Service .  3139-40
1109 Foreign experts for En-
gineering Colleges . 3140-42
1110 Gazette in Hindi . 3T41-42
1111 Hindj Teaching Centres . 3143
1112 Hindj teaching . . 3143-44
1113 DelhjRent Control Act. . 3144
CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE 3144—55

(i) Shri Hem Barua called the
attention of the Minister of
Defence to the reported in-

trusion

into Tripura by

Pakistan Air Force plapes
on the 22nd August, 1963.

The Minister of Defence (Shri
Y.B. Chavan) made a state-~
ment in regard thereto.

(ii) Shri

Ram Scwak Yadav

called the attention of the
Minister of Home Affairs to
the harassment caused to the
public by sudden and strict
enforcement of traffic regu-
lations by the policein Delhi
on the 26th August, 1963.
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CALLING ATTENTION TO ELECTION TO COMMITTEE 3157-<8

MATTERS OF URGENT
PUBLIC IMPORTANCE
—comtd.

The Minister of Home Affairs
(Shri Lal Bahadur Shastri)
made a statement in regard
therzato.

The Parliamentary Secretary
to the Minister of Education
(Shri M. R. Krishna) moved
for election of three Members
of Lok Sabha to serve as
members of the Central
Advisory Board of Educatjon.
The motion was adopted.

PAPERS LAID ON THE
TABLE . . . 3156-57 BILLS PASSED . . 31583276
(1) A coPy each ofthe follow- (i) Discussion on the motion
ing Rules under sub-section to  consider the Personal
(1) of section 28 of the Mines Injuries (Compensation In-
and Minerals (Regulation surance)  Bill moved on
and  Development) Acy, 26-8-63 concluded and the
1957 i— motion was adopted. After
clayse-by-clause considera-
(i) The Mineral Concession tion the Bill, as amended,
(Fifth Amendment) Rules, was passed.
1963 published in Noti- X . .
fication No. G.S.R. 1214 (ii) The Deputy Minister in
dated the 20th July, the Ministry of Law (Shri
1963. Bibudhendra Misra) moved
that the Sp;cia_ln Marriage
(ii) The Mijneral Concession (Amendment) Bill, as passeq
(Sixth Amendment) Rules, by Rajya Sabha, be taken
1963 published in Noti. into  consideration. The
fication No. G.S.R. motion was adopted. The
1243 dated the 27th July, clause-by-clause considera-
1963. tion of the Bill also con-
cludedi, On the motxog :‘o
iii) Th i . pass the Bill, as amended,
(ms),-; %ng;:ﬁal E;':.f;_ the Hoyse djvided, Ayes:
ment) Rules, 1963 pub- 765 Noes 6.]The monor‘;
lished in Notification was accordingly adopted an
No. G.S.R. 1278 dated the Bijll, as amended, was
the 3rd August, 1963. passed.
2y A copyeéachlot]’lthe f(gl(gvil:lg Rigggs-l(‘)R\?FCOﬁ;ﬁllTN%g
papers nglish an indi
versions) under article 323 —PRESENTED ° 3275-76
(1) of the Constitution:— Eighteenth Report was pre-
sented.
() Twelfth Report of the AGENDA FOR THURSDAY,
Union Public Service AUGUST 29, 1963/BHADRA’
Commission for the period 7, 1885 (SAK’A)
e é‘,"“" 1961 to 31st Cf:nslderanon and passmg of
March, 1962. the following Bills :
" . (i) Indian Sale of Goods
(l!)tl\:em:el‘:;:)ilslm?o(flal:‘l’?f (Amendment). Bill, as
acceptance of the Com- passed by Rajya Sabha.
mission’s advice in case (ii) Employees  Provident
referred to in the above Funds = (Amendment)
Report. Bill, as passed by Rajya
Sapha.
REPORT OF COMMITTE (iii) Code of Civil Pro-
ON PRIVATE MEMBERSI::’ cedure (Amendment)Bill, .
BILLS AND RESOLU- & poassed by Rajya
TIONS—PRESENTED 3157 Sabha,

(iv) Public Premises (Evic-

tion of Unauthorised
Twenty-fourth  Report  was Occupants) Amendment
presented Bill.

GMGIPND~—LS II—976 Ai LSD~—6-9-63—880
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